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LEG ISLATIVE- ASSEMBLY. 
Wed7688day, 5th, April, 1939. 

The Assembly met in the Assembly Chamber of the Council House 
:at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. 

~ D QUESTIONS AND AN:S.WE;RS. 

(a) ORAL ANSWERS. 

WARNING TO THE RAILWAY TO REMOVE OVEROROWDING IN THIRD CLASS 
TRAFFIC BETWEEN GHAZIABAD AND DELHI. 

1514. ·lIIr. Brojendra Narayan Chaudhury: Will the Honourable the 
Bailway Member please state : 

(a) whether his particula-r attention has been drawn to the following 
Associated Press news, dated Delhi, the 8th March, 1939: 

"The 

, 

Secretary of the Association for the comforts of third class 
passengers has given a thirty days' warning notice to the 
railway authority as well as to the local authority. In the 
notice he has stated that the third class traffic to and from 
Ghaziabad is very heavy and therefore proper arrangements 
for the comforts of the passengers should be made, otherwise 
'we shall be obliged to put a stop to the running train by 
pulling the chain and to have recourse to satyagraha. which 
is the last and only peaceful weapon in the hands of the 
poor Indian' ". 

(b) whether the above news is correct, or substantially correct; 
(c) whether he would p ~ on the table a copy of the above notice 

sent to the Railway authority; 
(d) the steps, if any, taken or about to be taken to meot the demandL:1 

of the notice; if no steps have been taken, why not; 
(e) the number of mail and express trains from or to Delhi via 

Ghaziabad; and 
(f) whether the period of the above notice expirfls before or after the 

12th April, the date provisionally fixed !Q1.' the dispersal of 
this ARsembly? 

The Honourable Mr. A. G. Olow: (a) I have seen the item in question. 
(b) and (c). I am placing the letter sent by the ' 'e ~t y of t ~ Asso-

1iation on the table so that the Honourable -Member can Judge for himself. 
(d) An extra third class bogie is being run daily, leaving Ghaziabad at 

8·53 and arriving Delhi at 9·27. 
( 3333 ) A 
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(0) Two up and two down mails, and four up and four down expresses_ 
(f) The Honourable Member is referred to the letter laid on the table. 

Sir, 

Bazar Sita Ram, Arya Samaj Street, 
Delhi, the ~t  FebrllllTY, J:J39_ 

Overcrowding in third claBB railway carriages. 

In my capacity as Secretary of the Association, recently started for the protection. 
and convenience of the third class railway passengers, I most humbly and e p~ t u y
bl'g to bring the following grievances to your kind notice for favourable consideration. 

It has heen observed generally, that the third class traffic to and from Ghaziabad 
is very heavy and the third class carriages are as a rule overcrowded specially in the· 
trains running in the morning and evening when the milkmen and vegetable dealers, 
etc .. occupy almost every inch of space to the great inconvenience of other p e ~ . 
It ill often seen that the passengers have to travel Btanding in the carriages lir lin tll-fl· 
open door areas and even on foot-boards at the ri.k of their lives. 

I think, it is the primary duty of the railway authorities to remove this state o{ 
things at their early convenience, and I, therefore pray most respectfully that J'CIJ. 
""auld very kindly see your way early to put an end to this overcrowding by any-
means you deem fit. 

Our association gives you ninety days time to think over this question and re,lress 
this callous grievance early and. in' case our prayers are not listened to favourably, tnis 
Association would be obliged to take some drastic action in .this connection. We 8!,atl" 
be obliged to put a .top to the run.ning trains by pulling the chain and. fu "lI1'e 
f"eCOUT.e to satyagraha whir.h is the la.t and only peaceful u:eopon in the hand. of 'Poor 
Indian •. 

Lastly, I beg to state, with due deference, that the above grievances have been 
brought to your notice not in the spirit of vengeance or disloyalty, but pu ~ y Dnel 
simply in tl:e good sense in order to love the lives of poor Indians. 

I beg tt remain, 
Sir, 

Your most obedient serv'lnt .. 

(Sd.) 
8ecntllTlI , 

• A.8Bociation for the OomfortB of 
Third Olalls Pa888"geT6. 

(1) The General Manager. N.-W. R., Lahore. 
(2) The General Manager, E. I. R., Calcutta. 
(3) The Transportation Superintendent, N.-W. R., Delhi. 
(4) The Station Superintendent, N.-W. R., Ghaziabad. 
(5) The Police Station Officer, N.-W. R., Delhi. 
(6) The Police St.tion Officer, N.-W. R., Ghaziabad. 
(7) The Station Master, N.-W. R., Delhi Province. 
(8) The City Magistrate, Delhi. 
(9) The City Magistrate, Ghaziabad. 

(10) The City Magistrate, Delhi-Shahdara. 
(11) The Deputy Commissioner, Delhi. 
112) The Chief Commi88ioner, Delhi Province, 
113) The Secretary, Railway Board, Delhi. 
(14) Mr: Asaf Ali, Bar.-at-Law, M.L.A., Delhi, 
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:Mr. Brojendra Narayan Ch&udhury: May I know whether the not.ice 
has been withdrawn after the extra carriage has been run? 

~e Honourable 111'. A. G. Clow: I have not heard of the withdrawal 
of the letter. It was not described as a notice except in the press. It was 
an ordinary letter. 

:Mr. Lalchand Navalrai: May I know when the new ear that has been 
imported recently will be working on this line? . 

The Honourable Mr. A. G. Clow: It is being run at present, from 
Ghaziabad to Delhi. 

:Mr. S. Satyamurti: May I know if Government have since had any 
information from the railway concerned that the overcrowding has been 
appreciably reduced? 

The Honourable JIr. A. G. Clow: If my Honourable friend, Mr. 
Brojendra Narayan Chaudhury, is correct in saying that the letter has been 
withdrawn, I assume that the difficulty has been met. 

DERAILMENT OF THE DEHRA DUN EXPRESS. 

1515. *111'. Brojendra Narayan Chaudhury: Will the Honourable the 
Railway Member please state: 

(a) whether .. ny caution order was issued to trains, when the gang 
in charge of Section 209 to 212 mile "worked recently on the 
tracks where the accident occurred" as stated in paragraph 
29 of the Senior Inspector's Report on the Dehra Dun Express 
derailment; if so, what; and 

(b) the date on which this gang worked nearest to the spot of the 
accident and what kind of work was done? 

The HODQurable Mr. A. G. Clow: (a) No. 
(b) From the 3rd to the 6th January, a gang had .lone "through pack-

ing" from inile 209/23 to mile 210/5. This is a normal track maintenance 
operation . 

. :Mr. Brojendra Narayan Chaudhury: In view of the fact that a caution 
order was issued to the gang working mile 205-206, why was not a similar 
.~ ut  order issued to the gang working miles 209-212? 

The Honourable Kr. A. G. mow: I am not familiar with the facts 8.8 
regards the other part of the line, but this is a type of work for which a 
caution order is not normally issued. 

TRAIN STOPPED DUE TO OvERCROWDING NEAR JUANSI. 

1516. *Mr. Brojendra Narayan Chaudhury: Will the Honourable t.he 
Railway Member please state : 

(a) whether his attention has particularly been drawn to the Associ-
'. ated Press of India message from Jhansi, dated the 14th 

March, 1939, regarding the stopping of Ii train by pulling the. 
communication cord by a passenger; 

• 
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"(b) whether the particular compartment occupied by that passenger 

was actually overcrowded; 
(c) if so, why the station staff did not or could not pre"ent excess 

passengers getting in; 
(d) why those passengers who refused to obey the Railway staff 

orders not to enter overcrowded compartments were not prose-
cuted; 

(e) whethe.r et~  could not be done to regulate approximately 
the Issue of tICkets to the extent of accommodation available; 

(f) whether Government put forward overcrowding as one of the 
reasons for stricter regulation of bus traffic, and whether it 
was pointed out to Government that p e~ e  sometimes 
force themselves into the bus against the orders of the conduc-
tors; and 

(g) whether there is any prOVIsIon for punishing Railway staff for 
not preventing overcrowding, as is the case with regard to bus 
owners? 

The Honourable Mr. A. Q. Clow: (a) to (d). Government understand 
thut the Press report is not strictlv acruratp. An extract from the report 
of the General Manager, Great In'dian Peninsula Railway, giving the cor-
rect facts, is laid on the table. This extract shows quife clearly why the 
station staff were unable to prevent passengers entering already over-
crowded compartments and why no prosecutions were possible. 

(e) It is the general practice that guards finding their trains occupied 
to the maximum capacity wire ahead for booking to be stopped. Aa 
tickets issued can be used for any train during the 24 hours, no absolute 
I'egulation is possible. 

(1) I do no:; know preeir,;ely which !!tatements the Honourable Member 
has in view, but overcrowding on buses does require regulation. 

(g) No. 

Fxtract from tAe report of the General Manager, Great If/dian Penin8ula llail!IJn!1 

Prior to the arrival of No. 555 Down Bina-Katni passenger at Sangor. enquiries 
were made over the control telephone regarding the number of passengers t ~ to 
enfrain both at Saugor and Damoh. As the number at u~  alone was estimated at 
about 500, with another 300 at least at Damoh, orders were immediately issned for the 
running of a special train. 

On arrival of 555 Down at Sangor. passengers from ~~  were accommodated in 
thl' train which had been strengthened to full capacity. The Station Master, Dam"h, 
.... ~ immediately advised th"t a special was runnmg one hour behind 555 Down ard 
he was instructed to remove paasengers from the platform. This he was quite uU1lble 
to do, even though he advised them all that a special was following BOon after that 
t, ain. 

On arrival of 555 Down at Damoh the passengers boarded the train forcibly as tt.e 
stahon staff and the police were inadequate to cope with the crowd. The t .~e of 
the District. Magistrate was called, but he alBo could do nothinq as passengers refused 
to vacate and it was impossible to find out who was actually pulling the communication 
<'('rd. After a detention of I! hours the train proceeded. 

The p8Rsengers who travelled by this train were despatched onwards in a special 
trsin ran from Katni. Merelv beCiause the latter train stopped at everv st,ation to 
pick up passengers for whom there was ample room, the ocllUpants of the tnin stalted 
puJIing the communication cord, and continued to do BO until they were promised that 
thl' train would run as an Express. 
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Kr. Brojendra Narayan Chaudhury: May I know, ~ e overcrowding 
in this case has been proved, whether Government are gomg to ask the 
railways to pay the fine as provided under the Hailway Act? 

The Honourable Jib. A. G. Clow: Fine for what? 

1Ir. Brojendra Narayan Chaudhury: Fine for carrying tr'tins over-
loaded. 

The Honourable Mr. A. G. Clow: There is no such proposal under 
consideration. 

JIr. T. S. Avinashilingam Chettiar: What the Honourable Member 
means is whether section 93 of the Railway Act which gives power toO Gov-
ernment to punish the railway authority whieh allows overcrowding has 
been set in motion in such cases? 

The Honourable JIr. A. G. Clow: I do not think the Honourable Mem-
ber is quoting the relevant section correctly. I have not got it here. but I 
think it applies where railwa.y officers are themselves responsible for com-
pelling passengers to overcrowd coaches. 

Mr. T. So. Avinasbilingam Chettiar: Is it meant by overcrowding that 
there are more passengers in the carriage than is not.ified in the carriage 
itself, or have they got any other meaning? 

The Honourable Mr. A. G. Clow: If the Honourable Member is asking 
for an interpretation of the Hailways Act" he can apply to the u ~e 
the Law Member. 

Mr. T. S. Avinashiling&m Chettiar: I want to know whether overcrowd-
ing means more than the number of passengers notified in the carriage it-
self or anything else 

The Honourable lIIr. A. G. Clow: That is overcrowding, in my view, 

Mr. R. N. Basu: May I ask if Government propose to take any action 
against railways for carrying trains overloaded? 

The Honourable lIIr. A. G. Clow: The Railways were unable to prevent 
'it on this occasion. 

JIr. S. SatY&murti: Mav I know with reference to the answer to 
dause ~ , whether e ·~ t will consider inserting such a provision for 
punishing railway staff who are not preventing the overcrowding of trains? 

The Honourable Mr. A. G. Clow: No: they have not considered it. 

Mr. S. Satyamurti: Will they consider it? 

The llonourable lIIr. A. ~ . Clow: No. The railway staff are expeeted 
t,o do that; but on an occasion such as this,as the Honourable Member will 
see if he peruses the report, that it is perfectly impossible 

• 
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Mr. S. Satyamurti: With reference to the answer to clause (d), may J 
know the teasons why the railway find it impossible to prosecute people 
who insist on entering overcrowded compartments:) 

The Honourable Mr. A. G. Clow: I think that will be clear from the 
report when the Honourable Member reads it. 

Mr. S. Satyamurti: With reference to clause (e), may I know if the 
Honourable Member ,viii consider and issue instruetions to railways not to 
issue tickets for trains which they ham information are alreadv over-
crowded, even though these tiekets may be used later, that is to S;Y, post-
pone issue of tiekets till tl1e departure of the overcrowded train? • 

The Honourable Mr. A. G. Clow: As I htwe explained that is the 
general practice. 'fhe difficulty is that before that request is rereived in 
respect of that trai11, tickets may have been issued earlier; and as these 
tickets are Rvailable for 24 hours the passengers may be in possession of 
them before the order to issue no more tickets has beenJeceived. 

REFRESHME~T Roo~rn ON THE BENGAL NAGPUR AND MADRAS AND SorTHERN 
MAHRATTA RAILWAYS. 

t1517. *Mr. K. S. Gupta: (a) Will the Ifonournble Member for Railways 
please state the number of Indian and Enropean refreshment rooms on the 
Benaal Nagpur Raihvay and the )fadras and Southern Mahratta Railway? 

(b) What is the total income from the Indiall and European refreshment 
rooms on both the Railways? 

(c) Are these respective refreshment rooms managed by the Railway 
Companies or by contractors? If by contractors, why? 

(d) Have Government considered ·whether it is not profitable for the 
Railways to manage their own refreshment rooms, both Indian and 
European? 

(e) Is accommodation and equipment in both these refreshment rooms 
on both the Railways the same? If not, why not? 

The Honourable Mr. A. G. Clow: (a) I would refer the Honourable 
Member to the time and fare tables issued by the respective Railways 
which contain the information asked for and which am in the Library of 
this House. 

(b) and (e). Government hav~ no information. 
(c) ·1 would refer the Honourable :I\'.fember to_tl1e state1'.1ent l_aid on the 

table of the House on the 7th February, 1939, m connecti01r with 1\/fr. S. 
Satyamurti's starred question No. 1088 of the 15th September, Hl38, and 
to the reply given to part (b) of Professor N. G. Ranga's starred question 
No. 1268 of the 23rd J\Tarch, 1939. 

( d) This is a matter for consideration by Rail way Administnttiorrn. It 
would appear, however, that the large o_rganisation n:cessary wit~. its 
commitments in conditions of service, provident fund, uniforms, grat,mt1es, 
etc., would preclude the possibility of Ilailways running both first and 
second elass and Indian refreshment rooms at any great profit. 

t Answer to this question lai<l on the table, the questioner being absent. 
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'.REFRESH:\IENT Roo)IS ON THE BENGAL NAGPUR AND MADRAS AND SOUTHERN 
MAHRATTA RAILWAYS. 

i 1518. *Mr. K. S. Gupta: (a) Will the Honourable the Railway J\Iember 
please state whether it is not a fact that Indian refreshment rooms are more 
frequented° than the European refreshment rooms, by the poor and middle 
class (passengers) people of this country? 

-(b) Have Government any control over the catering departments on the 
Bengal Nagpur Railway and the Madras and Southern Mahratta Railway? 
If not, why not? 

( c) Are Government satisfied that cheap and wholesome food 1s being 
catered in the Indian refreshment rooms on both these Railways? 

The Honourable Mr. A. G. Clow: (a) I am prepared to take the 
Honourable Member's word for it. 

(b) No, as these are Company-managed Railways. 

(c) Government have no reason to believe otherwise. 

'INDIAN REFRESH~fENT CARS RUNNING ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

) 151?:, *Mr. K. S. ~upt~: (a) Is tl_-ie Honourable the Railway Member 
• aware that accommo<lat10n m the Indrnn refreshment car running on the 

Great Indian Peninsula Railway is very poor and limited, i.e., it accom-
modates only half a dozen boarders at a time? 

(b) Is the Honourable Member aware that the European refreshment car 
. accommodates fifty boarders at a time? 

(c) Is the Honourable Member aware that the Indian refreshment car 
is always smoky and stuffy and the European refreshment car is free, 
fresh and kept neat and tidy? If so, what is the reason for this discrimina-
tion'? 

( d) Is the Honourable J\fember aware that the price per meal ( ordinary 
third class) is twice costly in the Indian refreshment car of what it is just 
outside the platform of any big station or junction on the Great Indian 
Peninsula Railway? If so, is he prepared to see that the price is brought. 
down and to make the Indian refreshment car more popular? 

The Honourable Mr. A. G. Clow: (a) and (b). No. 'rhe seating accom-
modation in the Indian refreshment, car is 16 passengers and the average 

-seating accommodation in the first and second class refreshment cars is for 
30 passengers. 

( c) I am informed that no such complaints regarding the Indian refresh-
ment car have been received by the Administration, and that there is no 
discrimination in the matter of neatness and tidiness. 

( d) The Administration is considering the question of reducing the prices 
of meals in the Indian refreshment car. 

t Answer to this question laid on the table, the questioner being absent. 
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TEB.BJTORY IN THE NORTH-WEST FRONTIER BETWEEN THE SETTLED DISTRICTS • 
AND AFGHAN BOUNDARY. 

1520. *Mr. T. S. Avinashilingam Ohettiar: Will the Foreign Secre-
tary state: 

(a) what is the status of the territory in the North-West Frontier 
between the settled districts and the Afghan boundary. 
usually called tribal areas; and 

(b) in what respect it is under the control or jurisdiction of the 
British Indian authority? 

Sir Aubrey Xetcalfe: (a) The Honourable Member's attention is in-
vited to the definitions of "India" and of the "Tribal Areas" in section '111 
of the Govenlment of India Act, 1935, from which he will observe that the 
tribal areas are part of India though not of British India. Thp. inhabitants 
of the tribal areas have the status of British protected persons. 

(b) The Honourable Member's attention is invited to section 313 (2) (c)-
of the Government of India Act, 1935. The degree of control exercised by 
the Central Government varies according to circumstances but is in most 
cases based on agreements with the tribes concerned. 

Mr. T. S. Avinacmmngam Ohettiar: May I know the distinction which-
the Honourable Member seeks to draw between India and British India?' 

Sir Aubrey Metcalfe: I would refer tbe Honourable Member to i,he 
Act. 

1Ir. Abdul Qa.iyum: In view of the fact that they are British protected 
persons, whether it is the policy of the Government to employ the air forca· 
against British protected persons? 

1Ir. President (The Honourable Sir Abdur Rahim): That does not arise. 

JIr. Abdul Qa.iyum: It does arise, Sir ..... 

Mr. President (The Honourable Sir Abdur Rahim): No; it does not. 

JIr. R. B. Buu: May I know whether Government will undertake any' 
responsibility regarding the administration of this tribal area? 

Sir Aubrey Ketc&lfe: In certain cases some responsibility for adminis-
tration is undertaken. 

1Ir. T. S. AvinashUingam Ohettiar: May I know whether Government. 
win consider the advisability of publishing for public information as to the 
controi they have in these various tribal areas according to treaty rights 
which they may have with the tribes? 

Sir Aubrey Metcalfe: All that information is available in published: 
documents. 
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STOPPAGE OF NUISANCE OF HAWKERS AND BEGGARS ON CERTAIN RAILWAYS_ 

+1521. *Kr. X. S. Gupta: (a) Is the Honourable the Railway Member 
aware that travelling hawkers have multiplied in vexatious numbers on 
the Madras and Southern Mahratta Railway and Bengal Nagpur Hailway, 
who offer samples of various quack medicines which are most injurious to 
the health and safety of the third class passeng-ers:' 

(b) Is the Honourable Member aware that there are book-sellers 
(hawkers) on those two Railwavs who sell indecent and immoral literature· 
to the detriment of the moml welfare of the third class passengers on 
those two railways? 

(c) Is the Honourable Member aware that some of the hawkers sing 
indecent songs, affecting to sell medicines and books, to the great incon-
venience and discomfort of the passengl'rs? 

(d) What are the measures taken by the above two railways to prevent 
the nuisance of hawkers and beggars, since the attention of. the Hailways. 
was drawn to this matter in connection with question No. 127 asked by 
Mr." Sham Lal on the 26th August, 1937? 

(e) Is the Honourable Member aware that the following is the reply 
by the District Transportation Superintendent in his letter No. E. G.-171 
38, dated the 18th November, 1938, addressed to the General Secretary, 
Andhra Desa Railway Passengers' Association: 

"If passengers can be persuaded to stop encouraging beggars and 
hawkers, the nuisance will cease automatically,"? 

(f) Is the above statement a true declaration of the policy 0[ Govern-
ment with regard to the nuisance of beggars and hawkers on the Railways. 
in India? 

(g) Is the Honourable Member prepared to caH for a report from all 
the Railways in India as to what each has done to put down the nuisance 
of hawkers and beggars? 

The Honourable Kr. A. G. Olow: (a), (b) and (c). No. 

(d) ,Government understand that the staff on theRe two Railways have-
been dIrected to take action against unauthorised hawkers when detected 

(e) I have seen no sueh letter. 
(f) Does not arise. 

(g) Ueports have already been received from the principal Railways. 

INTRODUOTION OF REFRIGERATING VANS ON RArLWAYS. 

'1522. *)(r. Brojendra Narayan Ohaudhury: Will the Honourable the. 
Railway Member please state: 

(a) where refrigerating vans or other contrivances to prevent fresh 
fruits, fish and other perishable goods, from rotting are in: 
use on Indian Railways and the stations to and from which 
such vans are carried and for what goods; 

t Answer to this question laid on the table, the questioner being abseut . 

• 
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(b) whether the matter of the introduction of refrigerating vans or 
other contrivances to prevent goods perishing has been in· 
vesGigatto in detail; if so, the conclusions arrived at with 
regard to (1) fish, (2) oranges, (3) pineapples, (4) eggs, and 
(5) other fruits and vegetables for transport, in (i) North 
Bengal, (ii) East Bengal, and in (iii') Assam; and 

(ctif the conclusion IS "impract,ieable", the detailed reasons for the 
impracticability? 

The Honourable Xr. A. G. Clow: (a) The N"orth Western Railway have 
162 cold storage vans which are used for the carriage of fruits from Chaman 
und stations in Baluchistan to Madras, Calcutta, Bombay, Bangalore, 
Nagpur and Hyderabad (Deccan) on foreign railways and Karachi, Lahore, 
Amritsar, Delhi and a few other stations on the North Western Railway. 
'The Madras and Southern Mahratta Railway have constructed a broad 
gauge refrigerator van which is worked by Messrs. Spencer and Company, 
for the carriage of perishable goods on railways in Northern India. The 
Bengal Nagpur Railway have a special fish van in which fish from. the 
Chilka Lake packed in ice is carried daily from Rambha to Howrah. The 
East Indian Railway have a cold storage compartment which is run every 
'Tuesday and Friday on the Up Parcels Express from Howrah to Delhi 
carrying fresh provisions, such I\S fish, meat, fruit, butter, etc. 

(b) As regards the Railway Administrations operating in Bengal and 
Assam, I understand that the volume of traffic in fresh fruits, fish and 
vegetables on the Assam Bengal Railway does not warrant the introduc-
-tion of cold storage equipment on that railway. 

The Eastern Bengal Railway have put four refrigerator vans into com-
mission, but they did not prove a success. Further investigations made on 
-that railway indicated that there was no demand for a cold storage service 
for fruit, eggs, etc. 

(c) Does not arise. 

BOOK POST AND AlB MAIL POSTAGE RATES IN INDIA AND IN ENGLAND. 

1523. *1Ir. Brolendra Barayan Ohaudhury: Will the Honourable 
Member for Communications please state: 

(a) whether it costs lesR to post book post literature from London 
to Poona for instance (any place in British India) t~  it 
does from Bombay to Poona; 

(b) if so, whether this causes loss of postal traffic; 
(c) whether the post offices in Britain pay much higher wages to 

their employees than those paid by the Indian Postai De-
partment; alld 

(d) whether the air mail postage eastward to India is much less 
(about half) than the air mail postage westward from India 
to (i) United Kingdom, and (ii) other European countries? 

'The Honourable Mr. A. G. mow: (a) Yes. 
(b) No. 
(c) Government have no definite figures but they have reason to believe 

that the position is generally as stated by the Honourable Member . 

• 
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(d) There is no air mail surcharge on letters between India and t ~ 
iUnited Kingdom. The postage rate on letters from India to the United 
Kingdom is higher than that for letters from the United Kingdom to India. 
As regards other European countries the air mail postage to India is not in 
all cases much less than that from India. 

lIr. Brojendra Narayan Ohaudhury: With regard to part (b), is the 
Honourable Member aware that consignment of books can be sent to 
London by ship and then the books can be distributed from London to 
those who want to purchase them much more cheaply than by sending 
.the books direct from India by bookpost? 

The Honourable Mr. A. G. Olow: Is the Honourable Member referring 
:to the distribution of bool{s in India or in ~  

Mr. Brojendra Narayan Ohaudhury: The Honourable Member said 
,that there is no loss caused to postal traffic in India. But has he consider-
ed the fact that books can be sent from India to London by ships and then 
they can be distributed from London direct to those who want to purchase 
:them in India? 

The Honourable lIIr. A. G. 01091: I think it is extremely unlikely that 
when one has paid all the freight and clearance charges on a consignment of 
books it would be possible to distribute them in India from London at 
lower rates. 

Mr. T. S. AvinybjJjngam Ohettiar: Are Government aware that this 
TIlay give encouragement to printing books in England? 

The Honourable Mr. A. G. 01091: I don't think that would be a factor 
.affecting the publication at all. 

lIIr. Brojendra Narayan Ohaudhury: Have Government considered the 
-.case of books, small as this, that may be shipped to London at a small 
cost and then distribute them to purchasers by British post much cheaper 
than by sending them by post from India? 

The B'onourabl& JIr. A. G. Olow: I don't think it is very lil{ely, and 
I do not know of any case myself. 

lIIr. S. Satyamurti: With reference to clause (8) of the question, may 
I know whether the Honourable Member can gh'e the House some indica-
tion of the difference in the postage between London to Poona" and Bombay 
to London? 

The Honourable lIr. A. G. Olow: It is not very large. 
Tates I would refer the Honourable Member to the Postal 
wishes the British rate, I will find it out for hi.m . 

For the Indian 
Guide. If he 

• r. S. Satyamurti: Have Government considered the difference? 

'!'he Honourable Mr. A. G. Olow: Yes . 

• 
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JIr,' S. Satyamurti: What is their conclusion? 

The Honourable JIr. A. G. Clow: The difference is a very smaH one. 

SUB-LETTING OF FOOD SHOPS AND TEA STALLS ON THE BENGAL AND NORTB 
WESTERN RAILWAY. 

+1524. ·.aulvi Muhammad Abdul Ghani: With reference to the answer 
given in reply to my starred question No. 926 orf the 9th March, 1939, 
will the Honourable the Railway Member please statp: 

(a) the result of the enquiry in connection with one petition regard-
ing u ett ~ of food vending shops on the Bengal and North 
Western Railway; 

(b) whether it was placed before the Bihar Advisory Committee of 
the said Railway; if so, the decision arrived at; 

(c) whether complaints regarding subletting of sliops were ever con-
sidered by the said Railway Advisory Committee; if so, when 
and with what resultJil; and 

(d) the sources of income from which the food inspector is paid 
his salary? 

The Honourable JIr. A. G. Olow: (a), (b) Rnd (c). Government under-
stand t,hat this matter was brought up as an informal subject in the Bihar 
Advisory Committee meeting held on the 2nd August, 1938, and the com-
plainants were ~  to give more specific information upon which full 
enquiries could be made. I do not know if this information was given. 

(d) An inspection fee is realised from all vendors and Indian referesh-
ment room rontractors. This partially covers the cost of inspection. 

INDIAN REFRESHMENT ROOMS AND OTHER VENDORS ON THE BENGAL AND 
NORTH WESTERN RAILWAY. 

+1525. ·Xaulvi Muhammad Abdul Ghani: With reference to starred 
question No. 925 of the 9th Marrh, 1939, will the Honourable Member 
for Railways please state: 

(a) the reason for not running a single Indian refreshment room 
through a MusliIl} contractor over the Bihar Branch and only 
one such over the United Provinces Branch of t,he llengal and 
North Western Hailwa.v over a total distance of 530 miles 
from" Cawnpore to Kutihar; 

(b) the number of Muslim sweetmeat and betel-sellers in Bihar 
and the United Provinces Branches of the Bengal and North 
Western Railway; and 

(c) the reasons why Hindus are given the monopoly of contracts 
of Indian refreshment rooms and vending shops? 

The Honourable JIr. A. G. Olow: '(a) and (c). As far as possible cater-
ing contracts are given to meet the actual needs of the travelling public_ 
Where a substantial need exists. separate caterina arrangements are made-
for Hindus and Muslims. 0 

(b) Four in Bihar and three in the United Provinces. 

t Answer to this question laid on the table, the Questioner being ~ t. 
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JHATK..4 MEAT USED IN DINING CABS RUNNING ON THE GRAND TRUNK EXPRESS. 

t 1528. *Jlaulvi Muhammad Abdul Ghani: WiJ1 the Honourable Mem-
ber for Railways please state: 

(a) whether the jhat/;a meat L'! still used in the dIning cars running 
on the Grand Trunk Express; 

(b) whether the matter mentioned in part (a) was brought to the 
notice of Government; if so, what action they have taken to 
save the Muslim passengers from use of such forbidden meat; 
and 

~  whether any Muslim contractor has been a-llowed to supply food 
and unoLjfctionable meat to l\Ius"iim passengers ever the 
said Express train? 

The HonourAble Mr. A. G. Olow: (a.) and (b). No specific reference to 
Government regarding the sale of jhatka meat on the Grand Trunk p e ~ 
is traceable. I would, however, refer the Honourable Member to the reply 
given to Mr. Sri Prakasa's starred question No. 307 of 26th January, 1937. 

(c) The answer is in the negative; I understand that, on the Madras and 
Southern ~ tt  Hailway portion of the run, the refreshment. Cllr is 
worked departmentaay and no meat is supplied. There is no tefreshmem; 
car on this train over the Nizam's State Railway, and the contractor for 
the Great Indian Peninsula refreshment car is a Hindu. 

COMPENSATION TO PEOPLE OF SOUTHERN DISTRICTS FOR LOSSES CAUSED BY 
DACOITS FROM TRANSBORDER AREA • • 

1527. *JIr. Abdul Qaiyum: Will the Foreign Secretary please state: 
(a) whether he has read the following extract from the Budget 

speech of the Honourable Mr. Bhanjuram Gandhi, Frontier 
Finance Miuister, published in the Hindustan Times of the 
18th March, 1939; 

"It was a pity, he said, that Government had not so far been 
successful in persuading the Central Government to extend 
their helping hand in compensating the unfortunate people 
of the southern districts who had suffered enormous loss of 
life and property at the hands of organiseu bands of dacoits 
from the trans border area"; and 

(b) whether Government have come to any decil'ion on the question 
of compensating persons mentioned in part (a); if so, the 
nature thereof and the reasons therefor.? 

Sir Aubrey 'Metcalfe: (a) Yes. 
(b) The only recommendation received from the Provincial Government 

has been for the grant of a sum of Rs. 980 to cover three specific cases, 
and out of this Rs. 700 has been sanctioned. 

JIr. Abdul Qaiyum: With reference to part (a) of the question, "may I 
Tead a relevant extract: 

"n was a pity. he said, that Government had not so far been t e ~  in 
perRuading the Central Government to extend their helping hand in ~ pe t  tbe 
unIl)rtunate people of the Southern .districts who had suffered enormOIlS loss of life 
and property . . . . . ." 

t Answer to this question laid on the table. the questioner being '~ t . 

• 
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Does it r.ot follow that the Provincial Government have addressed the· 

Central Government on t,he general question of compensation to th'3 

victims? 

Sir Aubrey Xetcalfe: I have clearly stated that the only recommenda-
tion received has been dealt with in a sympathetic manner. I am not 

responsible for what Mr. Bhanjuram Gandhi has said in his Budget speech. 

:Mr. Abdul Q&iyum: Do I take it that the Honourable Member says 

that whatever is stated. in that speech is not correct? 

Sit Aubrey XetcaHe: I make no statement. All I state is the truth as· 

regards the Central Government. 

Kr. Abdul Q&iyum: May I know, Sir, if, apart from this, the Central 

Government have come to any decision on the question of compensation, 

because the raiders either wholly or partly come from an area which ~ · 

under their exclush'e control,! 

Sir Aubrey XetcaHe: I do not know what more I can say. They ~ 

received a recommendation which they have dealt with sympathetically. 
No more recommendations have been received. 

:Mr. Lalchand Navalrai: May I know, Sir, if the Central Government 

have been t,aking any special measures against these outlaws so as to-
prevent these abductions and kidnappings apart from the measures taken 
by the Provincial Government? 

Kr. President (The Honourable Sir Abdur Rahim): Thatpoes not arise. 

CERTAIN COMMUNICATIONS REGARDING PROTECTION OF RIGHTS OF MUSLIMS 

IN THE POSTS AND TELEGRAPHS DEPARTMENT. 

+1528. *Seth Baji Sir Abdoola Haroon: Will the Honourable :'.Iemher 
for Communications please state if it is a fact that communications on the 
following points were submitted by the Secretaries of Muslim Rights Pro-
tection Board, Punjab, and other Muslim Associations, Punja'b, in 1937-
38 and, if so, what action, if any. was taken, and if not, why not; 

(i) Orders of Director General, Posts and Telegraphs, to fill up' 
vacancies reserved for minority communities by others; 

(ii) Orders regarding superintendents' appointment: (1) 50 per cent. 
to be filled by Inspector8, (2) 50 per cent. by competitive 
examination, and (3) no reservation for Muslims or other-
minority communities; 

(iii) O ~e  relating to I pe t ~ : (1) exami.nation to be competi-
hve, and (2) no reservatlOn for Muslims or other minority' 
communities; and 

(iv) Orders for promotion to Selection Grade appointments: (1) mere-
e e~t  is t ~ te ~, a:nd (2) cases of fit and deserving-

offiCIals belongmg to mmonty communities go by default on 
account of officers belonging to majority communities being 
generally the recommending officers? 

The ~ e Mr. A. G. Olow: No such .communications appear to 
have been received. The latter parts of the question do not arise. 

t Answer to this question laid on the table, the questioner being absent. 
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CERTAIN SUPERSESSIONS IN THE POSTS AND TELEGRAPHS DEPARTMENT. 

+1529. *Seth Haji· Sir Abdoola lIaroon: (a) Will the Honourable 
Member for Communications please state whether it is a fact that (I) 
Colonel Smith, (2) Mr. S. Sinclair and (3) Mr. P. Peters were made to 
be superseded by Rai Bahadur Kundan La} who was reported unfit for 
Deputy Postmaster Generalship by Mr. Gupta, Postmaster Geneml? 

(b) Is it a fact that Messrs. (1) K. B. Barkat Ali, (2) Muhammad-AI .. 
Hassan, (3) K. S. M. Sabih-ud-Din, (4) ·Mr. Thomson, (5) Kh. Muhammad 
Aslam, (6) Mr. Bhagat Singh, and (7) Mr. Augier, were superseded ~ 
Mr. Bakhale and Mr. R. B. Naidu? 

(c) Is it a fact that Messrs. (1) Mr. Shujaat Ali, (2) Mr. Mahboob Ali,. 
and (3) Mr. Syed Mansoor were superseded by Mr. J ai Behari Lal? 

(d) Is it a fact that Mr. Hamiduzzaman, Postmaster, was superseded. 
by Mr. Khambata, Postmaster, Karachi? 

The Honourable Mr. A. G. Olow: (a) No. 
(b) No. Mr. Bakhle superseded none of the officers mentioned and 

Mr. Naidu superseded two of the seven. 

(c) and (d). Yes. 

STRENGTH OF ~  AND HINDUS IN CERTAIN CADRES IN CERTAIN POSTAL 
CIRCLES. 

+1530. *Seth Haji Sir. Abdoola H&roon: (a) Will the Honourable 
Member for Communications be pleased to state the present strength of 
Muslims and Hindus in the following cadres in the (i) Bengal and Assam. 
(ii) Sind and Baluchistan and (iii) the Punjab and North-Wflst Frontier-
Circles, respectively: 

(1) Postmasters General, 
• (2) Deputy Postmasters General, 

(S) Assistant Postmasters General, 
(4) Gazetted Postmasters, 
(5) Selection Grade officers, 
(6) Clerks and sorters, , 
(7) Mail overseers and other appointments between Postmen anG 

clerks. 
(8) Postmen and mail guards, 
(9) Inferior servants, and 

(10) Extra departmental agents? 
(b) Is it a fact that recruitment orders bave not been strictly observed,. 

with the result that Hindus have been recruited over and above tbeir fixed: 
rRtios in these Provinces with preponderating Muslim population and. 
if so, why and under what orders of Government? 

(c) How many clerical vacancies were filled under the e e ~y 
Postmaster, Calcutta, and Postmasters, Labore and Karachi, during tb'e-
last three years and how many Muslim aod Hindu candidates were enter-
tained? . 

t Answer to this question laid on the table, the questioner being absent . 

• 
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(d) What steps do Government propose to take to make up past defi-
<liencies of Muslims in these circles? 

The Honourable 1Ilr. A. G. Clow: (Il) A statement cont.aining the infor-
mation regarding items (1) to (4) is laid on the table of the House. As 
regards the other items I have not got up to date information in the exact 
form asked for by the Honourable Member but the latest information avail-
able will be found in Appendix XXII of the Director General's Annual 

.Report for t.he year 1937-38, a copy of which is in the Library of the 
House. 

(b) No. 
(c) The information is being collected and will be laid 

due course. 
on the table in 

(d, Does not arise in view of the reply given to part (b). 

Statement. 

(i) (ii) (iii) 

Bengal and Sind and Punjab and 
Assam Circle. Baluchistan Circle. N. W. F. Circle. 

• 

{ 

Muslims. Hindus. Muslims. Hindus. ~ ·t ~. 
1) Postmasters-General • .. 1· 

(2) Deputy Postmasters- 1 1 
General. 

(3) Assistant Postmasters. 1 3 1 2 2 
General. . • 

(4) Gazetted Postmasters. 1 6 .. 3 2 

• i.e. Direahr of P.>sts and Telegraphs. ~  and Baluchistan Circle. 

EFFEOT OF ECONOMY CA.MPAIGN ORDERS ON MUSLIMs. ETO., IN THE POSTS 
, AND TELEGBAJ.>HS DEPARTMENT. 

+1531. ·Seth Haji Sir Abdoola Haroon: (a) Will the Honourable 
Member for Communications be pleased to place on the ta.ble of the House 
,a copy of Government orders issued to replace the orders contained in 
the Finance Department letter No. 4321-B. dated the 15th September, 
19381 

(b) Is it a fact that all new recruitment to the extent of ten or five 
per cent. has been ordered to be stopped at the instance of the recom-
'mendations of the, Economy Committee? 

(c) Did Government consider that economy could be better achieved 
by retiring senior officials of 25 years' service and above instead of using 
the axe at the bottom 1 

(u) Is it a fact that Muslims and members of other minority communi-
ties have been hit hard by these orders? 

t Answer to this question laid on the table, the questioner being absent . 

• 
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(e) Is it a fact that the Director General, Posts and Telegraphs, has 
been given an extension of another two years? 

(f) What economy could be achieved in the Posts and Telegrapb 
Department, if officers from the Director General, Posts and e ~ p  
to the rank of Selection Grade officers who had completed thell' term, 
were granted no extensions and made to retire? 

(g) Is the Honourable Member prepared to consider now the ue t~  
of ordering the immediate retirement of all such officers after cancellmg 
orders of extension? 

The Honourable Mr. A. G. Olow: (a) to (d). These parts should have 
been addressed to the Honourable the Finance Member. 

(e) The Director General has been given an extension of the tenure 
of his appointment, and not an extension of service after the age of 
superannuation. 

(f) I am not clear what the Honourable Member means by selection 
grade officers, but there is no gazetted officer now working in the Depart-
ment who has reached the age of superannuation. 

(g) Does not arise. 

RAILWAY EARNINGS. 

1532. ·Mr. S. S&tyamurti: Will the Honourable Member for Railways. 
please state: • 

(a) the latest railway earnings from all railways up to the date 
for which figures are availab!e; 

(b) the difference between this year's earnings and last year's. 
earnings; and 

( c) the main reas·:ms for the e e '~  

The Honourable Mr. A. G. Clow: (a) and (b). The total 'approximate' 
gross earnings of the State-owned Railways up to the 20th March, 1939,. 
amount to Rs. 90'86 crores. This is Rs. 63 lakhs less than the actuals. 
for the corresponding period of the previous financial year. 

(c) The decline is due generally to less favourable ec.momic conditions_ 
[n respect of goods trafIW, there has been a decline under co'al, wheat. 
6nd ore, partly offset by an increase under oils.eeds and a few other 
commodities. I understand that the coaching traffic figures for 1937-38 
benefited from certain special festivals. 

JIr. S. Satyamurti: May I know, Sir, how the lOBS is diviflible between 
passenger earnings and goods earnings? 

• The Honourable JIr. A. G. Clow: The loss on goods ean.;ngs is 27" 
lakhs, the loss on coaching earnings is 41 lakhs. There it' I'.n increase, 
of 5 lakhs under other earnings, making a. total of 63 lakhs loss. 

JIr. S. Satyamurti: May I know if Government have examined' the-
reasons for the somewhat considerable loss and have come to any con-
clusions with regard to remedial steps to reduoo the'losses and increase:' 
the earnings? 
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The Honourable Mr. A. G. Clow: I suggested in my original answer 
that there were some special festivals which gave a distinct fillip to 
passenger earnings; on the other hand, the less favourable economic con-
ditions have undoubtedly had an effect in reducing the passenger traffic 
-as well. 

1Ir. S. Satyamurti: Will the Honourable Member give the House some 
.indication of the proportion of the loss attributable to the absence of 
festivals in the previous year and the loss mainly due to deteriorating 
economic conditions? . 

The Honourable 1Ir. A. G. O1ow: That could be done; I have not got 
the results here. 

Kr. Brojendra Narayan Chaudhury: Is it a fact that loss in coaching 
.earnings are partJy due to bus competition? 

The Honourable Kr. A. G. mow: That is a belief. I do not know that 
'[ could support it by any concrete evidence. 

1Ir. X. Santhanam: May I know, Sir, the railway systems, in which 
the Josses mainly occurred? 

The Honourable JIr. A. G. mow: I have not got it divided under 
.different railways systems here. • 

Mr. X. Santhanam: May I know, Sir ...... 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 

GRANT OF SUBSIDIES TO FLYING CLUBS IN INDIA. 

i533. *Kr. S. Satyamurti: Will the Honourable Member for Com-
munications please state: 

(a) whether Government have now decided to continue subsidies 
to flying clubs in India for a period of three years; 

(b) whether any conditions have been imposed on those grants with 
regard to the minimum number of Indians to be trained by 
these flying clubs; and 

(c) whether Government are satisfied that there is no racial dis-
crimination of any kind in the running of these flying clubs· 
or their work? 

-.rile Honourable Kr. A. G. O1ow: (a) Yes. 

(b) ~. 

(c) Yes. 

1Ir. S. Satyamurti:· With reference to part (b) of the question, may I 
know, Sir, why no conditions have been imposed on those grants with 
-regard to the minimum number of candidates to be trained by these flying 
~ u  
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The Honourable Kr. A. G. Olow: I do not think it is possible to pres-
cribe the minimum number, because the number to be trained depends on 
the number of candidates who present themselves. 

:Mr. S. Satyamurti: May I know, Sir, if all Indians who presented 
themselves have been trained and qualified by these flying clubs? 

The Honourable Mr. A. G. Olow: It is possible ........ . 

:Mr. S. Satyamurti: I want to know whether Government in giving these 
grants have any information in their p e ~ to satisfy themselves ~ :t t 
no racial discrimination of any kind has been dIsplayed and that aU IndIans 
who presented themselves were given facilities. 

The Honourable :Mr. A. G. Olow: The fact remains, and 1 am very 
glad to say that, out of the candidates trained in the last three years, 
more than three-fourths have been Indians. 

Mr. S. Satyamurti: I want to know specifically whether any Indians 
have been turned down. 

The Honourable Mr. A. G. Olow: I know of none, but if the Honour-
able Member wIll bring any cas.e to my notice I will look into the matter. 

:Mr. S. Satyamurti: With regard to clause (c) of the questIOn, may I 
know if there is any racial distinction observed in the running of these flying 
clubs? 

The Honourable lIIr. A. G. Olow: None of these, so far as I know, 
<>bserve any racial distinction, and as I have already said, over three-
fourths of the can4idates trained in the last three years have been Indians. 

JIr. S. Satyamurt1: I am talking of running the clubs, apart from the 
people trained. 

The lIonourable JIr. A. G. Olow: I am not aware of any discrimination. 

ACCIDENT RESULTING IN THE DEATH OJ!' Two INDIAN AIRMEN. 

. 1534. *JIr. S. Satyamurti: Will the Honourable Member for Com-
munications please state: 

(a) whether the attention of Government has been drawn to the 
recent accident in which two Indian airmen were killed; and 

(b) whether Government have arranged for any enquiry into the 
causes of the accident, or whether Government have heard 
from some competent authority as to the causes of such 
accident? 

The Honourable Mr. A. G. Olow: (a) and (b). I assume that the 
Honourable Member is referring to the accidents near Karachi on the 
4J8rd February last, 'in which Messrs. B. D. Sharma and P. D. Shanna 
tost their live9. An official investigation to determine the causes of too 
accidents is in progress. 

• B2 
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Kr. S. Satyam·urt.i: Who is in charge of this investigation? 

The Honourable :Mr. A. G. Clow: I am not sure. It is under t.he 
Indian Aircraft rules, and we have secured the assistance of a Magist.rate-
from the Sind Government. 

Mr. S. Satyamurti: Is the Magistrate being advised by competent 
assessors, people who are experts in the line? 

The Honourable Ilr. A. G. Olow: There is certainly an expert on the 
e t~ t . I have not got the names here. 

TRAIN COLLISIONS IN THE DINAPORE DIvIsION OF THE EAST INDIAN RAILWAY. 

1535. ·Ilr. Lalch&nd Nav&lrai: (a) Will the Honourable the Railway 
Member be pleased to state how many train collisions have occurred in 
the year 1936 in the Dinapore Division, East Indian Railway? 

(b) Will Government be pleased to state at which stations and in 
respect of which train collisions took place in the said Division? 

The Honourable Ilr. A. G. Clow: (a) and (b). Two. One between a 
goods train and a rake of wagons in the Gaya Yard on the 17th March,. 
1936, and the other between a passenger train and a goods train at Waris-
aliganj on the 23rd May, 1936. 

Ilr. Lalchand Navalr&i: May I know whether the causes of these colli-
sions were enquired into and was there any report made on them? 

The Honourable Ilr. A. G. Clow: I presume so. This is a matter of 
three :vears ago, and I have no personal knowledge of it. 

POSTING OF REGISTERED NEWSPAPERS ON THE DAY OF PUBLICATION. 

1538. *Kr.La1chand :Navalr&i: (a) Will the Honourable Member 
for Communications be pleased to state whether it is necessary to post 
a periodical newspaper registp,rt'd with the Post Office on the day of its 
publication? If so, will the Honourable Member please point out the 
specific provision in the rules? 

(b) What is the reason for insistence that a e~ te e  newspaper be 
posted on the day of publication ? Is the Honourable Member aware that 
the Post Offices raise no objection when the periodicals are posted before-
the date of pUblication marked on them? 

(c) What objection is there if the registered newspapers are allowed 
to be posted a day or two later than the publication date to enable the 
newspaper managements to have wrappers and addresses put on them? 

(d) Is it a fact that the Director General, Posts and Telegraphs, has .. ' 
received representations on the point mentioned in part (c) above? If 
so, what action has been taken by him to meet the wishes of the public? 

The BODOUI'able Ilr. A. ·G. 0I0w: (a) Under Departmental instructions 
a registered newspaper should be posted on the day of publication unless 
a. different date for' posting has been 'indicated in the form of application 
for registration and accepted by the Department. 
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(bf A registered newspaper need not be posted only on the day of 
publication. All that is required is regular posting on the same day 10 
each week or on the same date in each month in accordance with the 
declaration in the application for registration. This enables the authori-
ties to lllake suitable arrangeJIlents for the correct sorting and quick hand-
ling of the newspapers in the post offices or railway mail offices concernfod 
and is obviously in the mterests of newspapers and their clients. 

(c) There is no objection to registered newspapers being posted l&ter 
t·han the date of publication shown on them provided they are posted at 
regular intervals. 

(d) One representation was e ~ e  by the D e t e e~  from the 
Editor of Railway Herald, KarachI. It was reported. that this paper was 
being posted irregularly and the management was adVIsed to observe regu-
larity III posting in futtlre. 

1Ir. Lalchand lfav&lr&i: In view of the fact that complaints have been 
made t,hat certain obstructions are put to these postings, will the Honour-
able Member issue orders that what the Honourable Member has said 
now in this House should be carried out? 

The Honourable Mr. A. G. Olow: If by obstruction the Honourable 
Member means that the post offices do not like things being posted irre-
gularly, I am unable to accede to the Honourable Member's request. 

1Ir. L&lchand lfavair&l: Even when they are done regularly there are 
-obstructions. 

The HODourable Mr. A. G. O!ow: What obstruction? 

Mr. Lalchaud lfavalrai: They are put to inconveniences, the things 
:are etu~e , saying that they are not properly written, or something like 
that. Inconveniences are being felt O!l account of this. 

The Honourable Mr. A. G. mow: The Honourable Member can address 
a complaint to the proper authorities. I could not answer a general ques-
tion of that. sort. I do not know whether the things have been correctly 
addressed or not. '. 

"REFUND OF OVERDRAWALS RY CERTAIN EMPLOYEES ON THE NORTH WESTERN 
RAILWAY. 

1537. ·Mr. Lalch&Dd lfavaJrai: (a) Will the Honoura6le Memb'er 
for Railways be pleased to state whether it is a fact that a very large-
number of employees on the North Western Railway have been asked to 
refund large sums of money, said to be overdrswals, owing to some 
employees having drawn old scales of pay after 1st October, 1934, instead 

-of revised scales of pay? If so, will the Honourable Member please state 
the number of such men and the amount involved? 

(b) Why were not such overdrawals waived in accordance with para-
-graph 67 (4) (ii) of the Accounts Code, Volume l? 

(c) Is it a fact that in other Departments of the Gentral Government 
i!uch overdrawals were waived under the Accounts Code? If so, why is 
the Railway Department making this distinction? And on what grounds1 

• 
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The BDnourable Mr. A. G. Glow: (a) to (c). I have called for the.infor-
mation required. by the Honourable Member and will place a reply on t ~ 
table of the House after it is received. 

Mr. Lalchand lfavalral: May I know from the Honourable Member 
if the policy of the railway is also that these 6verdrawals are to be waived 
in accordance with paragraph 67 of the Accounts Code? 

"J.'he Honourable Mr. A. G. mow: I understood from the first part of 
the Honourab1e Member's question that his complaint was that they were-
not being waived. 

Mr. Lalchand lfavalrai: What I would draw the attention of the-
Honourable Member to is this, that in the other depe:rtJllents of the 
Central Government the practice is that when these overdrawals have 
been made they are waived because they had not been told at the time 
when there was a change in the scales they would have to refund. 

The Honourable Mr. A. G. mow: That is the point of the Honourable-
Member's question in part (c) of the question. It is one of the points 
on which I am calling for information. 

APPLICATION OF REVISED SCALES 011' PAY TO CERTAIN EMPLoYEES ON THll 
NORTH WESTERN RAILWAY. 

1538. *Mr. Lalchand. lfavaIrai: (a) Will the Honourable Member 
for Railways be pleased to state whether it is a fact that revised scales. 
of pay have been applied to employees in the subordinate service on the-
North Western Railway, who were recruited on and after 16th January, 
1931, though the revised scales of pay were issued on 31st July, 1934? 

(b) Is it a fact that certain non-gazetted employees were appointed on 
the North Western Railway between 16th July, 1931 and 31st July, 1934 
on old scales of pay? . . 

(c) Is it a fact that some of them were given in their letters of appoint-
ment definite rates of pay in the old scales, and yet they have now been 
fixed in the revised scales of pay? 

(d) Is it a fact that under exception (i) to paragraph 2 of the Agent. 
North Western Railway's letter No. 56-E./67, dated 17th September, 1934, 
persons who had been recruited after 15th July, 1931, but before the aatie 
of introduction of the revised scales of pay, under an agreement whbh 
entitled them to a specific scale of pay and did not provide for revision 
thereof, would continue to draw the old scales of pay? 

(e) H the reply to part (d) above be in the affirmative, why.have 
employees referred to in part (c) above been fixed in revised scales of 
pay? 

The Honourable Kr. A. G. OIOW': (a) Yes, in the case of employees. 
recruited after the 15th July, 1931 (and not 16th January, 1931). 

(b) Yes. 
(c) Yes, a& they were appointed in a temporary capacity. 
(d) Yes, except .. that the number of the letter ref.srred to is 561-E/67. 
(e) The orders referred to in part (d) did not apply to those to whom 

reference is made in pan ( c). 
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ExAmNATION FOB RECRUITMENT OJ!' CLERKS IN THE BINn AND BALUOBISTAB: 
POSTAL CmcLE. 

1539. *1Ir. L&lchand Nav&lrai: (Il) Will the Honourable Member for 
Communications be p~e e  to state wheth.er it is a .fact t ~ a pet ~ e 
examination for recrwtment to the subordmate clencal serVIce In the Bmd. 
and Baluchistan Circle of the Posts and Telegraphs Department was held 
at various centres in the Circle on the 20th November, 1938? 

(b) Is it a fact that the recruitment ~e  provi?e !for u .t~ · 
of result within two months of the date of the holdmg of the competItIve-
examination? If so, was the examination result referred to in part (a) 
above, ~e ~ e  on or before 20th January, 1939? 

(c) If the reply to part (b) above be in the negative, will the Honour-
able Member please state if it is a fact that the result was actually COIn-
municated to the Director, Posts and Telegraphs, by the Bind educational 
authorities quite in time, but the papers were got re-assessed? 

(d) If the ep~y to the second part of part (c) above be in the affirma--
tive, will the Honourable Member be pleased to state, at whose instance 
the papers had been re-assessed and whether such re-assessment of papers' 
was in accordance with the recruitment rules? If so, will the Honourable. 
Member please quote specific provision of the rules? 

(e) Is it a fact that in the first result few Muslims had passed and in. 
the re-assessment the pass number of Muslim candidates was raised ·to. 
about 50? 

(f) If the reply to part (e) above ue in the e ~t e, will the Honourable 
Member please state the real position of pass candidates of all communi-
ties separately in the first examination result and on re-assessment 
results? 

(g) Why was re-assessment of papers ordered? 
(h) Is it not a fact that candidates are to be sent for examinaJ;ion ins 

optional subjects only when they have secured qualifying marks in the-
oompulsory subjects? 

(i) Is it a fact that on knowing the first result of compulsory subjects 
the Director's Office at Karachi called for the pass candidates to appear' 

. in extra optional subjects"/ If so, why were they declared afterwards as 
having failed in the (lompulsory subjects? 

The Honourable Kr. A. G. Clow: (a) Yes . 
. (b) and (c). No. 
(d) to (i). There was no re-assessment of papers. Tha procedure follow-

ed was to call for examination in the optional subjects or.ly those candidates 
~ , having offered ~t  subjects, obtained minimum qualifying marks 
·m the compulsory subjects. None of those candidates secured a pass mark 
in the optional subjects and the marks originally obtained in the compul-
sory subjects determined the order of merit. There was thus no increase-
in the number of passes for any community as a rasult of the exa.min&'-
tion in the optional subjects. The number of candidates obtaining pass: 
marks was 185 and 33 Hindus, 26 Muslims and five members of other 
communities were selected for employment. ' 

• 
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MUSLIM OLBRKS IN THE GENERAL MANAGER'S OFFIOE OJ'THE GREAT INDIAN 
PENINSULA RAILWAY. . 

1540. "'][aulvl Muhammad Abdul GhaD1: (a) With reference to the reply 
given to my starred question No. 673 on the 23rd February, 1939, will the 
Honourable Member for Railways please state whether he has collected in· 
formation regarding the total number of clerks and the number of Muslim 
,clerks working in the office of the General Manager of. the Great Indian 
Peninsula Railway? If so, what is the number of Muslim clerks? If not, 
do Government propose to call for the information from the Great Indian 
Peninsula Railway and ray it on the table? If not, why not? 

(b) What is the reason for not appointing a single Muslim in the, Estab· 
lishment section of the Generru Manager's office of the Great Indian 
Peninsula Railway? 

(c) What is the number of vacancies which fell vacant in the Establish-
ment section of the General Manager's office of the Great Indian Penin-
sula Railway since the 1st September, 19371 

(d) Is it a fact that though some vacancies occurred in the said section, 
no Muslim was given any chance to serve there? If so, why? 

(e) Do Government. propose t.o appoint Muslims in the said section of 
the Great Indian Peninsula Railway, when any vacancy occurs in future? 

'!'he HonourableKr. A. G. mow: (a) Information has since been ob-
tained. There are 32 clerks, one of whom is a. Muslim. 

(b) Does not arise. 
(c) Three. 
(d) None of these vacancies went to a Muslim. The posting of clerks 

to sections of an office is not et~ e  by communal considerations. 
(e) I shall communicate the Honourable Member's suggestion to the 

General Manager for consideration. 
.... Muhammad Nauman: Has the Honourable ~e e  investigated 

into the condition as to why there is nO Mussalman in the establishment 
branch as yet? 

The Honourable .... A. G. mow: No. 
Dr. Sir Ziauddin Ahmad: May I know what is the proportion fixed in· 

the G. J.P. Railway for Mussalmans? The percentage of 25 il! distributed 
over the .various railways. What is the proportion for G. J. P. Railway, 
and may I know why it was not observed in this case? 

The Honourable .... A. G. Clow: I do not know the proportion; I 
should require notice. But I have no reason to uppO ~e that it. was not 
observecl.. 

BlISTBlCTIONS ON INDIAN PASSENGEBS PASSING THROUGH THE POBT OF MA.mr.A.. 
1541. "'JIr, Kanu Subedar: (a) Will t.he Seeretary for External Affairs 

please state whether it is a fact that Indian passengers on boats passing 
through the port of Manila are not allowed to land on the shore? 

(b) Is it a fact that there is a definite rule to this effect with regard to 
Indians, while passengers 'of other nationalities are allowed to go on 
-shore? 
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(c) Have Governmt'nt received any communication from the Indian 
. I ~  of C?mmerce, Japan, or from the Trade Commissioner in Japan, 
.contirnnng thIS state of affairs? 

(d) Do Government know of any reason why there should be discrimina-
tion against Indians in this matter? 

(e) Are Government prepared to make diplomatic representations to 
the ~ e e t aB p , ~ in order to smooth oU#; this difficulty 
~ pe~e e  by Indian passengers, who are passing through the port of 
Manila? 

Sir Aubrey Jletcalfe: With your permission, Sir, I will reply to the 
questiou as a whole. The Government of India have no information re-

,garding the alleged discrimination against Indians in Manila. A represen-
tation was received from the Indian Chamber of Commerce, ,Tapan, and a 
reference has been made to His Majesty's Government. 

JIr. S. Saty&m.urti: When was this reference made? 

Sir Aubrey JletcaUe·: Directly we received the representation from the 
Indian Chamber of Commerce, Japan. 

JIr. S. Satyamurti: How long ago was it? I anI asking that with a 
view to find out whether sufficient time ha!'1 elapsed to receive a reply. 

Sir Aubrey Jletcalfe: We have not yet received a reply. If we had, I 
would have given the information to the House. The representation I 
think was received about three weeks or ~ month ago. 

JIr .• anu Subeda:r: With regard to part (d) of the question, the Hon-
·{)urable Member's answer does not cover t,~ D  Government know of 
any reaspn why there should be discrimination again3t IndiRns in this 
matter?" 

Sir Aubrey Jletcalfe: As I ha'Ve explained, we do not yet know that 
there has been any discrimination. How then could we know the reason of 
it? 

'ORDER FOR CAST IRON PERMANENT WAY CHAIB:S PLACED WITH MESSRS. 
MUKAND IRON WORKS BY THE NORTH WESTERN RAILWAY. 

1642. *JIr. K. Santhan&m: (a) Will the Honourable Member for 
Communications state if it is a fact that the General Manager, North 
Western Railway, on the recommendation of the Controller of Stores 
approached the Railway Board for their sanction to pface an order for a 
·large quantity o'f cast iron permanent way chairs on Messrs. Mllkand bon 
~ , Badamibsgh? 

(b) Witt Government lliace the said letter on th£l table for the informa.-
tion of the House? 

(c) Is it a fact that Messrs. Burn a.nd Compa.ny's quotation was the 
·towest? 

(d) What wa.s the quantity for which the tender was invited? 
(e) What were the terms offered by Messrs. Bum and Company and 

.Messrs. Mukand Iron Works? 
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'!'he Honourable Mr. A. G. Olow: (a) and (b). The ~e e  Manager-
forwarded certain proposals in this connection, but it is contrary to the' 
practice of Government to disclose recommendations of this character and I 
do not propose to place the letter On the table. 

(c) It was the lowest at the point of delivery but not the lowest when 
freight to Lahore was taken into account. 

(d) For 78,000 cast iron chairs. 

(e) The price tendered by Messrs. Burn and Company was Rs. 1/11/6-
per chair f. o. T. firm's works siding Ramkristopore, subject to not less· 
than the full tendered quantity being ordered at one time. Messrs. Mukand 
Iron and Steel Works' quotation was Rs. 1/12/4 per chair f. o. r. 
Badamibagh subject to the supply of approximately 1,650 tons of cast iron 
8crap by the North Western Railway at the.1ast auction rate of Rs. 36/13/-
per ton plus ten annas per ton as loading charges and booked from Rai-
wind, Ghaziabad and Sukkur at Railway material rate of freight. They' 
offered to use Messrs. Bum and Company's or Tata's pig iron. 

1Ir. X. Sa.u.thanam.: Ma.y I know if the ra.te at which the cast iron was· 
supplied was about half the market rate for that iron? 

The Honourable Mr. A. G. mow: I cannot catch what the Honourable-
Member means by ma.'rket rate. 

1Ir. X. Santbanam: The market rate for scrap iron. My information is, 
that this was supplied at half the rates for which the scrap iron might 
have been sold, and a'S a consequence, this Mukand Iron Company's higher 
tender was accepted, while the scrap iron was supplied at half rates. 

The.HOJlOU1'able 1Ir. A. G. mow: I am not aware of these facts. 

1Ir. X. Santbanam: Will the Honourable Member kindly enquire into-
this? 

The Honourable 1Ir. A. G. mow: If the Honourable Member will table· 
a question .... 

J(r. X. Santhanam: The question is there already. 

The Honourable 1Ir. A. G. mow: Not in this. I have given a full' 
answer to the Honoursble Member's question. 

lIr. S. Satyamurti: With reference to the answers to parts (a) and (b)-
of the question, my Honourable friend said that he would not answer the 
question. But we want to know the net loss to the taxpayer or to the-
railway concerned directly as a result of the acceptance of Mukand Iron 
Company's tender-that was a higher tender, and the cast iron was supplied' 
at half the price. I want to know whether Government have any informa-
tion in their posE'ession which will satisfy the House that the railway or 
the taxpayer has suffered no loss whatever on this transaction. 

The Honourable lIr. A. G. mow: I am told that this scrap was sold an 
the previous auction prices. 
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Kr. S. Satyamurti: I want to know whether Government have satisfied 
themselves on the materials before them that the acceptance of this parti-
cular tender for the sale of cast iron scrap has not involved the taxpa'Yer 
in a.ny loss. 

The Honourable Kr. A. G. 010w: I do not know how the Honourable 
Member implies tha.t the loss arose. 

Kr. S. Satyamurti: My Honourable friend says that he does not B'CCept 
that there was a loss. An allegation has been made that loss has been 
incurred in this transaction and there is a prima facie case. I want to· 
know whether Government have investigated this matter and have satis-
fied themselves that the taxpayer has not suffered any loss. 

'!'he Honourable Kr. A. G. Olow_: The Honourable Member is not correct 
in his assumption that there was a loss. I said that the tender was the 
lowest at the point of delivery but not the lowest when freight to Lahore 
was taken into account. . . . 

Kr. S. Satyamurtt: What is the extra freight charge? 

'l'he Honourable Kr. A. G. mow: From Ramkristopore to Lahore. it is· 
very substantial. 

TENDERS FOB PmNTING THE INDI.AN LISTENER. 

1543. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable Member for 
Communications state whether Government have decided the names of 
perS'ons to whom the conkact for printing the Indian Li8tener will be· 
given? 

(b ) Were the tenders called for 'I 
(6) Was the contract given to the persons offering the lowest tender? 

If not, why not 'I 

The Honourable Kr. A. G. 010w: (a) and (c). The question of the-
award of the contract is under consideration. 

(b) Yes. 

Loss ON THE RUNNING OF THE INDIAN LISTENER. 

+1544. *Sa.rdar Ka.ng&l Singh: Will the Honourable }'[ember for Com-
munications please state: 

(a) whether the magazine Indian Li8tener of the All-India Radio is 
running at a loss; 

(b) what the total annual loss in running this magazine is; 
(c) whether Government have closely examined the position wIth 

a view to reducing the expenditure ~ 
(d) whether the printers are paid at per page; 
(e) whether the number or pages has increased since the printing-

was shifted from Bombay to Delhi; and 

t Answer to this question la.id on the table, the questioner being a.bsent . 

• 
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(f) whether the Honourable Member is prepared to ask the editor 
to take the follo'wing measures to reduce the charges on 
printing: 

(i) reduce the number ~  size of photographs: 
(ii) reduce the number of boxes; and 
(iii) fill up the blanks and close up the matter 1 

The Honourable Ill. A. G. Olow: (a), (c), (d) and (e). Yes. 
(b) Rs. 33;489 during 1937-38. 
(f) These suggestions will be considered. 

FALL iN THE NUMBER OF ADVERTISEMENTS IN THE INDIAN LISTENER. 

t1545. *Sardar Jl&ngal Singh: Will the Honourable Member for Com-
munications please state: 

(a) whether there has been a considerable fall in the number of 
advertisements in the Indian Li8tener since its transfer from 
Bombay; 'and 

(b) what steps are being taken to bring them up to the former level / 
The Honouralie Ill. A. G. mow: (a) There was a substantial fall in the 

number and value of advertisements in the second half of last year, but 
they have risen substantially since then. 

(b) Does not arise. 

TENDERS FOR PRINTING THE lNDl.4.N LISTENEd. 

tl546. *Sardar Jla.ngal Singh: Will the Honourable Member for Com-
munications please state: 

(a) whether Government called for tenders for printing the Indian 
te ~  last year; 

(11) whether it is a fact that the lowest tender was not accepted and 
no reason was given for it; and 

(c) whether Government are prepared to call for tenders next 
year for the printing of the Indian Li8tener 1 

The Honourable Ill. A. G. mow: (a) Tenders were invited last year for 
printing the Indian Listener for an ad interim period of six months until 
permanent arra'Ilgements could be made. 

(b) The rates of the successful tenderer were slightly higher than the 
lowest tender. The higher tender was accepted on the score of the quality 
of the printing. 

(c) Tenders have already been received in connection with the arrange-
ments to be made after the expiry of the six months' period mentioned in 
the reply to part (eJ). 

,C.UtRIAGE OF PnnBIMS IN GOODS WAGONS ON THE BARSI LIGHT RAlLWAY. 

-1547. *1Il. X. S. Gupta: (11) Will the Honourable Member for Rail-
ways state whether he is aware that Barsi Light Railway carried the pil-
grim traffic to Pandharpur in goodB wagons in the year 19381 

t Answer to this question laid on the table, the questioner being absent. 
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(b) How many pilgrims were carried in wagons during 1938 to Pandhar-
pur? 

(c) Was there any representation made by the Honorary Secretary of 
the Federation of Passengers Associations of India, Bezwada, to the Agent 
of -tihe Barsi Light Railway about the carrying of pilgrims in wagons? 
If so, what was the reply by the Agent? 

(d) Did Government ask for any information and explanation from the 
Agent of the Barsi Light Railway about the carrying of pilgrims in 
goods wagons? If so, what was the reply? WilJ the Honourable Mem-
ber place it on the table? 

(e) What is tthe action taken by the Governmellt of India to prevent 
such a recurrence of carrying pilgrims in goods wagons by the Barsi 
Light Railway? 

The Honourable JIr. A. G. Olow: (a) Yes. 
(b) G;overnment understand that it was impossible to record the number 

of pilgrims so carried. 
(c) The answer to the first part is in the affirmative. In reply to the 

second part, the,Agent of the Barsi Light Railway has stated t ~ "the 
matter is under correspondence with Government". His reply related to a 
communication received from the Bombay Government. 

(d) The Bombay Government addressed the Railway. A reply was· 
sent explaining the circumstances in which the wagons were used and the 
reasons for their use. I do not propose to lay it on the table of the, 
House. 

(e) Government do not contemplate taking any action in the matter. 

lIIr. Brojencira Narayan Ohaudhury: Is there any law prohibiting the-
calrriage of passengers in goods wagons? 

The Honourable Mr. A. G. Clow: I know of none. 

lIIr. Brojencira Narayan Ohaudhury: May I know whether it is contem-
plated to enact such a law? 

The Honourable Mr. A. G. Clow: There is no proposal under contem-
plation. 

Mr. S. Satyamurti: Do Government propose to e ~' t a human law 
that passengers are not to be carried in goods wagons? 

The Honourable Mr. A. G. Clow: I am not prepared to admit that it is. 
inhuman. 

Mr. S. Satyamurti: Does the Honourable Mem.ber suggest tha:b the 
carrying of passengers in goods wagons is a human method of transport? 

The Honourable Mr. A. G. Olow: In some cl1ses, certainly. I have 
travelled iIi one myself. 

Prof. N. G. Banga: Is not the Honour8lble Member aware of the fact. 
that Moplah prisoners were conveyed in goods carriages and 26 of them. 
died 8S a result of suffocation? : 

• 
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The Honourable 1Ir. A. G. Olow: I do not think that that regrettable 
occurrence haa anything to do with the present issue. That was a ! ~  
van. 

Kr .• anu Subedar: Will the Government of India take steps to inform 
the Barsi Light :a.ailway, which is a private company, that they should in 
future provide ordinary carriwges for the carriage of passengers and not 
goods wagons? 

The Honourable J[r. A. G. Olow: This is a case of very exceptional 
traffic for a very short period. 

oCLOSING OF THE VEHICULAR TRAFFIO OVER THE LANSDOWNE BRIDGE BETWEEN 
ROHBI AND SUKKUR. 

t1548. *Mr. Lalchand NavaJrai: (a) Will the Honourable the Railway 
Member be pleased to state if there is a proposal to close down alJ vehi-
cular 'tiraffic over the Landsdowne Bridge between Rohri and Sukkur on 
the North Western Railway, Sind Section? 

(b) If so, for how long, and when is it contemplated to put it into 
iorce? 

(c) What are the reasons for closing the bridge for vehicular traffic, and 
ior how long has that traffic been carried. on tiliat bridge? 

(d) Are Government aware that in case the vehicular traffic is stop-
ped on the bridge, the other way to cross the river will be by a detour of 
about eight miles in place of two miles only? _ 

(e) Has the General Manager, North Western Railway, received a re-
presentation from the Hindus and Muhammadans of Rohri and Sukkur 
protesting against such a move? 

(f) What steps do Government propose to take to stop the proposed 
prohibition against the vehicular traffic? 

The Honourable 1Ir. A. G. Olow: Enquiries are being made from the 
Railway Administration and 81 reply will be laid on the table in due 

. course. 

'TAXATION OF R.A.ILWAY EMl'LOYEES AT MOGHUL SA.RA.I BY THE BENA.RES 
DISTRIOT BOARD. 

1549. *lIr. Sri PrakaIa: Will the Honourable Member for Railways 
:state. 

(a) if iii is a fact that railway workers and employees living in the 
railway area near the Moghal Sarai Railway junction on the 
East Indian Railway have to pay a circumstances and pro-
perty tax to the District Board of Benares; 

(b) if so, the nature of the facilities and amenities provided by the 
District Board for the railway employees in return for the tax 
taken; 

(e) if it is a fact that the railway itself provides for all municipal 
amenities, such as, sanitation, roads, medical relief, etc., for 
their raUway colony; and 

'> 
+ Answer to this question laid on the table, the questioner having exhausted Us 

.quota. 
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(d) if Government have any understanding with the District Board as 
regards tilie taxation of railway employees? 

'the Honourable Mr • .4.. G. Olow: (a) Yes. 
(b) No facilities and amenities are provided by the District Board 

within the Railway area, but employees are in a: position to use amenities 
"Supplied outside that area. 

(c) Yes. 
(d) In the case of staff to whom the Payment of Wages Act, 1936, does 

not apply, the tax is collected by the railway through the salary bills, 
. .and the District Board allow a substantial rebate on the tax to such em-
ployees. There is .110 other understanding with the District Board as re-
.:gards the ta'X in question. 

Mr. Sri Pra.kasa: Are Government satisfied that no unnecessary hardship 
:is inflicted on railway servants there? 

'!'he Honourable Mr • .4.. G. Olow: Payment of taxes is always a: "hard-
shi .. .. p. 

LIGHTING OF THE JUMNA BRIDGES AT DELHI AND AU.ARABAn. 

1550. *)[r. Sri Prakasa: ·Will the Honourable Member for Railways 
state: 

(a) if it is a fact that vehicular traffic is carried under the railway 
track On the J umna bridges at Delhi and Allahabad; 

(b) if Government have received any representation· for the lighting 
of these bridges to facilitate vehicular traffic on dark nights; 

(c) if Government have received any complaints of thefts on the 
Allahabad bridge owing to lack of lighting facilities; and 

(d) if Government intend to take any action in the matter either 
by way of inducing .i;he municipaJ authorities concerned to 
make arrangements for the lighting of the bridge or .doing 
that themselves? 

De Honourable Mr • .4.. G. mow: (a) Yes. 
(b), (c) and (d). No. 

(JONSULTATfON OF THE GOVERNMENT OJ!' INDIA IN RESPECT OJ!' FOREIGN POLIOY 
OF HIS MAJESTY'S GOVERNMENT. 

1551. *I[r. S. Satyamurti: Will the Secretary for External Affairs be 
.,leased to state: 

(a) whether there is any convention, understanding or practice, with 
regard to the occasions or the matters on which His Majesty's 
Government consult the Government of India in respect of 
the foreign policy of His Majesty's Government; 

Cb) whether the Government of India have acquiesced in the p.osi-
tion that His Majesty's Government need not consult this 
Government in respect of the foreign policy of Great Britain 
regarning the European situation, and, if so, the reasons 
why; 

• 
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(c) whether the Government of India are consulted by His Majesty's-
Government with regard to any questions of foreign policy 
and, if so, what they are; 

(d) whether the Government 6f India w,ere consulted with regard 
to the poUcy of Great Britain in respect of the Sino-J ~ e e' 
war; 

(e) what the occasions and the matters are on which the Govern-
ment of India were consulted by His Majesty's Government 
during the last five years in respect of questions of foreign 
policy; and 

(f) the procedure, if any, adopted by the Government of India in 
offering advice or suggestions to His Majesty's Government 
in respect of these matters; especially about consulting 
Indian public opinion on them? 

. Sir AUbrIJ JletcaHe: (a), (b), (c), (e) and (f). The Honourable Member's 
attention is invited to the replies given to his starred question No. 1344 in 
the Legislative Assembly on the 21st November, 1938, and supplemen--
taries. 

(d) No. 

)[1'. S. Satyamurti: With reference to all the clauses except (d), with, 
respect to which my Honourable friend referred me to his previous answer, 
may I know if there is any convention, understanding or practice in regard 
to the matters on which His Majesty's Government consult this Govern-
ment in respect of the foreign policy of that Government. 

Sir Aubrey Metcalfe: I have nothing to add to my reply to a precisely 
similar question to which I have referred the Honourable Member. If he 
will refer to the proceedings, he will find that four pages have been taken. 
up with the question and the upp e ~ t e . 

)[1'. S. Satyamurti: So far as my memory serves me, there was no· 
answer to this particular question. 

Sir Aubrey Metcalfe: I think you will perhaps permit me, Sir, to read-
a few sentences from the answer I gave on the l&s1 occasion: 

"The degree and nature of the consultation which takes place depend "POll the-
circumstances of individual cases. I am unable to give any information as to the-
procedure adopted which is -necessarily confidential in character." 

1Ir. S. Satyamurti : With reference to the answer to clause (b) of my 
question my Honourable friend said the other day-I do not remember 
the exact date---that so far, as European foreign Jloliey is concerned this-
Government is not usually consulted. I have framed this question on that 
answer. May I know whether the Government of India have acquiesced 
in the position that His Majesty's Government need not consult this, 
Government in respect of its foreign policy regarding European affairs? 

Sir Aubrey Ketc&lfe: I do not know what the Honourable Member-
means by 'acquiesced'. 
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Mr. S. Satyamurti: I mean exactly what I say. I want to know 
whether this Government have been told by His Majesty's Government 
that they will not be consulted in regard to the foreign policy of His 
Majesty's Government regarding Europe, whether this Government have-
acquiesced in that position, and have not made any representations on 
it, protesting against that position. 

Sir A.ubrey .ecaUe: The Government. have certainly not protested. 
There is no reason why they should. 

:Mr. S. Satyamurti: They have simply acquiesced . . 

Mr. President (The Honourable Sir Abdur Rahim): This matter has 
been discussed before. 

Kr. S. Satyamurti: This parj;icwar point has not been discussed 
before. The answer may have taken four pages, but this particular point 
was not raised before. We have been told that this Government is not 
consulted by His Majesty's Government with respect to its foreign policy 
regarding Europe. This is the first time I heard that answer. I want 
to know what are the reasons why the Government have not protested. 
against this position:. 

Xr. President (The Honourable Sir Abdur Rahim): He is not prepared: 
to disclose the procedure that governs a matter like this. . 

Kr. S. Satyamurtt: I am not asking him to disclose the procedure. 
I am simply asking him the reasons why Government have not protested 
against various events which ~ e taken place. in Europe with respect to 
Czechoslovakia, Danzig, the aggression against Poland and so on. 

Sir Aubrey .etcalfe: The Honourable Member knows the answer as 
well as I do. As I informed him the other day, India is constitutionally 
in a different position from the Dominions. 

DRAFT AGREEMENT FOR A TREATY OF COMMERCE AND NAVIOATION WITK 
THE UNITED STATES OF AMERICA. 

Ui52. *Kr. T. S. A.vinashilingam Ob.ettia.r: Will the Secretary for-
External Affairs state: 

(a) whether Government have received the draft Agreement for the 
Treaty pf Commerce and Navigation to be concluded with the. 
United States of America; 

(b) if so, whether Government have considered the Agreement; ~ : 

(c) whether the Legislative Assembly will be consulted before final' 
conclusion of the Agreement? 

Sir Aubrey 'IIetcalfe: (a) No. 
(b) Does not arise. 
(c) The attention of the Honourable Member is invited to the reply 

givf:n by me to part (d) of Sardar Mangal Singh's question No. 306 on 
the lOth February, 1939. 

c 
• 
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LEASE OF LAND AT PATPORE OABIN NEAR JUMNA BRIDGE, DELlIl. 
1553. *][t. B. B. Varma: (a) Will the Honourable Member for Rail-

ways please state: 
(i) whether it is a fact that the Divisional upe te ~e t, ~t  

Western Railway, Delhi Division, is contemplatmg entermg 
into an ee ~ t with Messrs. Gopal Brothers of Delhi for 
lease of the land measuring 300 square yards situated at 
Patpore Cabin, East, Jumna Bridge, Delhi. on Re. 54 for the 
year 1939-40; and 

(li) the purpose for which the land is to be leased? 
(b) Is it a fact that negotiations are conducted privately? 
(c) What are the reasons for accepting the lease on Rs. 54? 
·(d) What is the market value of .the land? 
(e) What are the rents per month derived by properties adjacent to 

that land? 
(f) Has any application from any other person been received by that 

administration for the lease of that land? If so, with what result? 
(g) What are the reasons for not auctioning that lease publicly, which 

may bring more revenues. as is done by the Improvement Trust and 
Municipalities? 

(h) What are the reasons for departing from the ordinary rule of inviting 
tenders? 

(i) Was the Collector of .Delhi consulted? 

(j) Has any action been taken to lease that land by public auction for 
the year 1939-4O? If not, why not? 

The Honourable ][t. A.. G. mow: Enquiries are being made from the 
Railway Administration concerned and a reply will be laid on the table 
in due course. 

PBoMOTIONS OF TIOXET OOLLEOTOBS AND SPECIAL TIOKET EXAMINERS ON 
THE NORTH WESTERN RAILWAY. 

t1554. *Ilr. Ituhammad A.zhar Ali: (a) Will the Honourable Member 
for Railways please state whether it is a fact that all' posts of all grades 
in the cadre of Ticket Collectors and Special Ticket Examiners on the 
North Western Railway are non-selection posts? 

(b) What are the considerations on which promotions from one grade 
to another and from Ticket Collectors to Special Ticket Examiners are 
made? 

The Honourable ][t. A.. G. Clow: (a) Yes. 
(b) Fitness, approved service and seniority. 

t Answer to this question laid on the table, the questioner being ~ e t. 
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TBANsmssmlQ" 'OF 'TELEGRAPH MESSAGES FROM KAliJuNADY AND CODIALBAIL 
TO MANGALORE. 

1555. *Srl K. B. JiDara.ja Hegde: Will the Ho.no.urable Memh'3r fo.r 
Co.mmunica.tio.ns be ple8'Sed to state : 

(a) whether it is a fact that messages are no.t transmitted fro.m 
Kankanadyand Co.dialbail Po.sts and Telegraphs Offices to the 
Mangaio.re city Telegraph Office by wire but are transmitted 
by telepho.ne o.r by messengers; 

.(b) whether it is a fact that the telepho.ne in tho.se two. o.ffices are 
not enclosed and that telegraph messages while being telepho.n-
ed are <ilverheard by people inside and outside those o.ffices and 
that secrecy o.f messages is no.t maintained; 

:tc) whether representatio.ns were made to. the Po.st Master General, 
Madras, and that he failed to. meet the o.bjectio.ns raised by 
the peo.pleand traders of Mangalo.re: and 

,(d) what steps Go.vernment are prepared to. take to meet the o.bjec-
tio.ns? • 

'"l'he "Honourable Er. A. O. Olow: (a) Telegraph messages between the 
affices mentioned are transmitted by telepho.ne. 

(b) and '(d). The telephones are in cabinets ;md o.rdinarily o.ver-hearing 
:sho.uld no.t be po.ssible. ;But I am drawing the attentio.n o.f the Po.st-
master General, Madras Circle, to. the complaint and asking him to. take 
any necessary steps to ensure secrecy. 

Cc} I understand that prio.r to. the ado.ptio.n o.f the present system o.f 
transmission of mesFiages by telepho.ne representatio.ns were made to. the 
Po.stmaster General, Madras Circle, against the po.ssible introduction o.f 
the system o.f transmitting telegrams by messengers. That system was 
not introduced. 

Sri X. B. JiDara.ja. Begde: Are Go.vernment aware that telepho.nes 
are no.t enclosed in cabinets in post o.ffices which transmit telegraph 
messages? 

'"l'he HoDourable 'Mr. A. G. CJlOW: My info.rmatio.n is that they are 
-enclo.sed in cabinets. 

l>BL.AYS IN TRANSIT OF LETTERS ADDRESSED BY TBB SUNDAY STANDARD. 

1556. *8rj K. B. Jlnar&ja Hegde: Will the Ho.no.urable Memoer fo.r 
Co.mmunicatio.ns be plea 'Sed to. state : 

. (a) whether Go.vernment aTe aware o.f an article published in thp. 
Sunday Standard entitled "what's wrong with the Po.st 
Office". in its issue dated the 26th February, 1939; 

(b) whether it is a fact that there were ino.rdinate delays in transit of 
letters addressed by the Sunday Standard; and 

(c) whether he is aware that scant attentio.n ~  paid by the Po.st 
Master General, Bo.mbay, to. such co.mple..ints? 

The Honoura.ble Mr. A. G. mow: (a) Yes. 
(b) Investigatio.n sho.wed that there was a substantial delay in the . 

-sorfmg o.f a number o.f letters in the Bo.mbay General Post Office. 
02 
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(c) No. The matter received the personal attention of the Postmaster' 
General and special arrangements have been made with a view to elimi-
nating delay as far as possible. 

WORK GIVEN TO KEYMEN ON THE EAST INDIAN RAILWAY. 

1557. ·Mr. Satya Narayan Sinha: \Vill the Honourable the Railway 
Member please state whether it is a fact that in the time of the E8'St 
Indian Railway Company the keymen had to work only two miles and now 
they have been given four miles on double line, i.e., eight miles per head?' 
Are Government prepared to adopt the old system of the East Indian Rail-
way Company? 

Tile Honourable 11'1'. A. G. Clow: The answer is in the negative so-
far as present practice is concerned. Actual figures for 1938 show that 
one keyman was employed for every 1·6 route miles on the Grand: Cho,rd 
sect.ion of the East Indian Railway, and one keyman for every two miles 
on the main line section between Asansol and Moghal Sarai. 

11'1'. X. Santhanam: l\Uy I know whet.her as a result of the Wedgwood 
Committee's recommendations there has been any change in the space 
allotted to each of the keymen? 

The Honourable Mr. A. G. Olow: 1 would require notice of that. 

REPLACEMENT OF THE GORAl BRIDGE ON THE EASTERN BENGAL RAILWAY. 

1558. *1Ir. Kuladhar Chaliha: Will the Honourable the Railway Mem-
ber please state : 

(a.) whether the replacement of the Gorai bridge on the Eastern 
Bengal Railway has been completed, and what the cost has 
been; 

(b) whether the materials of the old bridge have been fully disposed 
of; if so, ror what amount; what the estimated amount was; 

(c) whether the materials were sold by public auction, or by private 
agreement; and 

(d) the names of the purchasers above Rs. 1,000 with the amounts 
paid by each? 

The Honourable Mr. A. G. Clow: Enquiries are being made from 
the Railway Administration and a reply will be laid on the table in due-
course. 

REST TO GUARDS ON THE EAST INDIAN RAILWAY. 

1559. *1Ii'. Muhammad Ifauman: 'Will the Honourable Member for' 
TIailways be pleased to state ~ y t ~ first grade. European .and ~
Indian guards on the East Ind.lan RaIlway are entItled to enJoy e~t .m-
variably on Sundays, and IndIan guards who are termed non-Chnstlan· 
are not granted the, privileges of rest on any week day in the same way 
as Europeans or Anglo-Indians enjoy rest on Sundays? 

Tl1e HOIlourab18 Mr. A.. G. Olow: With your permission, Sir, I pro 
rose to reply to this and question No. 1560 together. 

, I have called for the information required by the Honourable Member 
antl will place a reply on the table of the House when it is received.' 
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ALLoWANOE TO GUARDS WORKING ON SuNDAYS ON THE EAST INDIAN 
RAILWAY. 

t1560. *Kr. Muhammad Nauman: (a) Is the Honourable Member for 
Railways aware of the fact that European and Anglo-Indian first grade 
-guards on the East Indian Railway, who are booked on the line on SundaYR, 
.are granted double pal for working on Sundays 1 

(b) If the reply to part (a) be in ~ e affirmative, will the Honourable 
Member be pleased to state why Indian first grade guards on the East 
Indian Railway are deprived of the same privileges in the matter of allow-
ance and pay for working on Sundays 1 

(c) Will the Honourable Member be pleased to explain who is respOll-
-sible for this kind of discrimination in the matter of grant of allowance 
.and pay to staff by classifying them I ~ Christian and ~ t  

DISCRIMINATION IN THE SUl'PLY 0," MEALS FROM EUROPEAN RUNNING 
ROOMS TO MUSLIMS GUARDS ON THE NORTH WESTERN RAILWAY. 

1561. *Kr. Muhammad. Nauman: (a) Is the Honourable Member for 
.Railways aware of the fact that Muslim guards on the East Indian Rsil-
-way are not allowed to take their meals from European running ~ , 
though they are p ~p e  to pay the higheRt cost for meals? 

(b) If the reply to part (a) be in the affirmative, will the HonourAble 
~e e  be pleased to state the reasons therefor? 

The Honourable Kr. A. G. Olaw: (a) and (b). Government have no 
information. I am, however, sending a copy of the question to the 
General Manager, East Indian Railway, for such action as he may con-
sider necessary. 

ALLOWANOES SANCTIONED FOR THE TRAVELLING TICKET EXAMINERS ON THE 
EAST INDIAN RAILWAY. 

1562. *Kr. R. A. Satha.r H. :Isaak Bait (on behalf of Khan Bahadur 
Shaikh Fazl-i-Haq Piracha): (a) 'Vill the Honourable t ~e Railway Membel' 
be pleased to state whether it is a fact that the Moody and \Vard scale of 
allowance sanctioned in 1931 by the Hailway Board, has been appealed 
against by the Travelling Ticket Examiners (consisting of old Ticket Col-
lectors,and new Crew St.aff) of the East Indian Railway? 

(b) Is it a fact that the General Manager of the East Indian Railway 
is an authority over all the appeals against P. M. T. allowance sanctioned 
by the Railway Board inadequately or improperly between August 1026 
and -December 1933? If so, under which rules? _ 

(c) Is it not a fact that an appeal does lie with the Railway Board 
where P. M. T. allowance sanctioned by them under SupplemenbJ.rY Rula 
22, Appendix 13, is alleged to be improper and inadequate according to 
rules? 

(d) Is it not a fact that P. M. T. allowance calculated on the basis ()£ 
daily allowance on pay between Rs. 51 and Rs. ]00 was arrived at wronglJ 
at Rs. 15 and Rs. 201 

The Honourable Kr. A. G. (low: (a) 'to (d). 1 would refer the Hon-
'Ourable Member to the reply given to Qazi Muhammad Ahmad Kazmi's 
question No. 832 on the 26th February 1936. 

tFor ansv-er to this question, see answer to question No. 1559 . 

• 
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PRoMOTIONS IN THE TICKET CH1!IOKING BRANUH O!N THE EAoSIf INDIAN 
RAILWAY. 

1563. *1Il. 11.. A. S&thar 11.. Essak kit (on behalf of Khan Bahadur 
Shaikh Fazl-i-Haq Piracha): (a) Will the Honourable the Railway Member 
be pleased to state how muny promotion l'ourses for promotions from grade 
to grade in the Ticket Checking Branch have been held during the last • years? 

(b) Is it a fact that the promotion in the above branch is given first 
according to the seniority and promotion examinstion is held afterwards? 

(c) Is it a fact t ~ the periodical test as ou.waedl in ru.1e. 80 01 the 
East Indian Railway T. C. Pocket Guide has not been observed on the 
Howrah Division? 

(d) Is there ariy provision in the State Railways Establishment Code 
regarding periodical test? If not, noes T. C. Poeket Guide supersede 
in the matter? 

'!'he KoDourable Kr. A. G. Olow: (a) to (co). These are matters of 
detailed administration on which Govenlment ha-ve no information. I 
am, however, sending a copy of the question to the General Manager. 
Ealtt Indian Railway, for such action as he may consider necessary. 

(d) The reply to the first part is in the negative. I would, however. 
refer the Honourable Member to pn.ragraph 29, Appendix XXII, page 3:79 
of the State Railway Establishment Code. I am unable to reply to the-
second: part of this question as I have not been able to obtain a copy 
of the Guide. It is, however, open to the Administration to issue such 
instructions in these matters as they consider necessary so long us they 
are not inconsistent with any orders issued by the Railway Board. 

Dr. Sir Zi&uddin Ahmad: Is it not a fact that the State RailwayII' 
are directly under the Railway Board, who are e~p e to this House, 
and we can ask questions about d:etailed administration only in this. 
House I!.!one, and it is not fair for the Honourable Member to say that 
this concerns the Gen.eral Manager and is not therefore the function or 
the business of the Honourable Member to reply to? My point is this .. 
The Honourable Member ought not to have evaded the reply only on· 
the ground that this is a function of the General Manager and not of the· 
Railway Board,-because the General Manager is responsible to this 
House only through the Honourable Member. 

Kr. Pre8ide,nt (The Honourable Sir Abdur Rahim): That is not III 
question. 

Dr. Sir Zi&uddin Ahm&d: Sir, the Honourable Member evad'6d a reply. 
on the groun.d that this is the business of the General Manager. 

".l'he llonoU1'&ble Ill. A. G. Olow: I am not evading a reply. I would· 
remind the Honourable Member and J think he realises this fact himself 
that there are large matters of administrative detail. The Railway Board, 
although they are generally responsible, must leave certain matters tn 
tIle discretion of the General Managers. 
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Mr. Kuhammad lfau.m&ll: Is the Honourable Member prepared: to 
instruct the General Managers then to reply directly when we write to 
them? 

'!'be Honourable Kr. A. G. Olow: The General Managers are willing 
to give information and also there are Advisory Councils in which matters 
of substantial importance can be raisecL 

PREPONDERANCE OF NON-MUSLIMS IN THE ELECTRICAL BRANCH OF THE NORTH 
WESTERN RAILWAY. 

1564 .• J[r. lI. .•. Abdullah: (a) Will the Honourable Member for 
Railways please state whether the four senior and four junior scale 
gazetted posts in the Electrical Brnnch of the North Western Railway are 
equally divided between the Europeans and Hindus, and that there is not a 
single Muslim in the gazetted ranks of this Branch? 

(b) Is it a fact that it is the accepted policy of Government to ensure 
that there is no undue preponderance of anyone community in any Depart-
ment of Government? 

(c) Will the Honourable Member pJease state how Government propose 
to redress this undue preponderance in this Branch of the non-Muslim 
element? 

The Honourable JD'. A. G. Olow: (a) Of the eight gazetted officers 
in the Electrical Branch, one is an Anglo-Indian, three are Europeans 
and four are Hindus. 

(b) and (c). Government's policy in regard to communal representa-
tion in the services is stated in the Home Department 's ~ ~ut  No. 
F. 14/17-B./33-Ests., dated: the ':.4th July, 1934, (a copy of which is 
in the Library of the House). The claims of Muslims eligible for 
pp t e ~ will be considered as and when opportunity offers for e~ u t

ment to thIS Branch. 

Kr. ](uhammad lfauman: Are we to understand that no opportunity 
has occurred in that Branch? 

The Honourable lIIr. A. G. Orow: I believe there has been no e~ u t
ment in. this particular Department since 1929. 

PREPONDERANCE OF NON-MUSLIMS IN THE ELECTRICAL ..~  OF THE NORTH 
WESTERN RAILWAY. 

ID65. ·Kr. B. K. Abdallah: (a) Will the Hono'll"able Member for 
Railways please state whether the 24 posts of Senior Foremen, Foremen, 
Assistant. Foremen and Oil Engine Inspectors of the Electrical Branch of 
the North Western:RailWayare -df'ridl!!it' aUiGilgs"1she' ~·e  muai .. , 
ties as follows: Europeans 12, Hindus 10, and Muslims 2 only-the per-
centage of Muslims working out to barely S·S per cent? If not, what is 
the actual composition by communities of the 'Various categories men-
tioned? 

(b) How many of these posts have been filled by promotion during the 
last three years and were the promotions made on the basis of seniorit.y or 
selection? If all p'osts were not filled strictly in accordance with seniority. 
why could all posts not be filled by selection? 

• 
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(c) Will the Honourable Member please state what steps Government 
propose to take to set right this inequality? 

'!'he lI.onourable Ill. A. G. Olow: (a) The figures quoted by the Hon-
-ourable Member are not quite correct. There are 24 sanctioned posts, of 
which ten are held by Europeans and Anglo-India,ns, nine by Hindus, 
two by Muslims and one by a person coming under the category of 
'other communities'. Two posts are vacant. 

(b) I have called for the information required and will place a reply 
-on the table of the House when it is received. 

(c) If the information when received discioses any irregularity in 
recruitment, the question will be· considered. 

Ill . . Sri Prakasa: May I kriow why Europeans are not classed accord-
ing to their religion? . 

The Jlonourable Ill. A. G. Olow: Their religion is not an exclusively 
European religion. 

lIr. President (The Honourable Sir Abdur Rahim): Next question. 

COMMUNAL CoMPOSITION OF STENOGRAPHERS 'IN THE NORTH WESTERN 
RAILWAY HEADQUARTERS OFFICE, ETC. 

1566. *JIr. B .•. Abdullah: (a) Will the Honourable Member fol' 
Railways please refer to parts (b) and (d) of the answer given to starred 
question No. 1001, answered in this House on the 13th March, 1939, and 
state whether the clerical staff employed in the confidential branch simply 
perform duties similar to those of the record clerks employed in the Central 
Registry of the Headquarters Office OllJ they also work as disposal clerks 
and deal with cases relating to appointments, promotions and appeals, 
etc. J treated as confidential? 

(b) What is the communal composition of the stenographers emplo.ved 
in the North Western Railway Headquarters Offiee in diffierent grades? 

(c) Is it a fact that all vacancies which occurred in the initial grade 
of stenographers in the North Western Railway Headquarters Office during 
the last seven years were filled by promotion from lower ranks, such as, 
parcel clerks, typists grade I, and clerks grade I and none of them was 
advertised and filled by direct recruitment according to communal instruc-
tions? 

(d) Is the Honourable Member aware of the fact that as a result of 
filling the vacancies of stenographers in initial grade (starting with Re. 100) 
by promotion from lower ranks during the last seven years, about 80 per 
cent. of vacancies went to non-Muslims, and qualified Muslim steno-
graphers were deprived of the ohances which would otherwise have gone 
to them by direct recruitment on a oommunal basis? 

(e) If the replies to the latter portion of part (a) and parts (c) and (d) 
be in the t ~, will Government please state what objection they 
have to fill all vacancies in initial grade of stenographers by direct recruit-
ment as laid in rules 57, 68 and 77 of Appendix XXII to S. R. E. Code? 

The Honourable :Mr. A. G. Clow: (a) The men in the Confidential 
Section are stenographers and do not note on oases as disposal clerks 
would. • 

•. 
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(b) Hindus-9, Muslims-2, Sikhs-4, Anglo-Indians-4. 
(c) The reply to the first part is in the affirmative. As regards the 

.second, one vacancy was advertised in 1934, but no suitable candidate 
was forthcoming. 

(d) I am not aware what percentage of the six vacancies that occurred 
<luring the last seven years was filled by non-Muslims. Transfers of staff 
from one category to another are not regulated by communal consideraaions. 

(e) Government must leave it to the General Manager to recruit 
stenographers by the method he considers desirab1e. 

EMPLOYMENT OF MUSLIMS IN CERTAIN POSTS ON THE NORTH WESTERN 
RAlLWAY. 

1567. *Mr. R. K. Abdullah: (a) Will the Honourable Member for 
Railways please refer to the statement made iTl this House on the 22nd 
February, 1939, that the Director of Establishments on the Railway 
.Board and one of his Deputies were Muslims, while there was similar 
representation on all Railway Establishments, ~  state whether it is 
also a fact that an undertaking was given to this House on the 24th 
-and 25th February, 1931, that due regard to the adequate number of 
Muslims will always be given when making appointments to the POElts of 
Staff (Personnel) Officers, Office Superintendents and Head Clerk (Per-
sonnel) on the State-managed Railways? 

(b) Is it a fact that the position of Muslim Staff (Personnel) Officers, 
'Office Superintendents and Head Clerks (Personnel) on t~e North Western 
Railway as it stood in the year 1931-32 has been considerably reduced, 
:say, as under?: 

:Senior Scale 

.Junior Scale 

1931·32. 

(Headquarters Office 
.~ 

LDivisions 

. Division 

(Mechanical Workshops 
Lower Ga ... etted O e~ 

Superintendent. L Division 

Total 

March 1939. 

Nil. 

Nil. 

=1 

= 1 2 Divisions. 

=1 Nil. 

... 8 Total =2 

(e) Is it a fact that all the posts of gazetted officers, Office ~' pe
;1;eIldents and Head Clerks employed in Personnel Branch of the North 
Western Railway Headquarters Office are held by non-Muslims? If not, 
what is the communal composition in each class? 

(d) If the reply to parts (a) and (b) or (c) be in the affirmative, will 
lGovernment please state what stepR they propose tn take to implement 
the undertakings given to this House and to. inc::ease the number of 
Muslim Staff (Personnel) Officers, Office Superintendents and Head Clerks 
(Personnel) in the various offices of the North Western Railway and parti-
,eularly in its Headquarters Office? If not, why not? 

The llonourable Mr. A. G. Olow: (a) Sir Thomas Stewart said on 
:22nd February that the Director of Establishments on the'Railway Board 
;and: one of his Deputies were Muslims but he did not say that there 

• 
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was similar representation ona11 railway establishments. I have lookedi 
up the debates in 1931 to which the Honourable Member refers, but 
cannot trace a statement in the precise terms quoted by the Honourable· 
Member. 

(b) to (d). I am obtaining the information asked for and will lay-
a reply on the table of the House when it is received . 

• APPOINTMENT OF AN INDIAN TRADE AGENT AT KABUL. 

1568. *J(r. Abdul Qaiyum: Will the Foreign Secretary please state: 
(a) whether at present there is an Indian trade agent at Kabul; 
(b) if not, when the last incumbent left that country, i.e., Afghan--

istan; 
(c) whether ~e post is going to be filled up soon; if so, when the 

announcement is likely to be made; and 
(d) whether the Indian trade agent there is under the Commerce. 

Department or the Foreign Secretary? 

Sir Aubrey ][etcalfe: With your permission, Sir, I will answer ques-
tion.s Nos. 1568 and 1569 together ... 

JI'r. Abdul Qaiyum: Sir, we cannot hear .... 

Sir Aubrey lIetc&lfe: If Honourable Members wouJd not make so· 
much noise, he will be able to hear . . . . . 

1Ir. President (The Honourable Sir Abdur Rahim): When many 
Members are carrying on conversations, how can the Honourable Mem-
ber hear? 

S1.r Aubrey ][etcalfe: Mr. Mohammad Nasrullah of the Commerce 
Department, who has recently been working as Assistant Secretary of the-
Tariff Board, has been appointed 8S Indian Trad'e Agent, Kabul, and has· 
already left for Afghanistan. The duties of the Trade Agent are to keep 
the Government of India informed about trade conditions in Afghanistan, 
and generally to assist trade between the two countries by answering 
enquiries, exhibiting samples, supplyilng general information, etc.. He 
is under the administrative control of the External Affairs Department, 
but corresponds direct with Commerce Department on technical matters. 

lIr. Abdul Qaiyum: May I know whether the questions dealing with 
this Trade Agent are to be addressed to the Honourable Member himself-
or to the Honourable the Commerce Member because there is some con-
fusion on the point 

Itr. Pre81dent (The Honourable Sir Abdur Rahim): The Honourable-
MeDlber has given the answer. 

Sir Aubrey lIetc&lfe: If there is any confusion it will always be· 
corrected in the 'proper place. 

Kr. Abdul Qalyum: I want to know why questions dealing with trade-
should be addressed to the External Affairs Department? 
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Kr. President (The Honourable Sir Abdur Rahim): That haa nothing 
to do with this question, which has been answered. 

Kr. Abdul Qa.iyum: Part (d) of my question deals specifically with. 
that point. 

Kr. Presidea.t (The Honourable Sir Abdur Rahim): Has the Hon-· 
ourable Member been referred to the Honourable the Commerce Member?-

Sir Aubrey MetcaJ1e: No, Sir. 

Kr. President (The Honourable Sir Abdur H8him): Then, that ques-· 
tion does not arise. 

Sir Aubrey Metcalfe: It is a matter of arrangement between the De-
partments and I do not know how it concems the Honourable Member-
with regard to questions. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has been: given an answer. He has not been referred to any' 
other Department. 

Kr. Abdul Qaiyu.m: But there is no answer? 

Sir Aubrey J(etcaJ.fe: I have given a perfectly clear answer. I have' 
said that he is under the administrative control of the External Affairs. 
Department but corresponds direct with the COmmerce Department on. 
technical matters. 

Kr. Abdul Qaiyum: May I know why the Trade Agent at Kabul alone-
should be under the External Affairs· Department when other Trade-
Agoo.ts are under . the Commerce Department. 

Sir Aubrey J(etcalfe: Because it is a more convenient arrangement. 
Kr. S. S&tyamurti: As a result of this more convenient arrangement,. 

to which Department are we to send our questions with regard to trade-
relations between Afghanistan Stn.d India-to the:, Commerce Department 
or to the Honourable Member's Department? 

Sir Aubrey Metcalfe: It depends largely 0n the tu ~ of the question. 
If the Honourable Member addresses it to the wrong Department it will' 
be transferred to the proper Departmont 

ApPOINTMENT OF AN INDIAN TRADE AGENT AT KABUL. 

+1589. *Sardar Sant Singh: (a) Will the Foreign ,E>'ecretary please' 
state if Government have taken any steps to appoint a commercial minded 
person as Trade Agent in Kabul to develop trade and bring about better' 
trade relations between the two countries? 1£ not, why not? 

(b) If any steps are being taken, will Government state the duties that. 
will be allotted to him? . 

(c) Will the work be under the Commerce Department or the External 
Affairs Department, as was the case with the First Trade Agent, Mi. Aslam 
Khatak? 

t1570*. 

tFor answer to this question, see answer to question No. 1568. 
!This question was not put as 80m!' Honourable Members said that it was already 

answered.-E. of. D . 

• 
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ELECTION OF MEMBERS TO 'f'HE STANDING COMMITTEE FOR 
THE DEPARTMENT OF COMMUNICATIONS. 

Kr. Preaildenf, (The u ~ e Sir Abdur Rahim): I have to inform 
the Assembly that up to 12 Noon on Monday, the 3rd ApriL 1939, the 
time fixed for receiving nominations for the Standing Committee for the 
Department of Communications seven nominati:>Ds were received. Sub-
selJuently three Members have ,,;thdrawn their candidature. As the num-
ber of remaining candidates is ",qnal to the number of vacancies, I declare 
the following four non-official Members to be duly elected, namely: 

(1) Mr. C. C. Miller, 
(2) Mr. Umar Aly Shah, 
(3) Maulvi Abdul Wajid, and 
(4) Mr. Lalchand Navalrai. 

MESSAGE FROM THE COUNCIL OF STATE. 

SecrMary of the AsBembly: Sir, the following Message has been received 
-from tile Council of State: 

"I am directed to inform you that the Council of State at its meeting held Oll the 
4th April, 1939, agreed without any amendment to the' Bill to provide for the regiitra· 
tion of foreigners in British India, which was passed by the Legislative Assembly at 
itt. meeting held on the 31st March 1939." 

THE REPEALING AND AMENDING BILL. 
ApPOINTMENT OF MR. F. E. JAMES TO THE SELECT COMMITTEE. 

The lIonourab1e Sir pe ~ Shear (Law Member): Sir, I move: 
"That Mr. F. E. James be appointed to the Select Committee on the Bill to n'mend 

-certain enactments and to repeal certain other enactments in place of Mr. P. ~ 
Griffiths. " 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That Mr. F. E. James be appointed to the Select Committee on the Bill to nmend 

·certain enactments and to repeal certain other enactments in place of Mr. P. J. 
·G,.iffiths. " 

The motion was adopted. 

THE INDIAN TARIFF (SECOND AMENDMENT) BILL-contd. 

Xl. President (The Honourable Sir Abdur Rahim): The House will 
.now resume consideration of the following motion: 

"That the Bill further to amend the Indian Tariff Act 1934 (Second Amendme'lt), 
be taken into consideration." 

'Dr. Sir Ziauddin Ahmad. 
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Dr. Sir Zi&uddin A.bmad (Unjted Provinces Southern Divisions: 
Muhammadan Rural): Sir, yesterday , I was discussing some general 
questions about the 'fariff Board, and then I came to the consideration 
of toe Tariff Board report on magnesium chloride. Yesterday, I quoted 
to show that the Tariff Board said clearly that nu objection was raised 
against the protection. This reminded me of a story of a person who 
was told by his father that he should always ask loudly whenevel."" he 
finds a rupee on the road whether it belonged to allY person. Now, his 
son found a rupee on the road and he said very loudly: "Has anybody 
lost"? But when he came to the second part of his sentence, he said 
quietly: .. any rupee?" He shouted this sentence in this manner three 
times, and the only person who responded to his call was his accomplice,. 
who said: "Nobody has lost his rupee." Consequently, he satisfied him-
self that it belonged to nobody, and, therefore, it was his property. The· 
same is the case with our Tariff Board. They de not ajk any person 
and they satisfy themselves, like the son, by saying that the only reply 
they got was from their accomplice, namely, the Millowners' t ~ 
and this is what they say on page 14 of their report: 

"This .Association and othel' Textile Millowners' .Associations have raided no· 
C'l.jection to the continuance 01 protectioqato the industry and have, in fact, ~upp te . 
t ~ claims put fc;rward by the Pioneer :Magnesia Works Company." 

We cannot expect anything better than this from the Millowners' 
Association which is p t ~ y in the same boat. The other thing that. 
1 was pointing out yesterday was this, that we should always compare 
the c. i. f. with the prices at the factory. It is rather unfair to compare 
the prices at any particular town. In that case, the quantum of pro-
tection will vary enormously according to the place which you select. 
The point which I am now making is that magnesium chloride has now 
reached a stage when no protection is needed and we should now 
definitely declare that it has developed so much that we do not want 
to give it any further protection. 

Now, Sir, I will give four reasons in support of my argument that 
this particular. magnesium chloride does not need any protection. In 
the first place, I will refer to page 12 of the report where they say that 
we are the exporting country and we do not import magnesium chloride· 
now. We tfnd that in, the year 1937 we produced 11,138 tons, out of 
which we exported 2,380 tons and we imported onl;y 899 tons. There-
fore, as against the import of 899, there is an export of 2,380. We 
'cannot say, therefore, that we are not the exporting country in this case. 
My second argument against the protection being given to this article 
is·, as is said on page 10 of the report, that tbis industry has now 
reached a stage when. it can compete with the world market on equal. 
terms. This is what they have said: . 

"This claim to improvement is justified by the fac. that the Company is ~· 
to p~te on equal terms with the German or French magnesium ~e in ~uI t e . 
to which Germany and France export such as Holland and Czechoslovakia, leavI'lg out 
o[ account the United Kingdom ... " 

Now, our own manufacturers can compete on equal terms even in places 
next door to Germany like Czechoslovakia and Holland and also with 
Germany. Therefore, it is proof conclusive that the protection is not 
needed. My third ~t t is that it has established itll position in EnglanCP 
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'where it enjoys a preference of £1 per ton. On page 9 of this report, it 
:.is clearly stated: 

"In th" United Kingdom alone, we have exported 2,198 tons of maguesiilm 
..<,hloride and the sale price there is £4-5-10 per ton." 

This shows that our market is established in the United Kingdom, 
12 NOON. because of this preference of £1 pel ton. My fourth point, 

which is the last nail in the coffin of the protection of 
..magnesium chloride, is this, that the cost of production, according 
to their own figure, is Rs. 1-7-0 (see page 5) leaving out the sale prices 

.and other things. Then, the import price, according to their own quota-
tion of the latest year, "is Rs. 3 per cwt., and thl3 price at which they are 

.seiling in ~  is Rs. 2-14-0. May I ask the Honourable the Com-
merce Member to consider this fact that when the cost price of this article 
is Rs. 1-7-0 per cwt. and the c. i. f. price of thaL ~t ~e is Rs. 3 and 
that article is being sold in the United Kingdom at Rs. 2-14-0, does it 

.need any protection at all? Therefore, in view of the fact ,that we are 

.selling this at enormous profit in *e United Kingdom, and, in view 
.. of the fact that the price of the imported article is double the cost price. 
1 challenge anyone here--l am sorry, my Honourable friend, the Bombay 
Knight, is not here now-to say that he would recommend protection 
to this particular article. Looking into the details of this thing, the 
.argument and the recommendations, I have laid ~ the following 
four dictums. The dictum of my Honourable friend, Mr. Manu Subedar, 
.is more and more protection, larger and larger period, shorter and shorter 
.enquiry. I think my Honourable friend, Mr. Satyamurti, shares these 
views. My Honourable friend, Sir Homi Mody's dictum is more and 

.more taxation, less and less interference, greater and greater dividends_ 
My Honourable friend, Mr. Joshi's dictum is more and more wages, less 

.and less work, greater and greater security. The consumers' dictum, 
that is, my dictum, is more and more freedom, greater and greater choice, 
less and less price, and the dictum of my Honourable friend, the Com-
merce Member, is" moderate protection, moderate freedom, moderate 
wages, moderate prices, moderate dividends, moderate enquiry /' and 

:moderate interference: This is really the dictum on whit!h this parti-
.cular thing is going on. 

Now, having finished magnesium c.hloride, I come now to paper in-
.dustry. The paper industry in this country is a very old one. The first 
factory was established in 1870, and they have been carrying on very 

. good work. .>\:s soon as this classical report was \\Titten. the Government 
appointed in 1925 the 'tariff Boar.d, and there was a revenue duty of Hi 

'per cent. on this particular article. They made out a case for protection, 
and, consequently. it was given. Again, the thing was enquired into in 
March, IPSl, and the duty was raised from 15 per cent. to 20 per cent. 

-but no action was taken as regards paper. The next action was taken in 
1931 and, on account of the surcharge, the duty was raised from 15 per 

'-cent., by 25 per cent., to lSi per cent., mid the specific auty was rai"ed 
'from one anna. to one anna three pies per pound. The Tariff Board in 
1931 recommended that the duty on imported wood pulp should be fixed 
,at Rs. 45 per ton. Again, we come to the Tariff Board of 1938 in which 
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they have justified the reasons for the duty on pulp. In paragraph ·14 
page 36, the Tariff Board say: 

"Taking all points into e t ~, we do not think that it u~  ~e s:t:fe to 
:fix the minimllDl rate of duty at anythmg less than Rs. 35 per ton whlch 18 shghtly 
tlDOVe the mean between the duty required for bamboo pulp and ihe duty ~ u e  
for grass pulp. This rate is Rs. 21-4-0 per ton less than the present import duty of 
&. 56-4-0." 

Th •• t is, they diruinish the duty of Rs. 56-4-0 to Rs. 35 per ~ . But 
there was one important point in the argument used by the Tanti Board, 
and that is given on page 35. They give the values, at different times, 
of pulp. No doubt, in 1936, it went down to £ 7-13-0 per ton, but it rose 
at one time to £ 18-10-0 and, at the time they wrote the report, it was 
ranging from £ 12 to £ 13. This is rather unfair. When they calcula-tp. 
the fair selling price. they ought to take c.i.f. value of the imported pulp 
at the price at which it is quoted today, and iu is not fair to take the mini-
mum price which prevailed five or six years ago. Either they ought to 
take the mean value or they ought to take the value which is prevalent 
at the time. The method adopted by the Government is fundamentally 
wrong. If they should take the prices which were prevalent at the t ~ 
when they wrote the report, and iI they found that the fluctuation is very 
great and they cannot rely on the present figures, then the only other 
altern&tive is to take the mean value of all the prices during the last seven 
years, that is, from 1931 to 1938, when this report WaS written. But what 
they have done in this case, as well as in the previous case of magnesium 
chloride, is that they have taken the lowest figure which they found 
during five or six years and used it as the basis of calculation. This is 
what they have done and here they came to the conclusion that, instead 
of taking the mean value between £ 7-15-0 and £ 18-10-0, they took only 
£ 9 as the basis of calculation. This is perfectly wrong calculation and the 
conclusions arrived at by them were not justified. The Government do 
not require another Tariff Board to find out the mistake, they require 
commcn sense to arrive at the calculation. Anyone, either on this side 
.of the House or in the Commerce Department, wiJl find out that therp 
is a fundamental mistake in the method of calculation of the Tariff Board. 
'That is, 'they have taken the lowest possible figure instead of taking the 
mean figure or the figure available in that particular year. 

The next thing I should like to point out is this: I also partially aUud-
oed to it yesterday. Whenever they calculate the quantum. of protection, 
they ought to give us, at least in their report, profit and loss account of 
these mills. I have now got before me the profit and loss account of ~ 
of the paper mills, and, by reading the figures, can Bny one say that they 
need protection? Even my Honourable friend, Babu Baijnath Bajoria, 
will be hard put to explain the case for protectior., because he gets fajr 
dividends. The Bengal Paper MilIs' shares were floated for Rs. 25. and 
now the value of each share is Rs. 89, that is. more than 3l times on account 
of the special duty which the Government have imposed on the consumers 
of the country which is morally wrong. The dividend they paid was 14t 
per cent. and the highest they paid was Rs. 19-10-0. Take the Indian 
paper mills,-the share was issued at Rs. ]00 and it is now quoted nt 
Rs. 101, ~  the dividend is three per cent. and the highest price for tha 
'Share at one time was Rs. 183. The Titaghur Paper Mills,-the va.lue of 
the share ranged from Re. 5 to Rs. 121 and they have been giving a 
dividend of 16l per cent., and, at one time, it rose to 1tl per cent. In 
these days, when the Bank rate is two per cent., these people are now 
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getting a fat dividend of 161 per cent. on account of protection. 1 think. 
my Honourable friend, Babu Bnijnath Bajoria, will be perfectly justified 
every morning to go to the Commerce Member, whoever he is, for his 
kindness in giving such high protection. This is' the case with regard to 
all mills, and yet my Honourable friend desires more and more protection. 
In support of my argument, I will read a paragraph from the Tariff Board 
report itself as t,o t.he nature of the business which they are doing. The 
first complaint that I have is that, in spite of the high protection they have 
got, they are very unkind to the Indian consumers and, by means of com-
bination, they fix a price which is just below the price at which the foreign 
articles will be imported into this country. They say, in paragraph 57. 
on page 45: 

"During the period unner review the policy of the mills belonging to the Indian 
Pa.per Makers' Association or working in conjunction with it has been to combine 
for the purpose of price fixation and for the allotment of contracts with the Central rnd 
Provincial Governments, which represent 20 to 25 per cent. of their total productilln, 
according to an agreed arrangement among themselves." 
. So they combine and quote one particular price for the customers and 
another for the Government: 

"This combination has enabled the mills to maintain prices at a level slightly 
below the level of prices quoted for imported paper of similar quality." 

Such being the case, the only solution is to ask Government to reduce 
this duty in order to lower the price level and the enormous dhidends 
produced by these companies: . 

"Weare informed that Indian mills have been able to secure a predominant sharif 
in the Government contracts, either because the prices quoted by them were i<>wer 
than the prices quoted for imported paper, or because their quality of paper was more-
II<ltisfactory than the quality of imported paper, judged by the prescribed 6pecifica-
tiona." 

I think the Tariff Board is wrong in both these arguments. It is practi-
cally due to the pressme which we put on Government for buying Indian 
pnper: 

"The fact that mills have ~e  able to rely on an assured market for so large a 
proportion of their production is an important consideration. We are infarm.ld that 
in 1937-38 they were so busy with Government contracts that at times they were un-
.. ble to promise supply to ordinary purchasers under four to six months." 

Thtly cannot supply ordinary purchasers, but still they force them to 
purchase foreign things at n very high value. Is it fair to give them pro-
tection in these circumstances, and does the industry need further pro. 
tection? 

- Now, I will mention one .or two points about their recommendations 
with which I do not agree, because they do not tally with the figures 
supplied by them. I take from the summary recommendation 21 : 

"It is impossible to predict the future prices of imported paper with any certamtv, 
but the tendency will probably be downwards." • 

In this case, they say definitely that they cannot fix the price level of 
c.i.f. articles in this particular case. There being greater uncertainty, they 
sh(\uld fix ad valorem value and not specific value. I am opposed to fixing 
specific value on any article whatever. The duty, whether protective or 
rpvenue, should be ad vaIorll1n and not specific, beeause the lstter aelps 
to creat cheaper quality, and specific duty always acts adversely in the 
CRSE' of the cheaper article. TI1E-re. the duty should always be ad valorem. 
So we should remove the specific duty. of nine pies or 11 . pies and have 
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a revenue duty only. So I ha,·e come to the conclusion tha.t this article 
should now stand on its own legs. As they are so busy as not to be 
able to supply the needt! of ordinary customers, they ha.ve reached a stage 
when no protection is needed; and, in the interest of our newspapers and 
books. it is essential that the cost of paper should be the minimum. 

Babu B&iJnath BaJ0ria (Marwari Association: Indian Commerce): Paper 
for newspapers is not ~ .u tu e  here. 

Dr. Sir Ziauddin Ahmad: My friend does not manufacture paper for 
the newspapers, but he manufactures paper used by customers like myself. 
So he wants to levy a very high duty on poor consumers like myself while 
giving relief to the newspapers, so that they may not curse him in their 
columns. My Honourable friend's explanation makes the case still worse. 
But I maintain that. on account of the fat dividends they are paying and 
on account of the fact that they are too busy to supply the needs of 
ordinary customers who are not the Government, we have reached a stage 
when ~  protection should be given to this industry. We should simply 
put any revenue duty which is considered proper and finish this matter, 
because. once a duty is imposed. there should be some end to it. And the 
duty is not to be indefinite. We imposed a duty in 1935. but four years 
have passed away, and the time has come when there should be no more 
protection to this industry. because it is not needed. 

lIIr. T. S • .A.vinashiUngam Ohettiar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rurl\l): Sir. I should like to address mys-elf 
first to the last point referred to by Dr. Sir Ziauddin Ahmad. He refer-
red to the combination that existed among the paper manufacturing com-
panies to put up the price. 

JIr. Muhammad Jfauman (Paina and Chota Nagpur cum Orissa: 
Muhammadan): Not to put up the price but to control the price. 

JIr. T. S . .A.vinasbtJjngam Chetti&r: I should like Government to exa-
mine whether there has been any organisation or understanding between 

p ~~  to control the price of paper so that there may not be free 
competItIon. 

Dr. Sir Ziauddin .Ahmad: I quoted the Tariff Board report. 

Mr. T. S • .A.vinaAbfItng&ID Chettl&r: I may point out tha.t at the end of 
the same paragraph which the Honourable Member quoted they say: 

"We do not. therefore, consider that there is any serious danger of a combination 
among mills being able to maintain pri('es at an artificial 01· excessive level.' , 

But, apart from what the Tariff Board might have said, it is really 1\ 
serious matter if an industry which is protected should combine to ex-
ploit the consumer and not give the benefit of free competition a.mong the 
mills themselves. And I shall be glad if Government make it a. point 
systematically to examine the industries to which protection is givenalld 
see whether any combination exists against the interests of the consumel·. 

I would like now to refer to one matter which has not been put up 
with the emphasis it requires, and that is the matter of rice. Bigger 
industries have got advocates and they are able to put their case to the 

D 
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'public and to the Legislature with greater effect than the agriculturists . 
. May I: 'y~t  your permission, Sir, e~ .  to what the then Commerce M.em-
ber ~ I , when he first introduced the Bill to give protection to rice? That 
'was III 1935. The Honourable Sir Joseph Bhore then said: 

"The special officer appointed by the Madl'as Government to investigat-e tile rice 
'1luestion reported that the dominant factor in the dislocation of price levels of local 
rice which has been so detrimental to the interests of the' local rice grower, is the 

"n('reasing, uncontrolled import of cheap inferiol' rice from overseas, in pSl'ticnhr, the 
C'ecent rapid increase in the imports almost entirely of broken rice from Siam." 

Further on, he said: 
"I ought again to emphasise the fact that in respect of both wheat and rice thc'B6 

~ t. e  are entered as protective duties, and, hence, they are liable to enhancement by 
~ e e t if they find at any time that the purpose which they have in view is IIOt 
~  served." 

I would like to point out, Sir, that the purpose which they had in vIew 
bas not been sen'ed at all. The purpose they had in view was to increase 
othe price of rice. The price of rice ......... 

The Honourable Sir Muhammad Zafrullah Xhan (Member for COllllllerce 
:and Labour): The purpose was to stop the imports of rice from Siam and 
lndo-China. 

Mr. T. S. Avinasbllingam Chettiar: May I point out from the pussage 
1 read out just now why it was suggested that imports from Siam ought 
'to be stopped? There was nothing intrinsically wrong in the import, 
itself ...... 

The Honourable Sir Muhammad Zafrullah Xhan: It was competing 
"'ith our rice here. 

Jlr. T. S. Avinasbmngam Chettiar: Let me point out ~ y it was 
:attempted to be stopped. It was competing with rice produced in India 
and the price of rice in Madras was going down and the Government 
wanted to stop that going down of the price of rice: they wanted to ~ e 
better protection to the rice grower by giving a better price for his rice. 

'The object of the import duty was not merely to stop Siam rice but to 
-give a better price to the rice grower in the Madras preSIdency where 
'these imports have been greatly concentrated. There is no virtue in R 

'-particular import being stopped unless it achieved the real end in view, 
'which was to give better price to the rice grower. That Bill, at that 
'time, was expected to achieve that object by stopping imports from 
'Siam: that object of giving a better price to the rice grower has not been 
llcllieved. Soon after the duty was levied there was a rise in price. The 
price was Rs. 4-4-{} in April, 1935; it increased to Rs. 5 in January, 1936: 
but later on there has been a serious fall. In April, 1936, the price 
was Rs. 5 and in January, 1937, the price came down to Rs. 4-8-0: in 
April, 1937, it was Rs. 3-14-0 and it continued to be so for some time: 
in April, 1938, it was Rs. 3-5-0. I am quoting from the Review of Trade 
in India for the year 1937-38. It will, therefore, he seen that the real 
'Object of the imposition of this duty was not merely the stopping of 
imports ~ '  Siam ~ut the raising of. the ,Price of rice so as to give a 
better price to the rlOO grower, and thIS object has not been Rchieved. 
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As to who are the principal importers of rice into this country I would' 
-yefer Honourable Members to pages 49 and 50 of the Accounts of the 
Sea-borne Trade and Navigation of BritiRh India for February, 1939. It 
will be found there that the imports of broken rice from Siam have almost 
:atopped. But that is not, the object we had in view, the object was to 
give a better price to the cultivator of rice here. The real imports which 

'.affect the price of rice are from Burma which has considerably increased. 
In February, 1938, the imports were 1,095 tons, while in :February, 1939, 
the imports are 8,689 tons. The total imports for the eleven months 

-ending February, 1938, were 28,214 tons, whereas, this year, for the 
-eleven months ending February, 1939, the total is 47,256 tons. It will, 
therefore, be seen that the real problem is to stop the imports from Bumlil 
it we are to give the cultivator a better price for his rice'. I can under-
:stand the difficulties that exist in the way because of commitments we 
have in the Indo-Burma Agreement and I would like to urge upon this 
'House that the time has come when this matter should be looked at from 
this angle and I would like the Government to expedite the matter of 
:giving notice to Burma in this matter of the trade agreement. This is no more 
than what Sir Joseph Bhore had himself promised when he said t.hat in 
respect of both wheat and rice these duties wer.e entered into as protec-
'tive duties, and, hence, they are liable to enhancement by Government 
it they find at any time that the purpose which they have in view is not 
'being served. I say the purpose has not been served und I hope the 
'Governm,ent will take sufficient measures to see that the purpose which 
·they had in view to get a better price for the rice grower is served . . 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, this Bill has been placed before us in the shape of! a miscellaneous 
'Bill and it deals with four itemll which are entirely unconnected with one 
'another. This is hardly fair to the House because these items affect 
different interests differently. Rice is an agricultural product. Magne-

:1iIium chloride is a manufactured product. Paper and wood pulp are 
manufactured and partly manufactured; and lastly, silk and silk goods 
are also partly manufactured and partly unmanufactured. Now, it is 
impossible to deal with that amount of fairness and justice with these 
different items which would be desirable in a single Bill. Our difficulty is 

:further accentuated by the fact that not one Bill but three Bills have 
been thrown at our heads, and the notice that has been given is ver;y 

'illadE:quate. However, I will content myself with a few brief observations 
on some of these items. 

As regards e ~, my Honourable friend, 'Mr. A ~  
'Chettiar, has dealt fully with it and I do not wish to say anything more 
about that matter. With regard to magnesium chloride, I find that the 
recl)mmendation of the Tariff Board with regard to the period of protection 
'has been accepted, but the rate has been reduced on the ground that 
this rate is too high and there is an error in calculation. Who investi-
gated the conditions in the up.country markets? My Honourable friend. 
Sir Cowasji J ehangir, pointed out yesterday that it is only 800 out of 
'6,800 tons that is consumed in Northern India. If the Government of 
India tJhought that the Tariff Board fell into an error, ~ u  it not ha-,re 
been right on the part of the Government of IndIa to refer back 
-that report to the Board? That would have been a fair treatment 
·-of the Board. Now, the Board is constituted of three persons, who are 

»2 • 
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expected to be fair minded, who are expected to be experts in the sense-
that they are expected to apply their minds fully to their work. Now, 
if the Government of India did not think it right to accept the recom-
mendation of the Tariff Board, the obvious course for them to adopt would 
have been to refer the matter back to the Tariff Board for reconsid9ration. 
But they did not do it, and they reduced the measure on -protection sub-
stantially. 

Now, Sir, coming to paper and paper pulp, 1 desire to observe that 
there is a very large demand in the country for paper, and this demand 
is ·-likely to increase as literacy increases in the country. At the present 
moment only ten per cent. of the people are able to read and write; ami 
when we have a cent per cent. literate population in the country, the 
demand for paper will very greatly increase. There is thus an almost 
unlimited field for the production of paper. Now, what is the present 
situation? During the last few years, the local production of paper has 
greatly increased, but at present this production is only 40 per cent. of 
the total consumption in the country. Thus. 60 per cent. of the require-
ments of the country is still imported from abroad. lind there are certain 
qualities of paper which are not produced in this country at all. There-
fore, it is desirable that protection should be continued for a longer period. 
My friend, Dr. Sir Ziauddin Ahmad, asked whether it was not desirable 
to put a stop to the protection of paper at the present moment. He 
thought that 14 years were quite enough; he made a slight miscalculation. 
although he is a great mathematician. This paper industry has been 
enjoying protection not for 14 years, but for 13 years. It is true that 
the first Tariff Board reported 14 years ago, but the industry itself enjoyea 
protection for 13 years ...... 

Dr. Sir Ziauddin .Ahmad.: For 131 years. 

Dr. P. B. Banerjea: Very well, for 13i years, if you are sutisfied with 
that. Now, he referred also to the question of price. I shall read to 
the House the Report of the Tariff Board where they say-"Indian mills' 
have not increased their prices to the extent that the rise in the price of 
imported paper justified and that the margin between the two has widenetl 
to about five pies per pound ugainst the usual margin of two to three-
pies per pound." This disposes of the contention that there has beeu a 
combination among the paper mills in this country to raise prices and to-
affect the consumers hard. 

'I'hen, again, I:;ir, what is the proper period ~ which protection should 
be granted? The Fiscal Commission, if I remember aright, observed thai 
20 years was the normal period for which protection was .to be granted. 
~ , prot.ection has been granted in this case for 13 years, and, t e e e~ 
m the normal course protection ought to be granted for a further period of 
seven years; and'if we want the country to be self-sufficient in respect of 
the production of paper, I think it will be necessary to grant protection 
fOl' a still further period. Now, is it or is it not desirable to make thn 
eountry self-sufficient in regard to the production of paper? Paper is rm 
article of prime necessity. and as time goes on and as the country p ~e e . 
it will become a thing of greater necessity. Every man, woman and child 
in India will need paper. Therefore, it is desirable to continue the pro- . 
tection for at least 20 or 25 years. ' . 
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Now, Sir, what has been the attitude of the Government of India towards 
the Report of the Tariff BOard? The Government of India thought that 
'protection should be continued, but they differed fro!-ll the recommendations 
~ the Tariff Board on three essential points. In the first place, they 

·differed as to protection being given to grass pulp; in the second place. 
they differed as to the measure of protection; and in the third place, they 
·differed as to the period for which protection had been given. In other 
words, the recommendations of the Tariff Board have practically been 
thrown into the waste paper basket. And what are the grounds on which 
the Government have come to these decisions? They say that with regard 
.to the quantum of protection, the Tariff Board made a mistake.. Here, 
again, may I ask, if the GovenJl1lent of India thought that the Tarift 
Board made a mistake, why did they not refer the matter back to the 
Tariff Board for reconsideration? That would h&ve been eminently fair 
and just to a body constituted like the Tariff Board_ As for the protection 
being limited to three years, the -arguments :>f the Government do not 
:seem to me to be at all convincing, and it has been pointed out by previous 
fipeakers that grass pulp should receive some amount of protection for some 
longer ........ . 

The Bouourable Sir Muhammad Zafrullah Khan: They have Rome 
,amount of protection. 

Dr. P. :N. Banerjea: Yes, some amount of protection; but the amount 
-should be adequate for their needs, otherwise those mills which are at pre-
sent using grass pulp would be put to very great difficulty, and you do not 
want these mills to be closed down immediately. If you do not want 
that, you u~  give them that amount of protection which is needed. 
Gradually, perhaps, they will be able to substitute bamboo pulp for grass 
pulp; but till then, an adequate measure of protection should be continued. 

Sir, the last item in this Bill is that which deals with silk and silken 
goods. Now, this is a very important item. A Tariff Board considered 
this matter last year and submitted its Report about two months ago. 
Now, may I ask why the Report of the Tariff Board has not yet been 
published? It is the p t~ e of thp. Government to withhold Reports for 
a considerab:e length of time and then throw these Reports at the heads 
of Honourable Members of the Assembly at the eleventh or even the 
t,,:elfth hour. Is that fair and just? Sir, this is n(){j right. I hope 
the Government will see their way to publish the Report of the Tariff 
Board on silk and silken goods at the earliest possible opportunity and give 
the public and the Assembly ample time to consider the question from 
;all essential aspects. 

Sir, this leads me to the question of the general policy which the 
Government wish to pursue with regard to protection. 'Ve all know that 
during the last five years one Member of the Government of Tndia-I 
will not name him-has been showing a definite amourit of bias against 
protection. This bias has gone so far that we may say that it is a sort 
-of malady. And the contagion has spread to the other Members of the 
Government. It is a great pity that the Honourable the Commerce 
Member, who is an Indian and who is not a bureaucrat, has not been able 
to escape the contagion. We have the right to expect better th;ngs from 
bim. However, we should like to know definitely what is the present 
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'policy of the Government of India. Do they or do they not stand by. 
the policy of discriminating protection laid down by the Fiscal Commjssion 
and accepted by the Government fifteen years ago? 

The Honourable Sir Muhammad Zafrullah Kha.n: Certainly. 
l)r. P. K. Banerjea: If so, they should not act in the manner in which· 

they have done in recent years. It is one thing to launch a frontal attack 
on discriminating protection; it is another to destroy it bit by bit by 
attacking it from behind. I am sorry that this policy of discriminating, 
protection has been attacked from behind and is being destroyed gradually 
by a slow process. This is wrong. If you think that the policy of dis-
criminating protection is wrong for India, then you should come out. 
boldly and say, "we are going to reverse the policy". But you should 
not destroy this policy in a manner where the people will not be able fully 
to understand your motive. This policy has been very successful u ~ 
the last fifteen years. It has given rise to many industries in this country 
-industries which would not have been able to prove a success without 
the help of protection. There aTe many other industries which will require. 
in future, the assistance of Government. Therefore, if the Government 
do not accept a sound policy' of protection, the country will greatly suffer 
and the Government of India will stand condemned before the bar of 
public opinion. I hope and trust that the present Government will 
Consider the pros and cons of the question and take care that they are 
not affected by the contagion toO which I have referred but take up a. 
reasonable attitude towards the question of protection. 

Prof. K. G. Banga (Guntur cum Nellore: Non-Muhammadan Rural): II 
·take it that every responsible Party in this House is in favour of discrmi-
nating protection alone and not indiscriminate protection. From that 
'it naturally follows that the Tariff Board should have the discretion to re-
port when necessary even in favour of a reduction in the rate of protection 
that has been provided fbr any particular industry or a reduction in the 
number of years for which protection has been given or is to be given in· 
future. Therefore, on the mere ground that these two Tariff Boards have 

. suggested some alteration for their own good reasons, in the nature of pro-
tection that has been granted or the duration of it, I do not wish to find 
fault with them. I wish to take these things on their own :plerits. I 
do not wish to weary the House by quoting a number of figures or a number-
of passages either. Taking, first, the case of paper, I am partIcularly 
anxious that India should become self-sufficing in this regard .......•. 

Ill. S. Satyamurti (Madras City: Non-Muhammadan Urban): And also-
,export outside. 
~. K. G. Ranga: I am not in favour of that. 
Ill. S. Satyamurti: Why not? 
Prof. K. G. Banga: I am never in favour of protecting our industries ;D: 

order to enable thl?m to sell these things outside at a lower price than is 
posRib!e ,for us to get it in our own country. My anxiety and the anxiety, 

.1 am sure, of every consumer is and ought to be to see that he is &ssured-
,;afthe supply of aH those materials and goods, which are absolutely ~~ e t  
for a civilised exist.ence, by manufacturers of his own country. It is not to· 
the interests of our consumer that he should go on providing so much 
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protection as to enable these manufacturers to go and sell in other countries. 
. and compete with other people and so on. It can add to our dignity, it.. 
can add to our economic status also, it ~ y even help to raise the· 
economic status ~ our own country, even the national income if we en-
able our industries to go and sell their I goods abroad and compE'te with . 
other industries. But that can be done, ought to be done, not, all the 
time, by having protection in order to protect for t e~ the home market 
and thus extract as much as possible from our own consumers and then 
go into other countries and sell their goods at much less than the price for 
which they sell in the mother country itself. Therefore, I ~ anxious thaL 
·we should become self-sufficing in regard to paper. 

-
In these days of war no country wishes to depend on another country· 

for the supply of newsprints or other kinds of paper or pulp or any of 
these things for the satisfaction of its own internal needs .. We want. .. 
newspapers, we want more and more paper to come into use wit·h our.-
people. In fact, we do not have as much of newspaper reading as we-
should have. And newspaper reading must become cheap, buL before. 
it can be made sufficientiy cheap, necessarily there is a transition stage in 
which the consumer has got to put up with a certain amount of dis-
comfort ........ . 

An Honourable lIember: ......... ~ sacrifice. 

Prof. If. G. Banga: ......... a certain amount of sacrifice in order t6 
achieve that object. I quite concede that and that is why we have had. 
this duty till now. 

The question is whether we should accept the proposal placed before us. 
by the Government as against the recommendati,)D of the Tariff Board, thllt. 
there need be no protection for wood pulp in this country. On that J 
wish to say this. I am rather struck with the disparity in the price of on&. 
of the most important factors of production,. that is, this pulp-the: 
difference between bamboo pulp and grass pulp. We find in the summar.' 
of recommendations that the average price of bamboo is Rs 17 pel tvtJ.. 
and the average price of grass is Rs. 35 per ton. Surely, those who depend 
upon bamboo pulp for the manufacture of their paper must be ~ 
·enormous profits and getting a great leverage as compared to tho!!e who 
depend upon grass pulp alone. If both of them were to sell the same 
kind of paper at or about the same price, who is getting this particular 
profit? ThosE' few people alone. How many mills do you have in thi'l. 
country? Very few. Are they anxious that the number of theEle milla. 
idlould increm;e? No. Only recently we had a speech from the President. 
of the Paper Manufacturers' Association at Calcutta deploring the fact: 
that more paper mills are going to be started in this country. : 

Dr; P. If. Banerjea: We should not accept their view. 

Prof. If. G. Ranga: I should have thought that once we have given 
protection we should welcome more and more mills being started in thi& 
country, more and more paper being produced ir. this country, and more 
and more competition between various ~  so that the consumer will 
get the benefit and the Indian market, will become more and more self-
sufficing. Instead of that, this is the patriotic attitude of the Presiden\. 

• 
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1)f these Manumcturers who are so very anxious that we should continue to, 
give them 8'S much protection a'S they can get from Government I 'rhere-
fore, I wish to make one suggestion. I cannot very well be a party 
to this proposal of Government that this protection should stop in regard 
to wood pulp. No. But, at the same time, I cannot very well agree 
with those who say that it should be extende<J for as long as the Tariff 
Board have suggested. Here, I would like to make 8' suggestion and that 
is that Government should give definite notice to these mills wh;nh are 
dependent for their u tu ~ on grass pulp, say, four yean 
or three years or five years beyond which this protection will not. be 
continued at all ~ within which these mills should make every possible 
effort to change over from the use of grass pulp to bamboo pulp. There 
is this particular difficulty that it is not availa'ble in the United Provinces, 
the Punjab and Bengal. They can certainly get it from Madras and 
Bombay. Bamboo is available in India. I do not suggest that bamboo 
should be imported into this country but, certainly, Indian mills must be 
patriotic enough to purchase Indian bamboo. There is some difference in 
the transport charges, I admit. It is for the manufacturing industry to. 
to come forward and make out a case as to the quantum of protf'ction 
needed if paper is manufactured out of bamboo alone. They can certainly 
ask for it and nobody would ~ t to it. I see no earthly reason why we 
should ask the consumers to depend indefinitely on protected paper which 
is to be manufactured out of grass which has got to be paid at Ro;;. 35 <loS 
against Rs. 17, which is the price for bamboo. My friend, Mr. CJ.ettiar, 
has drawn my attention to one other practical difficulty and that is there 
are no transport facilities for bringing bamboo from inaccessible places to 
the very doors of these mills at reasonable prices. Therefore, it is for the 
Government to say within what time they would be prepared to provide 
all these facilities and place this bamboo from their own forests and other 
forests, which are inaccessible, at the disposal of the manufacturers. Up 
to that particular period, I am quite willing to have the protective duty 
extended,-not a day beyond. 

Then, Bir, I come to another question. Are we quite sure that the 
prices are not being kept up in this country? My friend, Mr. Nauman, 
was saying that they are being controlled. Thai is had. The Tariff 
Board states that the Chambers of Commerce and even importers have not 
objected to this protective duty. Why should the importers object to 
this as long as they find that the prices charged by our own manufacturers 
in this country, behind the tariff wall, are about the same at which tqey 
are prepared to sell their goods? Supposing the tariff wall is at say Rs. 20 
and our people are prepared to sell their goods at 15, then the importers 
certainly have legitimate grievance against our -own manufacturers and 
then they can go on clamouring that the tariff wall is too high but supposing 
Ollr own producers, as is alleged here, are willing to sell at Rs, 19 or 
Rs. 19/8 and the foreign importers can bring their -stuff only at fis. 20. 
then there is not very much of 8 margin. 

As regards competit.ion, I do not think there is any more need to make 
any inquiry into that. The Tariff BoaTd itself bears testimony to the fact 
'that these people have succeeded in contro:ling pricell. There may bEl 
something to be said in favour of putting down cut-throat competition 
amongst these people which may prove to be thoroughly uneconomic ana 
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:suicidal for the industry itself. As long as we are sure that competition 
is not so bad as to lead to the destruction of the industry itself, we should 
certainly welcome competition amongst these various mills but we find 
that there is not as much competition as there ought to be. One would 
think. that the Tariff Board has a kind of power of attorney from the 
industry concerned and that it is not an impartial authority at all. They 
simply say: "We learn some more mills are going to be started and there 
are certain prospectuses issued by some other joint stock companies and 
llO on. Therefore we think that in the very near future there is going to be 
competition and so we are right in coming to this conclusion that there 
is no fear of the consumers being fleeced". I am afraid this is going 
rather out of the way. I think there is " good case made out that steps 
should be taken to see that proper competition is allowed to have its free 
play and prices are sought to be kept down as low as possible, leaving, 
-of course, the possibility of these mills making reasonable profits and t u~ 
to protect the interests of the consumers of this country. 

Then, Sir, about the Indian Forest Research Bureau. Thev want 
Rs. 12,000. They have not been able to get that. These industrialists 
were expected to make donations. What donations did they make? 
They were keen in making as much profit for themselves as possibJe but 
when it came to paying for research, which would in course of time benefit 
themselves, they were very niggardly. They said that they were ~ 
to have their own research. Their research estab:ishments arc onb in 
name. Even their names are not given. If t.hi:, is so, I say ~ ey' are 
pursuing a short-sighted policy and my friend, Dr. Banerjea, also agrees 
with me. We have got to insure ourselves against that short-sightedness, 
A suggestion is made here and that suggestion is that there should be a 
cess of four annas per ton of pulp levied upon all the stuff that the$'..l 
people utilise or manufacture. That is a very small sum and even that 
the industriaIists oppose. Government have not come forward with any 
definite suggestion. They simply say that this has got to be di.mussed 
later on. It is, I think, a mistake on the part 'of the Government. Gov-
.arnment should, by·themselves, have come forward with suitable prr,posals, 
if such a provision could not be made in thitl Bill itself. If the cess is 
levied, the money will' be placed at the disposal of the Forest Research 
Institute for the purpose of carrying on the necessary researches into 
various aspects of the paper industry and the utilisation of our Indian raw 
materials with a view to make India' self-sufficing in regard to paper in 
the shortest possible time. 

Then, Sir, I come to labour conditions and the personnel of the 
industry. The Tariff Board is talking about the Indianisation 1 P.M. .. h 
011 t e staff. But no information is provided ill this report 

as to whether the industrialists are Indians or ioreigners. We should 
like to ~  to what .extent they are foreigners and how many of them 
are IndIans. What IS the total amount of foreign capital, what is the 
proportion of foreign capital in this particular industry and of Indi8'D capital? 
There is no information given. I think this Tariff Board should have 
taken the trouble to provide us with that info':'mation. Anyhow, I hope 
the Government will vouchsafe some information in regard to that. Here 
it is stated that more and more progress is being made with Indi8'Dization . 

..An Honourable Kember: That was in the earlier report . 

• 
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Pmf. 5. G. BaDga: Well, that was in the earlier report and i£ these 
people are saying that more and more progress is being made with 
Indianization of the staff, how is it that Government have given us no 
information about how many Indians there are in the total number of the 
Buperior staff and how many there were when the last Tariff Board con-
ducted its inquiries? There is no such information given. I am afraid 
we are providing protection and getting all this from out of our own 
consumers for people who do not deserve it becll1lse they are not our OWD; 
nationals. Therefore, Sir, the House has got to be very careful. It 
would be criminal on the part of Honourable Members ........ . 

~. President (The Honourable Sir Abdur Rahim): The u ~ 
Member is using very strong expressions. Honourable Members aro-
free to vote or speak in any way, but they cannot describe that 8& 
II criminal" . 

PIo!. 5. G. Ra.nga: I am sorry-although it is not unparliamentary. 

Mr. President (The Honourable Sir Abdur Rahim): It i8 certainly un-
parliamentary. 

PIof. 5. G. B.a.nga: H it is unparliamentary, I am extremely sorry. 
It would be unfair on the part of Honourable Members to grow enthusi-

astic and put forward every suggestion for protection to a particular indus-
try merely on the assumption that it is going to be for the protection of 
some Indian industry. There aTe industrialists and industrialists. They 
might ail be in name "Indian industrialists". Even in the textile industry 
·we found that my Honourable friend, Mr. James, was found supporting the 
textile industry, not because he was in love with our Bombay and 
Ahmedabad friends but because he was very much in love with Messrs .. 
Harvey and others. So there are Europeans masquerading as Indian 
industrialists and we have got to be very careful. 

Sir, I come now to the question of broken as well as whole rice. Sir • 
. rice growers are all broken today. I wish to say this that full rice is 
also being imported into this country in larger quantities this year than 
during the corresponding months of last year and not only from Burma 
but also from other countries.· So there is justification for a feeling OD 
the part of our kisansthat the price of rice is going down also because of 
these imports from countries other than Burma. It may be very small 
quantities but it is not the smallness or the largeness of the quantities 
at ail that really settles the price that has got to be paid. My Honourable-
friend must have by DOW become an expert in economics even if he has not 
had economics for his honours. H my Honourable friend only remembers 
that small principle that is talked about by students of economics, the 
principle of marginal values, he will know that it is always the last bit 
·thai is sold that settles the price of all the smalleT bits of a commodity 
that is placed on the market. Now, if the imported rice sells at so much 
lower price than the local rice, then that certainly settles the price of all 
the rice sold in this country or of as milch as is accessible to the nearest. 
markets; and as long as these small quantities are allowed to come into this 
country from countries other than Burma-I am leaving out of considera-
tioll for the time being Burma because we are still under this trade- a!!l'ee-
ment with Burma-and if the price of rice cannot go up, then it would be-
impossible for rice growers in this country to produce any other-
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commodities in larger quantities than they are producing today. Sir, the 
rice growers are the largest number of people in this country engaged in 
agriculture or in fact in any industry. There are eighty million acres under' 
rice, and these people are suffering very badly. Today there is the news 
about a man being committed to jail in the Central Provinces for having 
advocated a no-tax campaign there. Now why did he advocate it? Not 
because he thought they should not pay any tax but because' kisans are not 
uhle to pay the tax. And why are they unable to pay the tax? They are 
unable to pay the tax because the prices of rice are so low as also the 
prices of other commodities. Therefore, I am extremely anxious that 
Government should consider this in Ir very serious manner and bring 
forward the necessary legislation both protective and otherwise in order to-
ensure for these people a good enough price at which it would be pO I~ 
for them to avoid making the losses that they have been sustrl.ining for-
the last nine years or even longer. 

Then, coming to the question of magnesium chloride, that is a very 
curious article. It is utilised by other manufacturers; so it is Ir sort of 
key commodity for other manufactures,-and a very small item in their-
factors of production. Therefore, it is a fiea-bite and these manufacturers 
do not mind at aU what amount of protection is given to it. 

All Honourable Kember: Then why worry? 

PIol. 11. G. Banga: Because it is a combination of robbers. 

Xl .•. S. Alley (Berar: Non-Muhammadan): This is certainly more 
unparliamentary and worse than .. criminal" . 

Xl. President (The Honourable Sir Abdur Rahim): The Chair does 
not think the Honourable Member referred to any Members of this House 
8S being robbers. 

Prof. 11. G. Ranga: Sir, the textile industry. which wants protection" 
cannot very well grudge protection for a side industry and the Chambers-
of Commerce, which want protection for so many industries, cannot very 
well grudge the extension of protection to another group of industries. 
This is a vicious circle: the Chambers of Commerce, the Merchants'-
Chamber, the textile industry, iron and steel, the whole of the Indian 
industrialists in this country are interested in providing us much protection 
IrS possible for themselves at the expense of the consumer. But the con-
sumer is quite prepared to provide them as much protection as they really 
deserve and need. My Honourable friend, Dr. Sir Ziauddin Ahmad, has 

. pointed out two very relevant factors. As a student of e ~  I am 
afraid there may be lots of things which I myself have not been able to 
understand even from a laborious study of these Tariff Boards' reports. 
Sir. how is it that these people want protection foS against all outsiders, 
and who are the outsiderst The Japanese who may bring in their imports 
later on-it is all problematical, but yet our people go to Czechoslovakia 
and other countries, compete with Germany on her own terms and defeat 
:Germany and are able to sell their commodities there. How is it possible?' 
One thing must be happening: The internal price in India must be so high 
as to leave these people in possession of so much spare cash with which 
they go and finance their sales in other countries. It may be called 
dumping. If those people take objection to it, it is dumping but if they 

• 



LBGISLATIVB ASSEMBLY. [5TH APRIL 1030. 

[Prof. N. G. Ranga.] 
do not object to it, then it is not. At the same time, they want protection 
here but they do not want protection in Czechoslovakia and other places as 
-against Germany. Then, why do they want protection in their own home 
market? We do not know. 

It may be that the Tariff Board has thought it fit to ask for the further 
extension of this protection with some reductions and a-lterations. The 
Government also in their wisdom have thought it fit to extend it. But 
I want them to go into this thing more carefully than they seem to have 
·done. I know that they have already considered it but I hope they 
will not think it beneath their dignity to go into it again from this point t)£ 

view. Unless they go into it very carefully and see that those industries 
are provided with protection with only that much protection as is absolutely 
needed here in this country in order to satisfy our own markets as against 
foreign importers, they will be .really making a free transference, a charitable 
transference of national income. 

Sir Oowasii .Tehangir (Bombay City: Non-Muham;madan Urban): 
Where have you got these facts from? 

Prof. 1{. G. B&Dga: From the Tariff Board's report. I do not know 
whether my Honourable friend wants to imitate my Honourable friend, 
Dr. Sir Ziauddin Ahmad, by asking me to quote the paragraph and the pa-ge 
for everything that I say and then go on pouring himself on this paper. 
Let him take some trouble and go through it himself. 

Sir Oowasii .Tebangir: I have read it. 

Prof. 1{. G. Ranga: Unless the Government ta-ke care to do that, they 
will be making a. charitable transference of the national income of these. 
poor consumers to the producers. It may be said that, after all,' thp. 
Ahmedabad and Sholapur industrialists aTe so rich that they can certainly 
pay to a great extent-. But they, in their turn, will ask the consumers to 
pay more for their cloth because of their incidental expenses which they 
have got to incur. They may not care at all as long as they aTe assured 
of a market in this country, but we, the consumers, pay for it. That 
is why I think it is the duty of the Government to go into these things 
from every point of view. 

Sir. I have one more point and that is about the labour conditions. I 
am glad these Tariff BOaTds have tried to go into this particular question. 
But I do not think they have done justice to thi'! particular study or they 
have studied it as carefully as they should have. Anyhow, one thing 
they say, that the conditions are improving. But in many cases conditions 
·are not satisfactory. They themselves confess it. But they do not 
stipulate any conditions there, although they state that it is one of the 
objects kept in mind by the Fiscal Commission. . They do not stipulate the 
·condition that this protection should be granted only on the condition that 
certain prescribed minimum conditions of welfare, employment and wages 
1l.re satisfied by these industrialists. Sir, there is a precedent for the 
demand I am making in the Australian protective system and also in the 
system that the State Railways themselves have developed here. The 
contractors on the railways have to satisfy certain minimum conditions of 
working, wages and other conditions. They have asked the General 
~I e  to see that those conditions are satisfied. If that is so in regaN. 
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to t~e y , where, after all, the contractom are nDt given any prQ-
tectIQn at the expense Qf anybocly else ex .. pt what they make in the cDurse 
Qf their business, the justificatiQn fQr this particular stipulatiQn in regard 
to' this .prQtected industry is very much greater. TherefDre, I hQpe GQV-
ernment will take the earliest pDssible steps to' see that these minimum 
cQnditiDns are stipulated in regard to' these and Qther protected industries 
to which the CQnsumers are expected to' ma'ke !'Iuch a cQntributiQn every 
year. SO', Sir, Dn the whQle, I SUPPQrt the main cQntentiQn placed befQre 
the HQuse by variQUS speakers that these industries shQuld be prQtected 
and the cQuntry shQuld be enabled to' becQme mQre and mQre self-sufficient 
in regard to' these industries at the earliest pDssible mQment. 

The Assembly then adjQurned fQr Lunch till Half Past TwO' Qf t \~ 
Clock. 

The Assemblv re-assembled after I~u '  at Half Past TwO' Qf t ~ 
CIDCk, Mr. President (The HDnDurable Sir AbdUl" Hahim) III the Chair. 

)(r. II. Ananthasayanam Ayyangar (Madras ceded Districts ILnd 
ChittDQr: NDn-Muhammadan Bural): Sir, there are three items Df industry 
with respeet to which the Tariff Boord made its report,-with respcet to' 
sugar, with respect to WDDd pulp and paper and with respect to' magnesium 
ehlQride. AccO'rding to' the Tariff Board repDrt, all these three u t e~ 
have sufficiently justified the prQtectiQn that was affO'rded to' them. 'fhp-
Tariff BQard in each case has gQne elabDrately into the details, tOQk 
evidence and the repDrts which it submitted alDng with the evidence in 
cne Dr twO' cases have been placed in the hands Df HO'nDurable Members. 
One WQuld naturally expect, if there is anything far wrO'ng in the l'eCDm-
mendatiQns made by the Tariff BDard, there would be need for the Govern-
ment Df India to' differ from those recDmmendatiO'ns. I dO' IIlDt llDnteu.d 
fDr Dne mDment that, whatever CDnclusiDns the Tariff Board arrives at, 
these conclusiDns Dught to' be adDpted autDmatically. But, if. O'nly fDr 
the purpDse Df interfering with the recDmmendatiDns of the Tariff RDan1, 
BDme deductiDn is made, I object to it. I am sure, the HOilO'urable 
Member in charge of the BHI must have had a IDt Df tr0uble and anxiet.v 
!nside the Cabinet. I am sure, he WQuid have fQught very hard to' mall-
tain the reoommendatiDns Df the Tariff BDard. This is mv Dwn e e ~e. 
I see the hand O'f the HDnDurable the FinMlce Member 'in the reduetiDn 
made by the Government of India in the Bill which has been pia,1ed 
befDre the HDuse fO'rcDnsideratiDn. 

Take the case Df sugar industry: FrDm Rs. 7-4-0, which is reCO'I11-
mended by the Tariff BQard, there is a reductiDn Qf eight annas sought 
to' be made by the GQvernment Qf India. When that matter is discu"9sed, 
1 shall try to' place befQre the HQuse as to' hQw this is nQt gQing to' affect 
either Qne way Qr the Qther, but fQr the satisfactiO'n Qf reducing it and 
nQt standing by the repQrt Qf the Tariff BDard, there is nothing substllIltili1 
in the reductiQn. There is nO' further justification fQr the reductiQn. NO'w, 
let me take wood pulp and paper. So far as paper is cQncerned, there is 
a reductiO'n frQm 11 pies to nirie pies. It is made Qf meticulDus calcula-
tion as if the details Df the wO'rks regarding the cost of prO'ductiDn Qf pulp 
Rnd the cQnversion thereafter from pulp intO' paper, as' if all these can be 
weighed in the scale pan. Evidence was placed befQre the Tariff Board 
by three Qr fQur paper mills. There the cost Qf productiQn given by OM 
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mill is,not the same as that given by another. After all, in such t~e , 
~. e Tariff Board can only come to rough a.nd ready estimate. No douht, 
if it is far beyond the mark, there is a case for interference by the Gov· 
-ernment. Even in the case of survey of the same area, there is O :~e 
margin allowed, the margin being between five and ten per cent. If 
there is a similar margin, we ought not to stand in the way of the Gov-
'emment proposal, but the Government of India do not give sufficient 
i';:aSonb to interfere with the decision arrived at by the Tariff Board. So 
far as wood pulp is concerned, it is conversion from protective to revenue 
-duty to which I shall refer more in detai\. The justification of the lIon-
<;urablE:> Member is that the revenue duty is sufficient, so far as bamboo 
pulp is concerned. 

Now, so far as magnesium chloride is concerned, from Rs. 1-5-0, the 
Tariff Board recommended a reduction to fifteen annas. The Govern-
ment have sought to reduce it still u t ~  from fifteen snnas to twelve 
annas. There is no reason given for this reduction, and we have \.0 hnd 
ourselves the reasons set out in the order which came from the Govern-
ment of India-, the only reason given there being that they took into con-
sideration freight charges. 'rherefol'e, t.hey have eoncluded that there 
.must be a reduction of at least half of seven annas which was taken into 
account by the Tariff Board. 'l'herefore, I say, this is not a thing to be 
weighed in the scale pan, .namely, the adverse effect of reduction of dut:, 

·or the improper effect on the consumer if the protective duty, as e O~
'wended by the Tariff Board, is changed. It is not 80 much the reasons 
for the interference as the general policy which has been laid' down frum 
t;jme to time by the Honourable the Finance Member for the benefit or 
the Assembly and the country at large that he is opposed to this pr-otec-
tion, that he is a free trader and, therefore, before he goes out of tho 
country, he would like to put his foot down on protection. Unfortunately, 
the Honourable the Commerce Member was not able to resist the influence 
-or the overweighty influence of the Honourable the Finance Member. 
Otherwise, I do not find how the Government can come to a different 
conclusion. No doubt, it sometimes happens that on the same materials, 
iwo Courts come to different conclusions. If one Court, say the lower 
Court, comes to one conclusion on a certain set of materials, the 
appellate Court can come to a different conclusion on the same set of 
-materials. I olliy bring this as an example. But there is not complete 
analogy. If there is interference by the appellate Court, the 'whole thing 

. iR sometimes modified. That is what has happened 80 far as this Heso-
lution is concerned with respect to the three items for which proteetion 
is sought for. There is no difference in substance. The GovernI.1ent 
'nesolution does not say there is material alteration; but, somehow, for 
the purpose of alteration, it has been done. Therefore, I am justified in 
~ y  that there is a hidden hand behind this apparent hand of the 
'Commerce Member, the sponsor of the Bill. 

Far from t ~ the Tariff Board's constitution or the u t ,~  
~  whose help the Tariff Board has come, and e~t te y too, on evidence 
plal'.ed before it, I should like to take this opportunity' of congratUlating 

-a.11 those inJustries on the magnificent manner in which they ha.ve jllllti-
'Sed the help that has been given to them, once in 1925, then, later on, 
·und so on. They deserve every credit. So far as the Tariff Board is CO:1.-
{'emed notbing can be said against· its constitution. There was a 
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European Chairman, there was a Muslim Member. These are all P03rsUIlS 
against whom nothing could be said. It could nO.t be said they were 
inclined in favour of India. So far as their impartiality is concerned, it 
cannot be impeached. I, therefore, could see no justification for the 
Honourable the Commerce Member to depart from the conclusions whicL 
I·ave been arrived at by the 'rariff Board on the materials placed hofore 
them. 

Let us now examine one or two objections that were raised with 
reBpect to the quantum of protection that was advised by the Tariff Bo ... id 
rogarding several matters. 

I will take wood pulp first. ~  far as that is concerned, it is not B' 
question of the reduction of protective duty. 'The Honourable the 
Commerce Member has removed it from the category of protection and has 
Imposed a revenue duty. 1 will come later to the quantum of revenue 
duty which is a different matter ~t et e . <~ t, he has made up his 
mind that it is not a case which requireB protection at all. I submit with 
great respect that his judgment is erroneous and the materials that hav'} 
been placed, both before him and before the Tariff Board, do not ~t. 
the removal of protection from wood pulp. The removal of protection 
from wood plup would mean the removal of the pillars from this Chamber 
and asking the roof to stand. Wood pulp is really the primary material 
from which all paper is manufactured; and what is the justification for 
removing protection from this? Was there any evidence placed before 
him, either in the form of a recommendation of the Tariff Board or any 
(lther independent testimony, saying that protection is not any 
longer necessary for wood pulp"? Not a single pel son, call him consumer 
Qr anything else, has come forward and said that protection is no I.mgcr 
necessa,r.Y for it. There is absolutely no agitation of that kind. So fllr 
1'IS wood pulp is concerned, the argument of the Honourable Meml)cr is 
thai it is bamboo pulp and that the price of bamboo pulp has gone down. 
'j'oday bamboo sells at Rs. 17 a ton. If the price of raw bamboo is 
Rs. 17 a ton, the cost of conversion into pulp comes to nearly Rs. 111 a ton 
l1S reported by the Tariff Board. As against this the cost of imported pulp 
is Rs. 120, and 25 per cent. of that, which is ad valorem duty, increases 
It by Rs. 30. So there is suffieient protection so far as bamboo pulp IS 
(loncerned. There may not bE.' sufficient protection for grass pulp, t.Ilt>. 
('ost of which will come to Rs. 173. It is not enough to say that there is 
ilufficient protection for bamboo pulp, and, therefore. he has removed the 
protective duty. The Honourable Member unfortunately has ignored the 
"ital difference between protective duty and revenue duty: The same 
amount of duty, if it is called revenue duty, is intrinsically and inherently 
different from the same quantum of duty if it is protective duty. Now, 
what is the guarantee that the price of the imported pulp would remain 
at Rs. 1201 It may go down. If it goes down to Rs. 100 or so, 25 
per cent. of that will be Rs. 125, in which case there will be only a 
.small margin. Or, it may go down further. .So far as wood pulp .is 
~ e e , it is being manufactured in America, in Germany,.lD 
Scandinavia and in various other places. India is the only ~ t y ~  
manufactures bamboo pulp, and India has to contend agamst vanous 
,)ther countries with long experience which ' ~ almost become experts 
in this 'matter. You are now trying to calculate upon the present current 
prices. So far as Rs. 120 is concerned, it is ·not a single price; it is taken 
to be the average. I find in the report of the Tariff Board that the cost 
<.1 the pulp is quoted as £8-13-9' in 1936-37, which comes to Rs. 115 . 
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Rs. ]20 was taken to· be the price which may come down, in which calie" 
the Honourable Member, by converting the protective duty into a revenue 
duty, has placed it beyond his control to increase the quantum of protec-
Hon in case the price comes down. What is the justification for that? 

My Honourable friend, Sir Ziallddill Ahmad, commented upon a state-
ment of my Honourable friend, Mr. Bajoria, that his ancestors and he have 
been connected with this paper industry for nearly three generations, and 
he said that if in three generations the industry has not been able to stand 
on its own legs, it should be put down. But he has forgotten to note, 
in spite of his careful reading 9f books, tha.t protection has been given to 
this industry only since 1925, though it might have been struggling 
1hrough for nearly three generations. Fourteen years have passed sud 
the industry has thoroughly justified itself. Let us see what wal:! the 
price of 6amboo in 1925 and how it has come down. I am talking of 
bomboo raw material. It was selling at Rs. 58, and then it came down 
to Ra. 35, and today it is Rs. 17. Bamboo is not a yearly crop; grass. 
may be grown yearly, and that is the differeuee between gras!:! and 
bamboo. There is all the diiferenee between bamboo and wood, aillo 
regarding so many tOllS that are necessary as material for these ~, "SO 
as to avoid their being kept idle. Bamboo takes 25 ;veals or 15 years j.:} 

grow, and this indul'try, which was given a ehance in 1925 by being Ilivp.n 
protection, has. in the course of 14 years, reduced the cost of raw 
material to Rs. 17. Then, let us come to the cost of conversion into pulp. 
It was estimated at Rs. 227 in 1925, it came down to Rs. 196 in 1931. 
and it was Rs. 111 in 1937. So, between 1931 and 1937, there is a reduc-
tion of Rs. 85 per ton. So, during the period of 14 years, there is a 
reduction in the cost of converting bamboo into pulp to the extent of 
Rs. 115 per t{)n, which is nearly 50 per cent. from Rs. 227 to Rs. J 11. 
I do not know if the Honourable the Commerce Member, who is in chargu 
of this portfolio, has examined the records of the various other industries. 
Thil" is an industry which has justified itself much better than any other 
·ndustr.v which has been given such a long protection a.s this. 'fherefol'e, 
the point now is this. It can be truly said by the Commerce· Memher 
Iha.t the industry has become stabilised now, and it no longer requil':'ls 
protection. Now, let us ascertain if the industry is able to stand Oil itt: 
0Wll legs. The industry is able to produce bamboo pulps to the extent of 
19,000 tons per year. But grass pulp is also produced to the extant of 
11,000 tons per year. and there is imported mat-erial to the extent CJ1 
10,000 tons., In all, about 40 odd thousand tons are being consumed, 
year after year, of pulp in this country. So far as bamboo pulp il'o 
~ e e , there is a progressive ~ e e in the quantity of bamboo pulp 
that has been produced. It has risen from very small beginnings. l'l'om 
8,000 tons in 1931-32, we are producing 19,281 tons in 1936-37. So far 
'lS grass pulp is concerned, it has increased from 9,000 tons to 11,000 tons. 
'rhe imported material has decreased- from 20,000 tons to 10,000 tons 
between. 1931-32 and ~. e~e e, .bamboo pulp is increMmg 
progressively, and grass pulp IS also mcreasmg-. Jf protection is removed. 
~' '.  pulp ~  be affected D e t~ y. The imports of foreign pulp 
wlll go up agam. ~  pulp IS trym.g" to take the place of imp.:lrted 
wood pulp. The eVidence taken clearly shows that, with all their (.ffort 
the several mills, which are now converting bamboo into pulp, are not 
!\ble to p~ u e more than 19,000. t ~, but the authors of the report no 
not despaIr. They say, the capaCity IS nearly 90,000 tons, whereas th(lY 
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are producing only 19,000 tons; and, if protection is extended by 8 
further period of seven years, there is every chance that larger quantities 
uf bamboo pulp will be manufactured in this country so as to drive Jut the 
foreign article absolutely from the market, or at least to see that mm·e 
than five per cent. of the pulp does not come in by way of imports. 
Today, 'nearly 20 per cent. of the article comes in by way of import. 'l'hey 
envisage a period within seven years when this imported pulp will go 
down, and there will be no need fDr the foreign article. I, theref.)re, 
submit, that this is not the time when the helping hand of protecti.>n 
should be withdrawn; the progress of the industry has been suffici(mt to 
'ltabilise it and, under this protection, only small quantities of pilip ~ e 
imported. If that is so, is it at all advisable to withdraw it? If the 
protection is withdrawn, as the .Honourable the CDmmerce Member has 
himself admitted, it will mean the death-knell Df grass pulp in 1hiEi 
country. The price of grass pulp is Rs. 173 a ton: with protection ad 
valorem 25 per cent., it will come to 120 plu8 30, or 150 in all. There is 
still a deficit of 35 rupees; and, therefore, the cost Df grass pulp would be 
much more to the extent Df 23 rupees; and, at this rate, nDne of these 
mills can continue to use grass pulp, and grass pulp will, therefore, soon 
have to be substituted either by bamboo pulp or wood pulp. Bamboo pulp 
is being produced in sufficient quantities for consumptiDn by the mills. In 
the near future, larger quantities of bamboo pulp may not be produced 
having regard to the fact that these mills which are now using grass pulp 
may be ilriven to the foreign market and use imported wood pulp. Is that 
the object of the Commerce Member? After all, the grass pulp industry is 
not small. It is 11,000 tons as against the 19,000 tons of bamboo pulp. 
Why does the Honourable the Commerce Member think that it is O'nly 
bamboo pulp that has to' be protected? Unfortunately, I believe there is 
a lurking mistake in his mind. That mistake might ha.ve arisen like this. 
In 1925, when protection was first given to this industry, the nomenclature 
of that Act was protection to the bamboo paper industry. They originally 
t.hought that bamboO' wDuld be the raw material of which paper cDuld be 
manufactured, and, therefDre, it was that industry that had to' be protect-
€'d In 1927, and, again in 1931, when the Act was modified, the same 
nomenclature was used, and bamboo was the premier article that was 
(lonverted into pulp, and it was expected that that aJDne could surV!.ve. 
But, after so many years Df experience, we find, as the authors of the 
report say, it is nDt Dnly bamboo, but grass also that must be tR,ken as 
~ e Df t~e ingredients to' which protection should be granted to fDun1 a 
stable paper industry in this cDuntry. Let us nDt forget thDse passages 
in the report. If oamboo pulp has to' be prDtected, grass pulp also hus 
,to be protected, as the industry depends Dn bDth. I would Ray, as Lhe 
authDrs of the repDrt say in paragraph 75, that protection ought nDt to 
he ,cDnfined to bamboo pulp industry alDne. They sg;y : 

"We would recommend that the nomenclature of the Act ~ te  the period of 
protE'ction to the industry should be changed. India Act No. VI of 1932 which 
follows the wording of Act, No. XXV of 1925 and Act No. XX 
of 1927 is called thE' Bamboo Paper Industry (Prot<o...ction) Act and the object 
is stated to ,be the fostering and devclopment of the bamboo paper industry in British 
India. V\<llile we consider that the case for the protection .)f the Industry depends 
mainly on the use of bamboo as raw material, we have recommended that !rl"ass and 
other ~e u  material should be recognised as playing an important, if subsidiary, 
pRr> in the development of the industry. We would therefore suggest that if cur 
recommendation for the extension nf protection to the Industry is accepted, the amend-
ing Act to extend the period of protE'f'Hon ·he named the Paper Industry (Protection) 
Act and the object of the Act be de"JIared to be the fostering ,and e p ~ t of the. 

E 
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[Mr. M. Ananthasayanam Ayyangar.] 
use of indigenous material such as bamboo and grass in the manufacture of paper in 
lll.\ia, so that grass may be recognised as an important ingredient in the manufacture 
of paper as both the Tariff Board of 1931 and ourselves have found." 

Therefore, grass pulp is as good ana as useful as the bamboo pulp 
itself, and if protection is to be given to the bamboo and grass pulp 
industry for a further period of seven years, the industry will, within 
that period, adjust itself, and no further protection may be necessary. 

When my Honourable friend, Mr. Bajoria, was speaking, the Honour-
able the Commerce Member asked one questi:m as to how protection 
for a further period of seven years woU;ld help the, grass pulp indust,ry 
to stand on its own legs. Mr. Bajoria answered that question to some 
extent. I will only say this: that it is not expected that grass pulp will 
continue for ever and ever at this price. Newer methods of converting 
are being explored and newer plant is being installed, and there is an indi-
cation in the report that, with better machinery, the cost of production of 
grass pulp may also go down. There is another thing also. Bamboo pulp. 
may replace grass pulp in this country during a period of seven years, and 
there is every chance of the bamboo pulp industry growing to such an 
extraordinary height that the use of grass pulp may be abandoned. 
On the other hand, if protection IS not continued, the bamboo pulp 
industry also will go to the wall, because we find that sooner ·or later 
the price of wood pulp may become lower than.. the price of bamboo 
pulp, in which case grass pulp producing mills may also go to the wall 
along with the others. 

The Honourable Sir ][uhalllDlld Zafrullah Khan: That is not the 
finding of the Board. They find that the price of imported wood pulp ~ 
bound to go up. 

1Ir. 11. Ananthaaayanam. .Ayyangar: I would say that that is 1\ tem-
porary feature. No doubt, it went up in 1936-37. But attempts are being 
made in various countries to devise new methodii, and it will go down. 
The bamboo pulp is a new industry and we ",re the pioneers in that 
industry, while others have been carrying on witb the wood pulp for 
a number of years. Other countries are still carrying on experimfnts 
with wood pulp and, therefore, there is no indication that the price cf 
wood pulp will go on increasing in years to come. There were rumollts 
of war in the air. and there are other considerations also, and thf're is 
want of material; and though the price has gone up now, it will not 
continue to be so perpetually. There is one othl'!!' matter. In Kashmir, 
the authors of the report think, there is every prospect of setting up a 
factory for the conversion of wood into pulp. If that comes into bei.ng. 
there will be no difficulty. We will have wood pulp also manufacturen 
lit this countrv at a cheap cost, and that will supplement the bamboo 
puip. . . .. v 

OBptaln Sardar Sir Sher KU&1Dm'd Dan (Nominated Non-Official): 
Have you been to Kashmir? 
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Kr. 111. Ananthasayan&lD Ayylmgar: The next time you talk of it, 
r will ask you whether you have gone to the north pole. It is not neees-
-sary that I should have gone to Kashmir-it is enough if I have read 

Kr. 111. S. Anay: Whom are you addressing? 

Kr .•. Ananthasayanam Ayyangar: I shall now address the Chair. 
My Honourable friend, who interrupted me, might have gone to the heights 
'Of K'ailas. In Kashmir, they say it is possible to have a factory manu-
facturing wood pulp. Therefore, the cost of wooti. pulp may not go up. 
though it has gone up temporarily. All these factors have to be taken 
into consideration. Perhaps if we also go in for large quantities of wood 
pulp, the prices in the world market may go down. The cost may be 
lessened with a larger output, so that larger profits may be obtained. 

Sir, the mills are using both grass pulp and bamboo pulp. Two ~ 
three mills are exclusively depending upon grass pulp; thus, 

3 P.\(. four out of ten, during a period of all these 70 or 75 years, 
to a large extent are depending upon grass pulp. One. factory is using 
'78 per cent. of the material from grass pulp, f..nd others 58 per cent. 
Therefore, grass pulp must come in for protection as much as wood 
pulp, and there ought to be made no difference whatever in the I!.mount 
of protection granted to these two materials. In a period of seven years, 
bamboo pulp is likel, to grow enormously in thil:; country, and it will, in 
·course of time, take the place of grass pulp. Therefore, I think the 
Honourable the Commerce Member has not bestowed enough thought on 

. this matter as to whether protection ought to be continued for pulp or not. 
Re thought that revenue duty would be sufficient so far as bamboo pulp 
is concerned, and immediately he makes no difference whatever between 
the protective duty and revenue duties. This is a serious mistake, and, 
therefore, it ought to be rectified. 

Then, Sir, so far as paper is concerned, the Honourable the Commerce 
Member said that the protection ought to be :eauced from 11 pies to 9 
pies. 11 pies is the duty recommended per ton by the authors of the 
Report. The Commerce Member said, there is 11 mistake in their calcula-
tion. I would request him to look .once again at page 31 of their Report. 
My argument is this. The authors of the Report called for memoranda 
trom the companies manufacturing paper asking them to submit to them 
the cost at works and the cost of conversion. At page 31, under table rA, 
their memoranda are printed. Their works C fit. of bleached pulp is 
Rs. 140, and the conversion cost is Rs. 140; that if; this conversion cost, 
according to the memoranda submitted by them, is Rs. 140 exclusivp. 

. of bleaching cost. That is to say, the works cost also is made to include 
bleaching cost, and it was calculated at Rs. 140. Now, so far as the 
works cost is concerned, the authors of the Report reduce it from Rs. 140 
to Rs. 111 exclusive of bleaching, add Rs. 20 mi)rt: as the cost of bleach-
ing, and thus reduce the w.orks cost from Rs. 140 to Rs. 131. That is 

. the change they have made so far as the works cost is concerned. So 
far as conversion is concerned, they ept~  the memoranda submitted 
by these companies, but. the Tariff Board t?ought that they ~ made a 
mistake that Rs. 140 included the bleachmg ('osi also. It IS not so. 
They came to the conclusion on the memoranda submitted by the com· 
paqies that Rs. 140 is the cost of conversion of bleached pulp into ~ pe . 
That is an independent conclusion. They also wanted to support It by 

.9 
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reference to a similar cost in the previous Tariff Board: Report of 1931. 
It is no doubt true that a mistake wail made there. .All that I am sub-
mitting to the House is,-I will read this for the benefit of the House: 

"We accept Rs. 140 as a reasonable estimate as the cost of conversion which is-
lower than the figure taken by the Tariff Board of 1931. We accept Rs. 140 as a 
rellscnable figure." 

Now, what does acceptance mean? Acceptance always means accept-
ance of a proposal or a statement made by some other person. Now, 
who is that other person earlier in the paragraph? The Companies, who 
manufacture paper and who submitted their memoranda, wherein they 
have said at page 31 that the conversion cost of bleached material is 
Rs. 140 per ton. Therefore. the authors of the Report say that they 
accept Rs. 140 as the cost of conversion by bleached material. This gets 
added support from this fact, because, in the earlier paragraph, they'-
also say that the price of bleached pulp is Rs. 130. They divide the 
whole process into two portions. Whatever the authors of the Report ;)f 
1931 might have done, so far as the authors of this Report are concerned, 
they divide it into two portions.-(l) till the ~  of bleaching, and (2) 
after bleaching the conversion into paper. The authors of the Report 
of 1931 took it in a different way. They calculated the. cost of unbleached 
pulp, and, then, in a separate heading, they calculated the cost of bleaching 
plUS the conversion into paper. Today the author1. of the Report say 
the cost of bleaching as the first process should be considered when cal· 
culating the works cost. and then start the question of the later process. 
With respect to the later process also, Rs. 140 was given as the cost 
for the industry. The authon; of the Report reduc,ed the earlier part of 
it from Re. 140 to Rs. 131. That means, the bleached cost of pulp is 
Rs. 131 per ton. Now, I would ask the Honourable the Commerce 
Member to find from what stage we start. We start from the bleached 
pulp. Next is the process of conversion, and the cost is Rs. 140 as given 
by the authors of the memoranda, and that is accepted by the Tarift 
Board. What does that mean? They accept the. statement that the 
cost of bleached portion is Rs. 140. They also inc-identally say that this 
is lower than that other figure of Rs. 140. Therp- they made a. mistake. 
Let it not be said by the Commerce Member, whatever he may ultimately 
do, so far as the vote is concerned, he is making a mistake. It is not 
that the authors of the Report have made a smlill mistake. They don't 
use the argument of the previous Report as the basib of their conclusions. 
They took it from the memoranda submitted by these people. They 
wanted to reinforce their argument by reference to a previous Report, and 
then they came to a conclusion. Therefore, I sa.y tha.t, so far as thiR 
portion is concerned, there is 110 question of mathematics or anyt.hing 
here. It is clear that Rs. 140 is the cost of e ~ e  portion. My friend 
might ask as to why when the cost of hle.Aching plus the cost of conversion 
is Rs. 140 in the previous Report; it could have developed to Rs. ]40 ill 

-1937 so far as the further conversion alone is concerned. I am answering' 
that question also. During the last few years, better machiner.v ha.s heen 
installed and newer processes have been adopted in the conversion. The 
authors &180 refer to this. Still we are far behind in this industry in 
the world market. Even the Controller of Stores who purchases nearly 
20 per cent. of our material says that our paper iF improving and it iA 
much cheaper than foreign paper. Therefore, Sit·, I would, with very 



THE INDIAN TARIFF (SECOND AMENDMENT) BILL. 3401 

:great respect, ask the Commerce Member to review his ideas in the 
light of what I have said, and I would only request him to accept the 
'memoranda as it is. 

Sir, I shall now proceed from paper to magnesium chloride. So far 
as magnesium chloride is concerned, both my friends, Dr. Sir Ziauddin 
Ahmad and Prof. Ranga, thought that the consumer, was affected. The 
oonsumer is not an abstract quantity. The consumer is definitely known. 
With'respect to wheat and rice, we were the first people who demanded 
protection. My friend, Dr. Ziauddin, coming from the North wanted 

, protection for wheat, and I, coming from the South, wanted protection 
for rice. Now, who are .the consumers other than the producers? There-
fore, it is not an abstract question but in each case it has to be considered 
as to who are the consumers and who are going to be adversely affected. 
Now, so far as magnesium chloride is conce!"Iled, only those people who 
have cloth mills are going to be affected. They use it in large quantities, 
and none of them has any objection. And who are we? So far as we are 
,concerned, my friends have said that ultimately tre cost will fall on the 
·consumer. That is, if I wear the cloth for sizing the yarn, magnp.sium 
chloride is necessary, and what is the additional burden? It is '07l0 of a 
pie. Though I am a mathematics graduate, it takes a lot of time for me 
to find out all these meticulous things, whether it is one cloth or two cloths. 
If we make up our mind that we must avoid all protection, these industries 
must go to the wall and we must go to the fort-ign countries for even 
a pin or a needle. But if we have the interests of our country at heart, 
we must see that something is done for our industries. The point is thiB 
that the duty has been reduced from Rs. 1-5-0 to annas fifteen. Rut 
what about the freight charges? They have to be taken into account. 
It is not as if the whole thing can be weighed as if in vacuum. There 
are certain things which can be said and there are others which 
'cannot be said. ':{'O some extent the quantum of protection must bl3 
based on sufficient material, but' it cannot be as if it could. be weighed 
in the scales. So far as this industry is concerned, it is idle to contend 
that the consumer suffers. Who is the consumer? The consumer is 
ready and willing to have such a burden upon himself. As a matter of 
fact, I do not know how far this information is ccrrect,-some of t,hcse 
mills have an interest in this industry. I would ask the House to read 
this report a little more carefully. Magnesium chloride is a by-product 
of salt. Salt is being produced in this country. Till now, no by-product 
has been tapped, as the authors of the Report say. Various by-product 
.m:dustries could be started. 

For the last six or seven .years, the glass industry stood before the 
Government of India for protection. Every artick, every raw material 
is produced in this country, only one single item, namely, soda. ash was 
not available, and the Government have refused protection. There are 
130 factories in this country, and soda ash is a slnall thing which could 
be manufactured. In Kathiawar, they wanted to start a factory. but 
the Government could not give any helping hand. When any factory 
comes forward to manufacture these by-products, they want to kill it. 
I would say that exporting a small ~ t ty of magnesium ~e ~  
not a proper index of the state of the industry. If a small quantIty IS 
1Ient out to foreign countries, I would say that 4;hat should not be takell 

• 
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as an argument against protection. 'Therefore, even with respect to 
magnesium chloride the argument of the Commerce Member ought not to 
be accepted. 

As regards. silk, we do not know what the report is, and I want to 
protest against the manner is which these reports are placed before this 
House for consideration. I hope that at least with respect to silk the 
report will be made available as soon as possible to the House. 

I would answer one of the objections raised by my Honourable friend, 
Dr. Ziauddin. He seems to be a free trader; he does not want any 
industry to progress in this country. We do not 'go by the nomenclatures 
a'S to what section we belong, to what economic school we belong. But 
we do want first t{) make this country self-sufficient iIi almost all the 
manufactured goods as far as possible. To that extent we have to ,mt 
ourselves to some strain. After we produce all til('se articles in our own 
country, the question of distributing the wealth bt:tween one section and 
another may come in. Even now, it is open to Government to withdraw 
protection to some extent if protection is abused. I would also say that 
there are various methods by which excess profits may be taxed. It, is 
open to Government to use those methods. It is one thing to sa;v that 
no protection ought to be given. In that case we shall have to go on 
continuously exporting our raw materials to foreign countries and getting 
the manufactured goods, from a pin or a needle to an aeroplane, from 
those outside places. I have not been able to understand the view 
point of Dr. Ziauddin. Does he want that there should be no protection 
at all? Does he want us . . . . . 

Dr. Sir Ziaud'din Ahmad: I wan.t no protection where it is not needed-
and where the industry is paying a e~ heavy dividend. (Interruption.) 

Kr. II. Ananthasayanam Ayyangar: I am glad that Dr. Ziauddin 
has tried to clarify the issue. He is not against protection in principle. 
but in practice he is against protection. It is opel'. always to him, being 
in a minority of one as against 144, to say, "Yes, in this case I do not 
want protection." I have heard my friend with patience. What ara the 
grounds which he has produced for saying that the paper industry does 
not require protection? He says, though I am for protection in general, 
this does not want protection. This is like the story of the . Pancha 
Pandavas. "How many were the Pancha Pandavos?" was the qU-:lstion 
asked. The reply was: "Like the legs of a charpoy, 3, showed 1jWO 
tingers, wrote down 1, and erased even that 1." The same is the case 
with my Honourable friend. There is no use shm\;'ng lip sympathy. If 
protection is withdrawn from paper toduy, foreign p&per will kill the indus- . 
try. Merchants are merchants and businessmen J;re businessmen. (Inter-
ruption.) We can understand the difficulties of the industry. It is not that 
I should eat poison before I declare that poison will kill a man. My 
friend did not go into the question as to how 1 started, how 2 started.. 
He started with the proposition. that there is 1. there is 2. He started' 
with the proposition that Newton's law of motion is accepted. It is 
not necessary for me to go up the roof of this hall and fall down to 
prove the gravitation theory of the law of Newton, and kill myself in the 
process. Newton's theory is taken as a basic thing. My Honourable , 
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friend wants to get back to the Fiscal Commission of Noah's Ark period.. 
The Fiscal Commission report has been torn to pieces. Possibly, my 
friend alone has got a copy of it. When the House will discuss the sugar 
industry protection, it will find that in Russia, while two million tons ... 

The President (The Honourable Sir Abdur Rahim): The Honourable 
Member had better leave that Bill alone. Let him confine himself to 
ilie Bill under discussion. 

Kr .•. . t y~ .A.yyangar: I shall make no reference to it. 
I only want to refer to this that foreign countries have tried to protect 
ilieir own industry. In a short period of five or ten years, each country 
has been trying to become self-sufficient absolutely. We alone shall be 
throwing open our doors, removing all shackles to trade, and importing 
every manufactured article,-from a pin or needle right up to an aero-
plane. My friend must have been born in some other age when Kama 
was born, and not today. So I cannot follow him. 

So far as my Honourable friend, Mr. Banga, is concerned, I have no 
disagreement with him. If the industry is to be taken over by the State, 
let the State take it. So far as the capitalist system is concerned, 
human nature being what it is, naturally those in charge of an industry 
would try to make as much money as they can. So far as these indus-
tries are concerned, let the Government fix fair selling prices. They did 
so with respect to salt. When salt protection wag given in Bengal, they 
fixed the fair selling price from year to year. Why should not such power 
be taken here? I should very much w.elcome with respect to each of 
these an independent Protection Act with a clause in regard to labour 
wages, fair selling price from time to time. Wf' should see to .it that 
iliese people do not exploit our willingness to giVE- them protection, so 
far as industries are concerned. Of course we shOUld not make a mountain 
of a molehill. When an industry is coming for protection, we should 
not raise the question of labour going to the · ~ . Then, the protection 
will go and labour will go. Both capital and labour are necessary. 
Labour is live capital, money is dead capital. Both are necessary. We 
should not lose our sense of proportion and: make too much of either. 
Each has its own place. So far as this Bill is concerned, we canuot 
add a clause in regard to lahour, because you, Sir, will rule it out of 
order, as being foreign to the scope of the Bill. Fortunately you have 
allowed us to refer to the subject. That is the way in which we are cir-
cumscribed. So, let us not stray away from the field. 

lb. Prea\.deut. (The Honourab\e Sir A.bdur Rabim): The Honourab\e 
Member has already ranged all over the field:. 

JIr. •. Ananthasayanam .A.yyangar: I have finished, Sir. 

8evual Honourable "embers: I move that the question be now put. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the question be now put." 

• 
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The Assembly divided: 
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Mr. ][uhammad Nauman: Sir, before I come to the Bill, I am so ~ y 
fo!" this incident which has happened ana which only reminds me of a poetry 
line of late Sir Muhammad Iqbal reading in urdu as following: 

.. Ye·daBtoor zaban bundi 'wi kaiBa taree mah,ftlmain, 
Y chan bhee bat karnai ko taraBti hai zaban mari." 
Sir, this new practice of shutting up our tongues III toe open Assembly 

by moving closer is surprising even in this place where everybody should 
have the right of free expression .. . . 

Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable 
Member withdraw what he said and apologize? 

Mr. :Muhammad :Nauman: I was referring to the Opposition, Sir. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot comment on the proceedings of this House like that; he 
must withdraw it. 

Mr. : ~  :Nauman: 1 withdraw, Sir. 
'5"peaking 011 the Bill, Sir, 1 did not have any intention of detaining the 

House for any longer period, and it was not my desire to tire the House on 
a Bill which has been sufficiently discussed. I wanted just to give expres-
sion to certain things which I felt it necessary to do in the interest of my 
constituency who are consumers and in the interest of more information to 
the House, and it wus for this reason that I wanted to use this chance of 
speaking upon the subject. I do not want to discuss the question of magne-

·sium chloride, as the same subject has been fully dealt with by my 
Honourable friend, Sir Ziauddin Ahmad, and I only agree with the remarks 
that he has made in this connection. I do not think that the protective 
duty_ on an industry has any justification unless it is proved within a limited 
period that it has reached Ii point where consumers can expect better results 
out of the same. The position has been explained by Dr. Sir Ziauddin and 
requires no further exposition so far as magnesium chloride is concerned. 

Now, Sir, I wanted to discuss particularly bamboo pulp and the pro-
-tection to the paper industry. Before I come to my own arguments, we 
have seen that the case has not been made by the Tariff Board in favour 

-of protection in such strong terms as would convince anybody of its neces-
sity. On the one hand, the guiding star of the Tariff Board is the basis of 
protection. When a 'rariff Board is set up, probably the members feel and 
think that it is the necessary duty of the members to advise some sort of 
protection or ot.her. I may here point out that the whole question of taxa-
tion, direct and indirect, has probably become out-of-date in India and as 

. my Honourable friend from Madras also just now suggested that the Fiscal 
-Commission Report is out of date and should not have been taken into 
. consideration . 

.An Honourable :Member: Hut he wants more protection. 

Mr. :Muhammad Nauman: That is a different point of view that he 
wants more protection, but I am using ~ y that part of his sentence in 
which he has said that the.Fiscal Commission's re_port does not stand good 
for aU the time. Government are always normally being guided by the 
Fiscal Commission's Report of 1922. Things have changed a lot since 1922, 
and I think the fiscal policies of a great many countries of the world have 
-changed in the light of circumstances. Even the British Government have 

• 
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not got the same freedom in actions as they had in 1922. With the begin-
ning of the responsible forms of Government in the provinces they have 
tried to gJve chance to the responsible members of Legislatures to do as 
they thought best and probably things are changing slowly and will 
change for all times to come, so as to keep pare with the demands of the 
t ~. In this connection, certainly the time has come when the taxation 
polIcy should have been revised in the interest of this country, as a whole 
and its industrialists, and its consumers. Sir, in the matter of protection, 
the Fiscal Commission Report made only three points. As Dr. Sir Ziauddin 
Ahmad also pointed out that }'iscal Commission Report stated that for an 
industry to justify protection, there must be three conditions satisfied: 

(I) that there should be an abundance of raw material, 
(2) that there must be a good home market for consumption, and 
(3) that the industry should be able to stand on its own legs within 

a comparatively short period. 

That last point is very necessary, t1illJ., that protection is not to be given 
to an industry for ages together, for centuries together, and if there be no 
time 1imit it is something which at least I cannot understand. The Fiscal 
Commission did not consider the philosophy of protection in the wider 
sense. Actually, protection is given to develop an industry to an extent 
that might repay the gelleral public, the consumers, in the f(;rIll of employ-
ment, lower prices and other advantages within a certain limit of time. 
Unless this is the point of view, unless this be the ultimate aim, there can 
be no sense in giving protection to any industry whatsoever. I do not 
want to comment on the personnel of the Board at all, as my friend, Sir 
Ziauddin Ahmad, has done, but I think the Tariff Board should be a per-
manent body, which should continue to exa;mine the position of the indus-
tries from time to time, those under protection and even those industries 
which are not under protection. That permanent body would be able to get 
the market reports of the industries under different conditions under which 
the different industries, protected and non-protected, are working and will 
be able to compare those with other industries of the different parts of the-
world, and, in that way, would be of substantial help to the industrialists, 
to the consumers and to the country all around. As regards the consumers" 
contribution towards the development of these industries, it is very 
reasonable that they should be given opportunities of being benefited when 
the industries have developed to a poiQ.t when such protection might not be 
very necessary. 

Now, Sir, as regards the protection on the paper inaustry, It has been 
placed before the House by my Hc,nourable friends that it has made great 
development and does not require protection for existence. Thill statement 
has been borne out by the market value of these shares referred to by Sir 
Ziauddin Ahmad, for example, two of the paper mills, Tittaghur Paper Mills 
and Bengal paper mills, whose share values have gone up three times and 
which in one case has paid profits to the extent of about 19 per cent. T 
know most of these paper mills are being managed with a very top-heavy 
administration and expensive arrangements under European managing 
agents, but still they are in a position to pay high dividends, Rnd protection 
is being given to them at a time when they had developed their resources 
to an extent that they can probably compete in the open market with other 
papers which are being imported or may be imported into this country. In 



TIIB INDIAN TARIFF (SECOND AMENDMENT) BILL. 3487' 

the interests of the industry itself, irIs necessary that opportunities should 
be given to the industry for healthy c,?mpetition in the open market of the 
world. If you nurse a child to an advanced age, he will never be able to 
learn to stand on his own legs. If you carry the baby in your arms up to. 
M age when he should not have been so carried, he will never have the 
strength to stand on his own legs and to have confidence to take up the 
responsibilities and measure his physical capacities. How long can these 
industries be carried in arms and maintained artificially only on the basis 
of protection? Protections are given for the sake of a certain benefit for a 
certain length of time, so that during this period the industrialists may be 
able to increase their resources and develop their conditions of economic 
working and be in a position to compete not only in the home market, but 
also with the industries of the world. Unless the industries are able to take 
responsibilities and to stand the competition of the world, I think it would 
be very unfortunate and it would probably bE; a sort of a slur on India 
herself that we cannot bring our industries to a level when they are able to 
compete with the other markets of the world in any reasonable speculation 
of "future". What should be chief aims of our industries? Not only to 
cater to the needs of India, but to cater to the need of the" world as much 
as we can. If Japan or England or Germany would have only developed 
their industries to cater to their own needs probably they would not have 
occupied the same position amongst the nations of the world as they do-
today. When we think of developing our cotton industry or the paper 
industry or any other industry in the world, we certainly think that our 
ultimate aim is to compete in the world market on economic grounds of 
mass production and at parity of prices. If we cannot bring our productiolls 
on those systems and on those rates on which other countries are working, 
with certain advantages or disadvantages that we mav have, I think all 
these protections are not of much value. Whatever de;elopments we lllake 
by the help of protective duties are a sort of contributions being made by 
the consumers to a certain industry. I agree that we give opportunities 
to our labour for employment, but at the same time the ultimate end 
must be that we should be able to compete in the world market on parity 
of prices. 

Now, 'Elir, with regard to this particular industry of paper, we find that 
the prices which are quoted in the foreign markets and the prices for the 
ordinary class of paper which are quoted in the Indian market, even witb. 
out the protective duties, would be such as to enable our industries to exist 
and to exist fairly well. It may be that the industries may find some· 
amount of difficulty in earning that amount of profit which they have been 

. getting, but then that may give them a little more i:;npetus and t e~ may 
probably improve their industries in a mllnner that they may be able to 
compete in other markets as well. Now, Sir, my Honourable friend from 
Madras was criticising the question, whether the protection is abused or 
Dot. My Honourable friend, Dr. Sir Ziauddin Ahmad, said in his speech 
that they are abused in some cases, and my information is that they are 
being abused in the case of this paper industry. These paper mills maQe a 
Rort of combination amongst themselves in 1937 to control the prices in a 
way which were not in the interests of the country. Prices were controlled. 
In a way that would give them a profit which is far higher than the profits 
of the other industries in that particular period. I hope my Honourable 
friend from Madras does realise that it is absolutely necessary that no pro--
tection should be abused, and although he has said that there should be a 
Central control by mutual -understanding, I do not really know what he 

• 
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means. So long as Government have not got any organUmtion and proper 
machinery to control the prices, I think it is absolutely necessary that the 
protective duties should be reduced and should be reduced to an extent 
where it can allow the industries to exist in a fairly better manner, but 
would not give them an opportunity to earn heaVier profits than they should 
have earned in the ordinary course of events. 

Now, Sir, it was also stated on the floor of the House that the history 
of the paper industry is that it was first established in this country in 1871. 
It is more than 60 years, aud we have not been able to compete in the 
world market without some sort of protection even for catering the require-
ments in India. As Dr. Sir Ziauddin Ahmad pointed out, in 1926 the 
Tariff Board recommended a protection of 16 per cent., and then it was 
brought to 20 per cent., and then to 26 per cent. If with all these pro-
tective duties the paper industry has not been able to compete in the open 
market of the world on the basis of parity of prices, I do not see any 
reason why that protection should be continued for unlimited time. This 
was the very argument which I used some years ago--I think it was, in 
1935--0n the question ,)i the reduction of duty on the export of raw hides 
and skins. The hideH and skins. in order to develop the tanning industry, 
were given a protective export duty of about 15 per cent. That duty was 
maintained for about 16 or 18 years. In spite of all that, what we noticed 
was that the tanning industry of India did not improve except to the 
extent that they were able to produce half-tanned leather and export them 
in turn in that condition to England and other Continental countries. Now 
that those protective duties have been removed, the tanning industry has 
not suffered at aH, because the fact of the matter is that they were nursed 
for nothing at all. They never required that nursing and probably they 
abused the protection that was given to them. The real idea of giving pro-
tection to that industry was that the leather industry in this country should 
be developed to an extent that it will not only be able to cater to the needs 
~~~~~~~~~t ~. ~~~~~ 
world on the world's parity prices. This did not happen. So far as the 
paper industry is concerned, I do not say that things are as bad at all. 
The paper industries have made a headway. They have developed their 
conditions to such an extent that the general impression is that they can 
exist fairly well without any protection in this country. Whether they 
can as yet compete with other countries on the world parity prices or not 
is a matter on which I cannot express any opinion. 

My Honourable friend,· Babu Baijnath Bajoria, would probably 
enlighten the House whether the paper produced in India could compete 
in the European market at world parity prices or not. He has also said 
on the floor of the House that papers required for newspapers are not 
produced yet in this country. I know that particular variety is not pro-
tected. bamboo pulp is protected, and, probably, for preparing paper for 
newspapers, that pulp is not necessary. However in spite of the protection 
Wfl are giving to the paper industry, I do not know why it is not possible 
10 produce that paper yet. Taking the Tariff Board, I find that their re-
commendations are also based on more or less the easy ground that they 
have not made out a case when they say: 

"We have further considered whether this rate of duty should be the same for aU 
~ of imported pulp. There iB Bome variation between the prices of different kind. 

-of pulp, but there would be custom and administrativE' difficulties if different rat .. 
-of duty were imposed." 
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The Tariff Board also were not convinced whether all sorts of pulps 
should be given the same amount of protection or there should be differen-
tiation. Owing to difficulties in custom administration, they say there 
should be the same rate of duty. 

In conclusion, I wish to say there has been some mistake made in the 
recommendation of the protective duties on bamboo pulp. The funda-
mental mistake which the Tariff Board made in the calculation of protective 
duties, as pointed out by my Honourable friend, Dr. Sir Ziauddin Ahmad, 
is that while the paper mills are making a reasonable amount of profit no 
mention of that fact has been made. Under the circumstances it would not 
be in the interest of the country to continue that protective duty. It will 
only help the paper mills to make huge profits at the expense of the con-
sumers. Only that much 'Jf protective duty should be allowed as would 
enable the industry to exist in a condition in which it can develop later on, 
and show prospects of becoming a national 'asset in near future. With these· 
few observations I take my seat. 

Sri E. B. Jln&raja lIegde (West Coast and, NiIgiris: Non-Muhammadan 
Rural): Sir, till now we were told about paper, bamboo pulp, magnesium 
chloride, etc., I feel that the poor rice which is the staple food ()f tbis 
country is neglected .. I was very much disappointed to see the Second 
Tariff Amendment Bill because the Honourable the Commerce Member 
was not kind enough to introduce a higher protective duty on rice. 
Yesterday our Deputy Leader said that wheat was the concern of the 
Punjab and, therefore, it immediately got protection, unfortunately rice 
was not in the good books of the Central Government and that was why 
this step-motherly treatment was given to it. In the matter of rice impOl t 
the Central Government had dealt with it in an irresponsib!e manner and 
this has led to great disappointment and there is nothing sbort of IJoVerty 
and disease in all those provinces where rice is grovm. It should be 
remembered that more than 90 per cent. of the population of India entirely 
depends upon agriculture and out of this 90 per cent., more than 60 per 
cent. are rice growers and rice eaters. In spite of this no notice has been 
taken, so far, to protect the Indian rice against imported foreign rice. 
The worst sufferer in this respect is my province, tbe Madras Presidency. 
nextl comes Bengal and the third is Bombay. The chief agricultural 
produce in Madras is rice, that is the staple food of the people, The 

chief source of revenue in the Madras Presidency is land revenue and these 
rice growers pay to the extent of six crores as land revenue to Madras 

Government. This high assessment was fixed some years ago when rice 
was being sold at nearly double the price at which it is sold today. rhe 

calculation of land revenue is also peculiar to the M&dras 1?residency. It 
may be remembered that it is the ryotwari system that is prevailing in the· 
greater part of the Madras Presidency according to which 50 per cent. of the 
net income from land is taken as land revenue. .:\.s a matter of fact, in 
practice, it is found that nearly 75 per cent. goes towards land tax. What. 
is left to the tenant is only 25 per ('ent.. of t.he. 'let p ~ ,~ e of t ~ I ~ . 
To take a ~ ete example, take a small family conslstmg of ~ ::  ~e 
members owning about ten acres of land. In the present conditIOns m 
the Madras Presidency it comes to this. On ten acres of land he has to 
pay nearly Rs. 100 assessment annually. .Acl·ording to e ~ t cal-
culation the net income out of ten acres IS about Rs. 100. Tbls small 
family consisting of five members earns only TIs. J 00 in the course of the 
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year which comes to Rs. 20 per head. That is the state of agriculture. in 
the Madras Presidency. Now, if it happens that these ten acres are bemg 
cultivated under a ~ , then in the generality of cases it is found that 
60 per cent. of tenant's net income e~ ~  ~ e landlord ~ about. 40 per 
eent. is left to the tenant. Therefore, if It IS a tenant famIly havmg five 
members cultivating these ten acres, it is found these days that he is not 
able to earn more than Rs. 20 or 25 by his agriculture. Under these 
circumstances both the landowners and the tenants in the Madras Presi-
dency have suffered a good deal on account of the import of foreign ~ e. 

It is found from the figures of import, Madras has the largest share 
4 and it is also found on account of this import since the year 

P.II. 1929-30, the value of rice has fallen by half, and, consequently, 
the landowners as well as the tenants are today steeped in debts. Some 
Members of this Rouse must be aware that recently the Madras Govern-
ment was obliged to pass a Debt Relief Act by which it is enacted that 
after paying interest amounting to twice the principal amount, the 
principal itself is wiped off.' During that enactment it was found that in 
course of 50 years the agricultural debt in the Madras Presidency increased 
from 30 crores to 210 crores. It was also found that the debt of these 
agriculturists increased particularly after the year 1929-30 and that was 
directly due to the fall in price of rice. Now, coming to the figures of 
import of foreign rice we see that the total import of rice in 1926-27,-1 
am taking paddy and rice together and two tons of paddy is taken as 
equal to one ton of rice,-was only 386 tons. In five years, that is in 
1931-32, this import increased to 22,452 tons. In another five years, i.e., 
in 1936-37, it went up to 48,996 tons. In 1937-38, i.e., even after e ~  
this so-called protective duty the import was 12,16,069 tons; whereas 
the import of wheat during the year 1935-36 was only 9,590 tons. And 
in the year 1937-38, the total import of rice alone is found to be the 
highest and it is 11,98,063 tons.· The share of Madras in this import 
came to 6,80,221 tons, and the total value of this rice that was import.ed 
in 1937-38 in Madras alone come to Rs. 6 crores and odd. The twelve 
annas duty on broken rice, we find, has been totally ineffective, because 
in the year 1937-38 out of 11,98,063 tons of imported rice 11,97,734 tons 
came from Burma alone and only 229 tons came from Siam and other 
places. Therefore, it has been found that this twelve annas duty on 
imported rice has been t t ~ y ineffective. And, furthermore, the duty is 
only on broken rice, as if the merchants cannot import whole rice or 
paddy and convert it into broken rice. It has beeu a.rgued that because 
this broken rice was found competing with the low quality of Indian rice 
a duty of twelve annas was put so that the low quality of Indian rice 
might get better price in the market; but, in practice, it has been found 
that this has been totally ineffective inasmuch as no tax worth the name 
has been put on u~ '  export of rice into this country. We have 
been told that the Madras Government have been making representations, 
time and again, to the Central Government to put some duty so that the 
agriculturists in the Madras Presidency might be able to pay the land 
tax and earn their livelihood, but the Central Goverument have been 
giving a deaf ear all these years. It was not only on this question but 
it was also on the question of imports of copra from Ceylon. We dis-
cussed this question some days back. These two indigenous products t)f 
the Madras Presidency have suffered badly,-copra on account of imp<>rr. 
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of Ceylon copra and rice on account of the import of Burma rice. No 
step has been taken by the Central Government to save these two products 
of the Madras Presidency. I may not be wrong when I say that after the 
Congress has accepted office in the different provinces the Central Gov-
ernment have not been favouring any of their recommendations. On the 
other hand it may even be said that they are treating them on inimical 
terms and the Congress Governments have been getting nothing short of 
step-motherly treatment. Whenever we put questions here they are 
either evasively answered or we are told that the matter is secret and 
~ e t  and could not be disclosed in public interest. Therefore, in 
these days of so-called semi-responsible Governments in the provinces who 
are responsible directly to the agriculturists and to the common people 
of the land and this irresponsible Central Government, the life of the 
agriculturists in this country is becoming very precarious. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
vacated the Chair which was then occupied by Mr. Deputy President 
(Mr. Akhil Chandra Datta).] . 

It has been found clearly that thfl Central Government take very little 
interest in and very tt~e care of agriculturists. Whenever any questions 
arise the agriculturists are asked to address their grievances to their own 
Provincial Governments who, on their part, plead inability to do anything 
in this respect. When I look into these tariff manipulations of the 
Central Government and the irresponsible manner in which these mani-
pulations are carried on, it is more than clear that these manipulations 
are managed to create a better market for British goods either in Burma 
or Ceylon and not to offer a good market for our goods in this country. 
Therefore, I feel that this Bill deserves no respect from our Party and it 
should be rejected. 

'l."he Honourable Sir J[uhammad Zafrullah Xhan: Sir, a complaint has 
been made by several Honourable Members that the three reports on the 
sugar industry, magnesium chloride and paper and pulp were not made 
available to Honourable Members in time for them to carry out n 
detailed examination of the recommendations and the evidence on which 
the recommendations were based. I confess that there may be something 
in that complaint in the sense that within the space of a very few days 
Honourable Members have been called upon to study these reports and 
to make up their minds with regard to the recommendations contained 
therein and the action that Government propose to take on the basis of 
those recommendations and I assure them that if it had been possible to 

. afford them longer time for the studv of these reports, that would 
certainly have been done. It is due· to a combination of a variety of 
eircumstances that Honourable Members have been given lef:ls time than 
under normal circumstances should have been the case. I assure them 
further that on future occasions Government will make every effort, if it 
is at all possible, to give them longer time fo:: consideration. It just 
happens that at the end of the last financial year the duties in respect of 
80 many of-the protected industries ... 

Mr. S. Satyamurti: May I ask my Honourable friend one. questi?n? 
May I know what is the difficulty on the par;t of ~ e e t In :pubhsh-
ing these reports, as opposed or contrasted WIth their own conclUSions on 
the recommendations in the reports? 
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The Honourable Sir Kuhammad Zafrullah Khan: That matter has: 
been discussed often during the question hour between the Honourable-
Member who has put this question to me and myself. That is a large· 
question on which I am not. able to make any statement this afternoon. 
But I was t.rying to explain that one of t.he factors in the situation this 
year has been that Government were bound to take action of some sort 
or the other at the end of the last financial year with regard to several of" 
these industries and that. made it necessary to bring so many matters 
together before the Legislature. If it. had been possible to place these 
reports and a summary of Government's conclusions thereon before the 
House earlier, t.hat would have been done; but I am afraid in any case 
it would not have been possible to postpone t.he consideration of the 
legislative measures based thereon. 

Another matter, stressed by Mr. Satyamurti and referred to by other 
Honourable Members, was the setting up of a permanent Tariff Board. 
I am not in a position to go into this mattE!'r at this stage in any detail, 
but I am free to confess that there is something in that suggestion and that 
suggestion is being examined by Government .. 

Then, Mr. Satyamurti complained that there was one Bill dealing with 
so many matters-broken rice, magnesium chloride, pulp, paper, silk and 
silk goods: what. possible relation can any of these articles have to any .>f 
the others? As a matter of fact this is only a drafting arrangement. All 
these items are dealt with in one Tariff Act and, therefore, it was consider-
ed that one Tariff Bill should contain all the proposals with regard to the-
amendment of that Act. I do not think anv confusion has resulted from 
that arrangement being adopted. • 

The first matter that Mr. Satyamurti criticised and several other 
Members have drawn attention to, is the position with regard to broken 
rice. Here, the greater part of the criticism was directed not towards what 
is proposed to be done by this Bill, but towards what has been omitted. 
if I may so put it. So far as the continuation of the duty on broken rice. 
is concerned, Honourable Members have no objection to it: but. bome 
of them have pointed out that there is a large import of rice from Burma 
which in their view, at any rate, depresses the price of rice in India, and 
that something ought to be done about it. That matter was gone into in 
very great detail when the question of terminating the Indo-Burma 'l'rade 
Regulation Order was discussed in this House. That really has no con-
nection whatever with the duty on broken rice. ThC' duh on Lroken 
rice was imposed in order to stop the imports of broken ~ from Siam 
and Indo-China inasmuch as though in those cOlmtries it was only a by-
product of the rice industry, it was beginning to compete here actively 
with our rice and in that respect the duty has been entirely effective. One 
Honourable Member said "True: this duty has had the effect of stopping 
imports of broken rice from those countries; but it has not succeeded in 
raising the price of rice, and thow,h t·here was some rise in the price 
when the duty was first imposed, subsequently prices have gone down." 
I have tried to explain on other occasions, particularly when the question 
of imposing or raising the import duty upon wheat has been under con-
sideration, that though an import duty might reduce or altogether stop the 
iIpports of the commodity upon· which it is levied, it mayor may not 
result in raising internal prices, that is to say, it would not necessarily 
result in raising prices, and that it iii a fallacy to assume that the 
quantum of the duty is the degree by which prices would rise as the result 
of the duty being imposed. All that a duty of that kind can do is to 
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reduce imports or stop them 'altogether; and if as a result of that, prices 
do rise, to that extent relief is afforded to the cultivator in the matter of 
prices also. But they may not rise. That would depend upon the internAl 
supply and demand and fac·tors operating in respect thereof. l'herefore, if 
this duty has operated to keep out the imports of broken rice from the 
'countries from which they were coming when this duty was imposed, then 
it has been completely effective. . . . 

Prof. N. G. Ranga: What about the imports of rice from countries 
other than Burma? 

The Honourable Sir Muhammad Zafrullah Khan: There is very little, 
as the Honourable Member himself admitted. One Honourable Member 
speaking on the other side, I think, gave the quantity in the last year from 
Siam as 229 tons. It is almost negligible. As I was saying, the duty has 
been comp:etely effective. Government propose to continue the duty for 
another year and I really do not see what criticil:!m can validly be levelled 
agawst thIS proposa: containeq. in the Bill. 'l'he last speaker speakiug on 
behalf of the Madras Province said the position was so bad that this Bill 
ought to be rejected altogether. That means the duty on broken rice 
ought to be discontinued. I do not know by what process of reasoning he 
has arrived at that conclusion. But I do assure him that if his suggestion 
were adopted the position of the rice cultivator in Madras would be very 
much worse than it is at present. 

Then, with regard to Government's decision to reduce the duty on 
magnesIUm chlonde from 15 annas a cwt., as recommended by the 'l'ariff 
Board, to 12 annas a cwt. as is prescribed in the Bill, a good deal of 
criticism was oilered, and it was said that there was really no justification 
for Government reducing the duty from 15 annas to 12 annas. My 
attention was drawn to page 13 of the last Tariff Board's report, and 
~ e  it was argued that what was said there was sufficient refutation 
of what I had said in support of Government's decision. This is what the 
Board say there. 

"As regards the Ahmedabad market, the Tariff Board of 1929 noted thdt the 
Indian product enjoyed a freight advantage which however it did not consider it 
necessary to take into account for the reasons given in paragraph 13 of its Report:' 

I shall presently revert to paragraph 13 of that Ueport and show that 
those reasons are no longer operative, and that if they are no ionger 
operatIve then the freight advantage should have been taken into account 

. subject to what is said further on in this paragraph. I am reading now from 
th,e 1938 Report: 

"Since then the position has been altered owing to _ the facility of. importing 
magnesium chloride through Kathiawar ports. During: 193b ~  1937 t~e prIce ulOhsed 
by the Company was the lIame as in Bombay, though In preVIOUf, years It was e ~ \y 
1 to 2 annas a cwt. higher." 

From this, Sir Covrasji Jehangir drew the eonclusicn that there was now 
a freight disadvantage of one to two annas per cwt. He used the expres-
sion ton, but I believe he meant a cwt. Nothing of the kind is suggested 
by the Board here. They have given an indication that though preVIously 
the price realised in Ahmedabad used to be one. to two . annas .0. cwt. 
higher, during iihe last year or two it has been the same as m Bombay: 

"We think, therefore, we may leave out. of account any question of e~ t . ~t
llge or disadvantage and base our calculations on the amount of pl'otectlon reqUIred 
on the prices of delivery at Bombay ..... ." 

• 
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Sir Oowasji Jeh&ngir: May 1 make a personal explanation, l:)il'. 1 
did llot urtl.W ];nat llUtlrenCe Ollly IrOIll tne .J..eport, hut 1 saw tUUJ; as a 

t .~ t  01 lac.:t Wle llupuntld II.l·LI\;le llttU all tl.U Vtl.llLUgtl OVtll' tue nOllltl ~e 

~I\ e oy two tl.llllalS tI. c.:VI't. uue to t11e llll.l'Ul·\itlU tl.rli1\;1e Otllllg 1lllpurt.ed 
illtO .LllUltl. and AlllUtlutl.oll.d t11l'ougn . \. .~ I.  !Ions. 

The Honourable Sir Muhammad Zafrullah Xhan: That was the 
Honoura01e ... I1e111Oer's argulllent, out 1 lJeueve one 01 tne COnlSlUel'atlollS that 
he tnought supported hIm ill that argument was this consideratlOn mtllltlun-
ed by tne .board. ~ , 1 may draw the attentlOn of the House to para-
grapn 11$ 01 the 19::!CJ Iteport. I am readmg now from tne top of page 11 
01 liUtl.t .heport: 

"The dlflerence between these ·figures (3 annas !l pies) represents the amount by 
whi('h our four seiling pnce mlg.llt t.lleor(ltlca1ly be reduced at Ahmedabad. it w!Jui<C 
then stand at &S. 3-0-10. The price ot lmponed magneslUm chiol"lae dellvertld at. rol1l 
at Ahmedabad is &S. 3-11-0 per cwt. on the bas18 of a c.i./. pri('"e at Okha of J::3-19-O 
per 1,000 kilos. The Indian product, therefore, enjoys an advantage of 10 alIDU 2 
pies per cwt. at Ahmedabad. £his advantage, however, is somewhat illusory." 

And now the Board give the reason why they think that this or the 
greater part of it should not 'be taken into ~ u t: 

"Indian magnesium chloride is of a greyish colour while the importild HI·tide is 
white. Mill owners at Ahmedabad take advantage of this to offer a lower price for the 
lndian prodllct.·· 

Meaning thereby that there is a difference in quality between t.he im-
ported artiCle and the indigenous article: 

"Moreover, the importance of maintaining output and so reducing costs, places thc 
Pioneer Magnesia Works in an unfavourable position in negotiating sales to the millii 
enabling t,he latter to bargain for Bombay prices. Actually the company has l"eceivlld 
on an average seven annas per cwt. less than the import pric'J oi foreIgn magne:liuDl 
(.hloride at. Ahmedabad would justify." 

[At this. stage, Mr. President ('l'he Honourable Sir Ab.dur Rahim) 
resumed the Uhair.] 

Out (If &. 0-10-2 freight advantage which the Board stated was enjoyed 
by the lndian article at Ahmedabad, they say that seven annas per cwt. 
is accounted for by the difference in quality. 'Fhey say that the remaining 
might be taker. into account which comes to Rs. 0-3-2: 

"The advantage of the Indian industry is thus reduced to three annas two· pies 
per cwt. and on the assumption that one third of the Company's output is sold 
(lsewhere than in Bombay, it would be possible to reduce our fair selling price hy 
aoout 1 anna to Rs. 3-3-6. This will make little difference t-o our proposals, ,·nd it is 
doubtful whetLer with the recent reduction in c.i.!. price Bombay from £4-19-0 to 
£3..19-0 !:Oven this advantage will remain. We prefer, therefore, in framing onr 
proposals to leave it out of account." 

So it comes to this. The reasons given in paragraph 13 and to which 
the Board of 1938 have referred are, that though there is a freight advantage 
of Rs. 0-10-2, seven anuas out of it should be allowed for ditlercnce in 
quality, and the remaining is so small that it will make only a difference 
of one anna per cwt. and, therefore, that need not be taken into account. 
Now, let us see what has happened to the quality in the meantime. Does it 
stand where it stood then, or has there been any difference? In paragraph 
9 of their Report, the 1938 Board deal with ~ question. They say: 

"We have next to consider ,whether any allowance should be made for diffenn:le in 
quality between the I ~  p u~t and the ~ e ~ product with ~ it competes. 
In 1929, Indian magnesium chlonde was greYIsh III colour and for thlS reason was 
felarded as inferior to the whiter imported article, and commanded a lower I'rice, 
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e~t te  by the Tariff Board to average seven annas a cwt. The position ia now 
ctumged. Improvements in the processes of manufacture have enabled the Pioneer 
~ e  ~ Company to produce magnesIUm chloride which is claimed to be equal 
lI1 u~ ~  1II al1 other respects to the imported article. This claim to impl'o,-e-
~ t IS Justified by the fact that the Company is also able to compete on equal term. 

~ t  the German or French magnesium chloride in countries to which Germany and 
~:~ e export such as Holland and Czechoslovakia, leaving out of account the tnited 
Kingdom, where the Indiln product enjoys a measure of preference." 

That being so, there has been an improvement between the time that 
the 1929 Board reported and the time that the 1938 Board reported, in 
the quality of the Indi!4ll product which would have justified a reduction 
of seven annas per cwt. all over. On that ground alone this reduction of 
three annas per cwt. might be more thun amply justified. 

T shall now come to the figures which Sir Cowasji Jehangir WIlS kind 
enough to supply. He said the total production was 6,800 tons, but the 
detailed figures which he gave, when added up, came to 7,000 tons. We 
shall as!!ume the total figure to be 7,000 tons. Out of this Sir Cowasji 
Jehang;r said, Bombay proper consumes 1,500 tons. In respect of tha.t 
the full allowance of 7t annas per cwt. would be justified. Then, he says, 
2,100 tons are consumed in Central India, the Central Provinces nnd the 
Deccan. I do not know how Sir Cowasji would apportion it. Let us 
say 1.300 tons for Central India and Central Provinces and 800 for the 
Deccan. Now, so far as the Central Provinces and Central Innia are 
concerned. if there is no freight advantage, at any rate, there will be 'no 
freight disadvantage. With regard to the Deccan, as the carriag-e wonld 
have to be via Bombav. in anv case, one might assume that the full 

e ~ t disadvant,a!!"e mi!!"ht be allowed. That makes 1,500 tons for Bombay 
'and 800 tons for the Deccan. 

Sir Oowasfi Jehanllir: MRV I intf'rrunt the Honourahle Member. I 
stRted those fi'!ures. I also aililp,d that t,he traile to Cf'ntral Provinces and 
Centra.} India, as a matter of fact, went through Bombay. 

The Honourab1.e Sir Muhammad Zafrul1ah ][han: I do not know 
wheth('r that assumption is correct. There is no reason to make that 
assumption. 

Ahmedabad 1 300 tons if you import it. through the Kathiawl\r ports, 
there would be', a'ccording 'to Sir Cov:asji Jehangir,. a freight disadvanta'!e 
of one to two annas per cwt.; ~ to the Tanff Board of 1929 there 
would be a freight advantage. But let us assume for. the purp')se the 
figure given by Sir Cowasji e ~ , one to t ~ ~ frelhht dIsadvantage, 
that is to say, on the average 11 annas freIght. .~ t~ e. . At ~.,y 
ra'te there is a saving of six annas pp.r cwt, as agamst tile fll } lreurht dIS-
advanta'!e allowed bv the Board. With regard to Madras, 500 tons; mv 
mend said, as it went \ via Bombay this would also require the full 
aJI0II'811ce. " 

Sir OOWasji Jehangir: ,Madras, Cochin and Calicut. 

The O ~ e Sir Muhammad Zafrullab Dan: Yes. That makes up 
1,500 nlus 800 pius 500, or 2.800. for which full allnwance ~ !  be ?,sd('l. 
'Th '. t 1:0 the United Provinces Rnd Northern IndIa. aCl'ordmg to 
S. e CconsHl!!men·!....l a certain amount of freight advantage: The figur.e 

Ir owasl'l. e ~.  ~  .' f . ht d t of 
of consumption w.as BOO tons, and If we e te.~ .rehltg d' a/an t ge . 
flay t~:~ ~  pe.r. cwt. that would .cancel.out t e uoelg Isa van age ~ 

• 
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l Sir Muhammad Zafrullah Khan.] 
respect of Ahmedabad. Then, Calcutta and other places-we are entitlecl 
to assume that as regards the "other places" there would be neither ad-
vantage nor disadvantage. Calcutta-500 tons-has a freight disadvan-
tage. So that the total figure that we get with regard to freight dis-
advantage comes to about 3,300, roughly say 3,500, out of 7,000 tons, and, 
therefore, half the quantity does not suffer from ally freight dil:mdvantage. 

Sir OowasJi Jehangir: How do you get it? 

The Honourable Sir Muhammad Zafrullah Khan: Just as I have worked 
it out and have given the figures, and that is how I get, half the quantity 
Ruffers no freight disadvantage at all, and, therefore, it would be perfectly 
justifiable, apart from the difference in quality that has occurred in the . __ 
meantime, to reduce the freight disad:mntage by half. Government have 
reduced it only by 40 per cent. that disposes of the criticism that·Govern-
ment have acted purely arbitrarily. There are three factors which really 
ought to have been taken into consideration: one, the high allowance in 
respect of profits, eight per cent .. which should not have been higher than 
six per cent., it would make a difference of just over nine pies per cwt. 
Secondly, an allowance in respect of freight disadvantage in respect of the 
whole of the product of the industry which would not be justified for 
more than 50 per cent. of the tot,al Indian consumption. Government have 
allowed. it in :."espect of 00 per cent. Then there is the improvement in 
quality in respect of which seven annas per cwt. were allowed by the 
1929 Board and in respect of which nothing has been allowed by the 1938 
Bonrd. 

Mr. S. Satyamurti: There is the reduction from Rs. ~ !  to 15 annRPo. 

The Honourable Sir Muhammad ZafroUah Khan: That has been made 
on account of the reduction in coets of production, not on account of the 
improvement in quality. The cost of production of a cwt. of magnesium 
chloride is less by six annas than it was, making allowance for other factors 
also, in .1929, but no allowance has been made in respect of the imnrove-
ment in quality. I submit that taking all these factors into consideration 
the deduC'tion made by Government is not only amply justified but leaves 
a large margin to the protected industry. 

With regard to paper, the first criticism was with regard to my statement 
that the 1925 and 1931 Boards had based their recommendations upon pro-
tection being granted to bamboo pulp and paper made from bamboo pulp, 
and Honourable Members made efforts to show from the reports of those 
two Boards that those two Tariff Boards had recommended protection for 
the grass mills also. Let me re-state the position that I took up when mov-
ing for consideration. The position that I took up was that the recommen-
dations of the previous Boards--the 1925 Board's in respect of paper and 
the 1931 Board's in re!!pect of pulp as well as in respect of paper-were 
based upon .figures relating to production from bamboo only. 'fheir position 
was that t ~ grass mills had not made. out a case for protection, though 
they ~ e entitled to enjoy the benefit of the protection which might be' 

.~. t  the bamboo. milIs. One of the proposa.ls considered by the 1925 
Board. . ~ there bemg a ~ e for protection; at any- rate for an experi-

. ~ t, t pe ~ ~ ~~y put It, for the bamboo product and no case· having , . 
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been made out for the grass mills,. would it not be better to grant protec-
tion b:v way of a bounty to the bamboo mills? One of the reasons that they 
gave for not recommending this u ~ was that that woulrl make too sharp 
a distinction and discrimination between the two kinds of mil1.s and that it 
was better that, though protection was being granted on the basis of the 
bamboo production, whatever benefit the grass mills could derive from -it, 
they should be permitted to enjoy. Let me pursue this matter a little 
further. and show that I did not, in any way, over-state the position in my 
speech when moving for consideration. In this connection I mav invite 
Honourable Member's attention to pages 84 and 86 of the 1925 Heport. 
This is Chapter VI of the Report which sets out the Board's conclusions 
and recommendations: ! 

"(I) The existing paper mills which use sabai grass do not satisfy the conditions 
laid down by the Fiscal Commission and their needs are therefore irrelevant in Lonsider-
ing the claim to protection." 

Government have been charged, during the course of this rlflbate, that 
they are withdrawing protection from grass mills. That is not the position. 
They were at no time granted .protection in the ordinary sense. 

Mr. S. Satyamurtl: They have enjoyed it. 

The Honourable Sir KuhammBd Zafrullah Khan: The\' have enioved 
it and they eontinue to enioy it under this scheme also in eiRctlv the SRme 
way. The Honourahle Member mav shake his head, but that makes no 
difference to the position: • 

"There is, however, one localitv in the north of India where the conditions are 
unusually favourable for the mamifacture of paper from sabai grass for sale in the 

~~et  of Upper Tndia, and a moderate amount of protection at the outset rui!!ht 
fn!'llitate the. establishment of the industry there. Subject to this exception the claim 
t(l pl'Otection depends entirely on the possibility of manufacturing paper from 
rnmhoo." 

Then at page 85, paragraph 5: 
"The matters on which further information is wanted are: 

(a) The cost at which bamboo can be delivered at the mill. 
(b) The extent to which the coal consumption can be reduced by using only the 

best coal. 
(c) The extent to which the cost of chemicals per ton of pulp and paper can be 

reduced either in the sulphite process or in the soda process with fractional 
digestion. ,. . 

In sub-para. (8) on the same page they say: 
"The manufacture of pulp and paper from bamboo might in t.ime. become Ii ,"t'l"y 

important industry in India, and the prospects ar.e good enough ~ Justify the .~t of 
t:ltatl.' assistance to the firms who are endeavourmg to promote Its develoPlllent. 

Nothing about grass. Then in para. 133, on page 85 they say: 
"It will be seen that we contemplate the grant of State assistance for a limited 

period in order that the possibilities of the manufaoture of paper from bamboo n.ay 
be fully explored. At the end of the pe~ , Government would decide in ~ e light 
of the infor'mation obtained. whether the Industry should be protected and, If so, to 
what extent and by what means". 
that is to say, the manufacture of paper from bamboo. Then on page 93, 
in para. 144, they say: 

"If the future of the Paper' industry e e ~  ·entirely on the use of h:!mhoo, 
and .abai grass is likely to. fall more and more mto the background, the aS8Istance 
required might naturally be given in a form which would encourage the use of the 

• 
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cheaper and more abundant material. Bamboo· paper can be sold at present at an 
average net price of Rs. 513 a to •.• and, if Rs. 560 a ton or a little more is the Fl1ce 
which is considered fair and reasonable, the payment of a bounty of Rs. 50 on ~ y. 
ton of paper manufactured from bamboo, would secure the desired result." 

Then. they proceed to examine this suggestion nnd come to tlJe con-
clusion that the grass mills should also continue to enjoy whatever benefit 
they could derive from 11 protective duty imposed upon imports of foreign 
pulp which was based on calculatioll," relating to bamboo pulp and had 
no reference tc. calculations based on manufacture from grass pulp. Then 
on page 100, para. 15fl, they sa;\': 

"It was no part of our object to adjust the scheme of protection so as to permit the 
gl'ass mills to survive, and their disappearance would not ultimately endanger any 
important national interest. What the actual course of events may be it is difficult to 
forecast. It is possible, especially if the reconstruction scheme contemplated hy tht' 
Directors of the Titaghur Company is approved, that the three mills in Bengal which 
nse grass may still be working at the end of five years. It is not lIkely in :my calle 

·that all will go under, for the closing down of one four-machine mill would make it 
Tti'J(;h easier for the others to sell their output. We do not believe that in the long 
rlln the grass mills can hold their own in competition with bamboo paper, tll[cept in 
U Pller India. " 

Stopping here, can it be contended j.hat the Board were out to recom-
mend protection for grass mills? They had even reconciled themselves to 
the view that their recommendations. inasmuch as they did not go far 
enough so far as the grass mills were concerned, would result in some of the 
grass mills shutting down and they said that would not be a loss of national 
importance. This also disposes of the allegation, it was more tha.n - an 
insinuation, made by more Honourable Members than one that p. duty 
upon \\·heat was imposed quickly because I CRme from the Punjab and 
was subject to pressure from the Honourable Sir Sikandar Hyat Khan, the 
Premier of the Punjab, Rnd that I WRS paying no attention to rice, because 
the province mainlv concerned was Madras. These grass mills are situated 
in the Punjab Rnd at 8Rharanpnr in the United Provinces. If there had 
been :my preiudicp of that kind Honourable Members should have expected 
that I should be keen to extend protection to the /Uass mill!'! and it could 
he dOlle easily by accepting the recommendation of the Tariff Board. Now. 
let us see the Attitude 011 this matter of the 1931 Board. In paragraph 76 
of their report on page 77 they say: 

, ~  the ~  set out. in th,; preceding paragraphs, ~ find that the e'(isting. 
~upp e  of ~ , grass are inSuffiCIent to ~  for an expans10n of the Paper indWltry 
1f based mamly on grass, that any extens10n of the output of paper composed chit'fiy 
'Jf grass will make it more difficult for the industry to dispense with protection and 
that the Indian market will be unable to absorb larger quantities of such papar. ('ur 
e:l[amination of the evidence in this enq11iry has confirmed the findings of the Tariff 
Board on the subject of Babai grass in 1925." . 

So they have carried the matter no further. 
Then on page 92 they say,: 

"We have proposed in Chapter VI that a duty should be levied on imported wood 
r·alp." 

Later on they Slay: 
"We. therefore, consider that the ~ e we have estimated 11iz., RI. 186 should be 

r, garded nnder present conditions as a reasonabll'- estimate of the works ('ost· of 
bamboo pnlp.. Commercial i!Dpoited pulp' is .. also sold on. ail air dry basis· and the 
figure of Ra. 186 Will therefore be the, .correct one to taKe for purposes of ~p D:  



MIU 
Their recommendation. of a duty of lk 45 per ton on imported pulp 

was bW:led on ~  ~u e of .us. Itlb which the.)' nnd to oe ~ e W<)l'KS OI ~ of 
bamooo pUlp. ·J.uall ue;am bears out my Cou[cutlOll tuu~ tne tlxmg 01 toe 
duty D:t tUI:! ~ . nouru was WIth l'erereuce to tntl worKS COl>t 01 Damooo 
pUlp aUd tnut ~ e lLxmg 01 tne uuty on this occasIOn also ougnt to be WIth 
relerence to tne worKS cost of bamlJoo pUlp alone, thougn 1 saId ill my 
OptlUlng speech, and 1 repeat, tHat grul>s mULl> are welcome to the enJoy-
ment or any protectlOn that IUlght be gIven to the bambou mills and the 
Bill gIves them almost as much protectIon ];'S the Board have recommend-
ed, as 1 shall show in a moment. On page 106, sub-para. (12) they say: 

"The evidence received during the present enquirY has confirmed the findings of 
t e ~'  .Hoard in 19't.5 regaruIng the possibilities of bamuoo and grass ~ IbW 
nJaterws for the Paper industry. ·'.l'he future of the Indian Paper u~t y depends 
011 the exploitation and development of bamboo, and it may reasonably be :~. p.: te  
that paper made from bamboo wiH eventually be able to dispense wlth protection . 
.Although the future expanslOn of the industry will be based mamly on bamboo, grass 
also occupies a recognised place in it and for this reason no distinction should be made 
b"tween the two in the application of proposals for assistance", 

that is to say, the application should be by way ~  a prottlctive customs 
duty and not by way of 3 bounty to bamboo mills alone. Then, on the 
e ~ page, in para. 17 they say: 

"The duty on imported pulp should be fixed at Rs. 45 per. ton which is approxi-
l.lately the difference between the works cost of bamboo pulp and the current price of 
imported pulp. JJ 

I have merely sought to apply the same standard to the !~ u t  
made by the present Board: 

"Assuming that at the end of the protectiye period no more t.han 25 per cent. of 
unported pulp in terms of paper would be used, the increase in the ·cost of .n.wufac-
tllring paper would be about Rs. 19 per ton." 

I hope that makes it sufficiently clear t.hat neither of these Boards re-
commended 1:\ duty based upon the works cost of grass pulp and that was 
the criticism of the report of the present Board I made-that they have 
souaht to extend protection to gruss mills in the face of the findings of the 
p e~ u  Boards and without nny finding ~ e  at by. themselves that the 
protection ought to be extended to gra:;s mills. 

I pointed out when I was speaking yest.erday on t.his motion that, even 
takinO" into account the workl! cost of both these kinds of pulp, the revenue 
duty is quite enough to give protection to both. 

An JIODourable Kember: For grass mills also? 

The Honourable Sir Kuhammad Zafrullah Khan: Yes, on this basis. 
Rs. 111 has been found to be the works cost of 8 ton of bamboo pulp. 
Rs. 140 has been found to be the works cost of a ton of grass pulp. The 
ex-duty price of imported pulp has been found to be Rs. 126. Add TIs. 30 
revenue duty and it comes up to Rs. 156,-and that covers bpth the work!' 
cost of bamboo pulp and the works cost of ~  pulp .. But the Board 
have gone further and have recommended a higher duty masmuch as they 
have 'added Rs. 33 per ton, being 60 per cent: ~ the over-?end ~ e  
in respect of the manufacture of paper from ~ ~  to .e ~ mdudmg the 
manufacture of pulp, to the works costs, whICh brmgs It, m the case of 
bamboo pulp, to Rs. 144, and in the cose of grass. pulp to Rs .. 173. . I 
pointed out yesterday-and I have nat" been contradicted-that ~ ~  
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is something which the previous Board had not done. The 1931 Board 
found Rs. 186 as the works cost of manufacturing a ton of bamboo pulp 
without making any allowance for any portion of the over-head charges, 
for the reason that these over-head charges were incurred in the course of 
one continuous manufacturing process and the whole of the charges are 
allowed in calculating the duty on paper. 

Mr. M. S. Aney: Is the Honourable Member satisfied that the over-
head charges mentioned here in the present report are really not required 
at all? 

T.b.e Honourable Sir Muhammad ~  Khan: I assume the Hon-
ouraole .L\J.emoer s quet;tlOn IS e~ e  1 OOlll:l1aer tnat they snould not nave 
been taKen mto account at tnis stage. 1 have not slud tnat tney are not 
bemg mcurrea, but what 1 was tr)lllg to explam was tnat tne wnoie of 
tht:m nave been taken mto account m calcUlatmg the duty on paper and 
that it IS a wrong metnod to QlVIae them up ana to account for as much as 
6u per cent. 01 tnem m determming the duty to be levied on imported 
pulp, and 1 illustrated it in my p.revious speech and I may illustrate it 
agam by a reference to what the iast Board did. The last Board recom-
mended a dut.Y ot .lts. 45 per ton on the basis of a works cost of Rs. 186 
per ton of bamboo pu~p, whIch did not include any portion of the over-head 
charges. Now, if they had included the same proportion of over-head 
charges in their calculations, that is to say, 60 per cent. that would have 
come to Rs. 40 a ton and the duty then recommended would have been 
Us. 85 a ton. Actually, they recommended a duty of Rs. 45 a ton and 
that has proved quite adequate both for bomboo mills and grass mills, 
and therefore there was not the slightest iustification for the present Board 
adding 60 per cent. of the over-head charges at that stage to the works cost 
of the pulp. 

I now come to paper. This matter was argued in detail by Mr. 
Ananthasayanam Ay.}'angar and his position was this. He SaId, "you 
start trom tne statement at the top ot page 132 of the present Board's report 
wnere tney say-tne cost of converSIOn accepted by them, Leing lts. l40 
per ton, is lower than the cost of conversion accepted by the Hloi Board" . 
.tie says, "that is an error into which the Board fell", that is to say, that 
the cost of conversion was actually higher now than it was in 19iH, but 
tlJat they feU into the error of thinking that the figure of lts. 140 included 
all the items that the figure of lts. 141 had included in 1931". He tried 
to explain that pager is manufactured from bleached pulp and not from 
u e ~ e  pulp and that we. must allow for the cost of bleaching. 
Accordmg to him, Rs. 111 bemg t,he works cost of unbleached pulp, 
Es. 20 should ~ e been ~ e  for the cost of bleaching and the works 
cost of bleached pulp should have been taken as Rs. 131. But 
may I remind him that the works cost, worked out by the previous 
Board at Rs. 186 per ton, was also the wurks cost of a ton of 
unbleached pulp and they added only Rs. 141 for conversion? 
This Board have found the works cost of unbleached pulp to be Rs. 111 
per ton and to that they have added Rs. 140 as the cost of conversion 
,,:hich they claim is less than the cost of conversion accepted by the pre-
ViOUS Board, and have gone on to 1IIdd Rs. 32 more which admittedly was 
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included in t ~ !ta. 141 by the previous Board. But assuming the posi-
tionwas 'as Mr. Ananthasayanam Ayyangar has presented it, we are 
forced ·to the conclusion that on the one hand this Board has said that 
there has been improvement in the process of manufacture and there has 
been u. reduction in the cost of conversion and yet, according to 
Mr. Anallthasayanam Ayyangar, as against Rs. 141 accepted by the pre-
vious Board as the cost of conversion there has been Hs. ~ accepted by 
the present Board as the cost of conversion. And in any case, how does 
he justify the addition over again of the items under selling 'expenses, 
insurance, rates and taxes,-anc.ther Hs. 12 per ton? 1 am afraid there 
is no escape from the conclusion that if the present Board's finding that 
there has been an improvement in the process of manufacture and that 
there has been a e u t ~ in the cost of conversion is cOlTect, then the 
cost of conversion could not be higher than it was in 1931. (Attempted 
interruption by Mr. M. Ananthasayanam Ayyangar). The Honourable 
Member has explained his view in great detail already and I am not over-
looking what he said. It is perfectly clear that eit.her he was wrong or I 
am wrong. I am explaining my own point of view, and he gave his. I 
am afraid I will have to repeat, owing to the Honourable Member's attempt-
ed interruption, that the Board finds that there has been an improvement 
in the process of manufacture. They find there has been a reduction in 
the cost of conversion. That necessarily leads to this that the cost of 
conversion including bleaching, selling expenses, insurance, rents, rates and 
taxes cannot be higher than Rs. 141, illlismuch as that was the figure at 
which it stood in 1931. The Honourable Member savs he thinks thev 
have fallen into one errol'. I say they have fallen into t ~  
error. We really do not know which error they have fallen into but 
we agree that they have fallen into an error and that is the reply to 
those critics who say that there should have been a reference back to 
the Tariff Board. :h:ven Honourable :Members on the opposite Benches 
have discovered that the Board must have fallen into an error, 
and they have discovered that,-because it appears that they did, after 
all, make an attempt to reconcile these two positions but found they could '" 
not be reconciled. I have tried to show that in view of their finding that 
the cost of conversion is now lower than the cost of conversion in 1931, 
they have fallen into the error of counting certain items twice over, 

Mr. President (The Honourable Sir Abdur Rahim): The u ~ 
Member can continue his speech tomorrow', unless he wants to finish it in 
'" few minutes. 

The Honourable Sir Muhammad Za:frull&b Khan: Well, Sit·, I will ~
clude by referring only to one more matter. Perhaps I can defer 

5 P.M. the rest of what I have to say to a later I<tage. The point that I 
wish to refer to now is the cl'itlCism that was ltlvelled ~ t providing for 
the duty on imported pulp, apart from the quantum of it, by way of a 
revenue duty. At this t ~e, all thAt I need say ;s that the re",enne duty 
is very much in excess of the prot.ective dutv that would be justified on the 
findings of the Boara. Rs, 111 is the works cost of bamboo pulp, As 
~ t that, the cost of the imported article, Afte" it has pAid the duty, 

would be Rs. ]56 jf prices &toad where thev Are. 'rhnt leaves a good denl 
of margin for any fluctuation in pril'es. With re9'ard to this JTlRtter I will 
have something more to say when we come to the discussion of the relevant • 
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[Sir Muhammad Zafrul!ah Khan.] 
amendment. Finally, I would submit that Government have not acted in 
either of these cases in an arbitrarv milliner. Their conclusions have been 
arrived at after a very careful ~ e t  of the Tariff Board's reports. 
"I'hey have not differed much with the recommendations of the Board either 
in the case of magnesium chloride or of paper. They have accepted their 
methods of calculation; they have accepted. their figures, but they could 
not shut their eyes to obvious miscalculations which the Board had made 
and even then the deductions made have been very slight as compiiIed 
with the deductions which might' have been justified. 

1Ir. President (The Honourable 8u: Abdur Rahim): The question is: 
"That the Bill further to amend the Indian Tariff A.ct, 1934 (Second .11newimr.1It). 

be taken into consideration." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 6th April, 1939. 
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